
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

NO.MP/MLAs./RACC IGaz./20251 ~ ~ 0 Dated () i )=r) ~~ 

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- NO.5384IDHC/Gaz/G-2/2022 dated 28th SEPTEMBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of JUNE, 
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court 
Complex, New Delhi for information. 

~1.No. Name of the Designation L.P Instt 
Judicial 
Officers 

ish. Dig Vinay 
Special Judge 1 !singh (PC Act)(CBI)-09 19 0 

2 Sh. Jitendra Special Judge 
22 0 Singh PC Act) (CBI)-23 

3 Sh. Vishal Special Judge 
21 0 Gogne PC Act)(CBI)-24 

4 Sh. Paras Dalal iAddLChief 
pUdicial Magistrate- 19 1 
01 . 

5 Ms. Neha Mittal iAddLChief 
~udicial Magistrate- 23 0 
03 

6 ~h. Vaibhav AddLChief 
Chaurasia Judicial Magistrate- 21 0 

04 
TOTAL 

125 1 

Cases Cases Dis Pendency 
received transferred as on 

by 30.06.2025 
transfer 

0 0 0 19 

0 0 0 22 ' 

0 0 0 21 

0 0 1 19· 

0 0 1 22 

0 0 1 20 

0 0 3 123 

Yours faithfully, 

i t--
(Kanwal J ~ Arora) . 

Principal District & Sessi I s Judge 
-cum-Spl. Judge (PC . ct) (CBI) 
Rouse Avenue Court Complex oJ; . ..fJ 

New Delhi r 



1. 

2. 

3. 

4. 

5. 

6. 

7. 

o?l~ 
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DIG V,NAY SINGH 
~crf~ - __ - _ . -~ -" - --." - - I' 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND fVllS~~.~SF-~~~. 
REPORT OF THE MONTH OF JUNE-2025 Rouse Avenue District Court. 

New Delhi 

{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 24th November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed/transferred in the month with 
detail i.e. conviction, acquittal, discharge, acceptance of 
closure report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

Prepared by: 

~ I ( 

DIG VINA Y SINGH 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

( 

29.04.2025 (A/N) 

19 

--

19 

--

~ -~1\»>P/" 
(Dig Vin~gh) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complain 

case or closure report 
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 

13(2) r/w 13(1 )(d) of PC Act, 1988 
1 CBI 

Vs 
Ambumani Ramadoss etc. 

No. of accused 

10 

tGTrcf"1 ·..j i % 

"'.,- ~nil' '-1\.110.11 

SpeB~ J{1~~ tp~t) (CB\)-09 
(MPs I MLAs Cases) 

Whether accused is sitting or for~e'r\t{lPt~~: , 
ROUse Avenue t )ii~~ IS,~k itution 

~w ~Ifi 
Former 27.04.12 

MP 

Date of cognizance 

08.06.2012 

Date Present Stage Detail of prosecution witnesses Statement of Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior court, If yes give detai Whether any Expected date of disposa 
of pf the case accused - when matter Interim orders are of case 

Framl Whether has been eXisting in the 
ng of recorded or posted for matters 
Char not final 

I ges arguments 
Witnesses Witnesses Witnesses Defence Defence -No- # Disposal within two I 

cited dropped examined witnesses witnesses Although there is no stay, but the matter cannot progress because of th -No- years from date of 
cited examined allowing reason. Vide order dated 07.10.2015 the Id. Predecessor Cour framing of charge. 

prdered framing of charges against 5 out of 10 accused while discharging the Documents of this file 
remaining 5. On being challenged by the 5 accused who were put to charge or 

comprises of pne hand, and by CBI on the other hand qua the discharged accused, vide 
prder dated 29.07.2019 Hon'ble DHC in Crl. MC no. 4442/2015, 5003/2015 approximately 11 ,000 

~005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC pages. 
remanded the matter back. On being challenged, vide Judgment dt. 27.07.202~ 
In SLPs, the Hon'ble Supreme Court had remanded the matters back to thE 

For Awaiting 119 N/A N/A No N/A N/A N/A Hon'ble DHC for considering the matters afresh on merits. However, the abov 

mal Clarifications 
udgment has nowhere indicated that the impugned order/judgment dt 
29.07.2019 of the Hon'ble High Court has been quashed and set aside ani 

char I qua the accused who were discharged by this court in this case and werE 
ge orders or petitioners before the Hon'ble Supreme Court and it was not qua the accusec 
yet directions of against whom charges were earlier directed to be framed. Hence, som 
to the Hon'ble larifications on the above aspects & with regard to the effect of the abov 

be High udgment dt. 27.07.2022 are sought by the accused persons in the pending Crl 

fram Court/Argo Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos 

ed On A-1 ~442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accusec 

applicationl 
persons in this case are scheduled for hearing before the Hon'ble High Court or 
p1.09.2025. 

further Note: Order dated 19.09.24 passed by the Hon'ble High Court in Crl. M.C 
proceedings No. 444212015 (Crl. M.A. 657012024 & 741312024) and Crl. M.e. No 

~44312015 (Cr/. M.A. 659412024 & 659512024), CBI sought time to addres~ 
arguments on the issues. 

-- --- --- - '------- ----

{f I 

( 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the 

petitions before the Hon'ble High Court under nos. 
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 
58 of 2017 and Crl. Rev. P. 38/2016 are now listed 

on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

Crt. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 
2017 and Crt. Rev. P. 38/2016 are pending before the 
Hon'ble High Court. Also documents of this file comprises of 
approximately 11,000 pages. 

f1. 

/ 
1 ';' ~ 



fc:rClYill fuf; 
DIG VINAY SINGIi 

Soecial Judge (pC Act) (CBl}-OO 

Sl 
No 

2 

CNR No. and Cause title 

DLCT110001072019 

CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 

Nature -
[whether State case, complain 

case or closure report 

CBI-PC Act 

Penal statutes involved 

UlS 120B, 420, 465, 468,471 IPC 
13(2) r/w 13(1 )(d) of PC Act, 1988 

No. of accused I Whether accused i~r~Jli!tg ]m.o6t~f.l~SJj)ate of taking cognizance 
or former M~~A No. t1§ljtEitfoh oor, 

Rouse Ave ue Distri Court. 
N wDelhi 

5 Former I 22.02.13 I 25.02.13 
MP (CBI Court Lucknow) 

Date since when I Whether there is any stay of proceedings ordered by superior court, if yes I Whether any interim I Expected date of disposal of 
matter has been give detail orders are existing in case 
posted for final the matters 

Date ofr.resent Detail of prosecution witnesses Statement of I Detail of defence 
Framin tage of accused - witnesses 

g of he case Whether 
Charge recorded or arguments 

s not 
Defence Defence -No-

witnesses witnesses Although there is no stay, but the matter cannot progress because 0 

Witnessesl Witnesses I Witnesses 
cited dropped examined 

cited examined he following reason. Vide order dated 07.10.2015 the Id. Predecesso 
Form Awaitin 30 N/A N/A No N/A N/A N/A Court ordered framing of charges against 5 out of 10 accused whilE 

al 9 discharging the remaining 5. On being challenged by the 5 accusec 
charg Clarifica who were put to charge on one hand, and by CBI on the other hand qUe 
e yet tionsl he discharged accused, vide order dated 29.07.2019 Hon'ble DHC ir 
to be orders prl. MC no. 4442, 4443, 4480, 5003,5005,5007 of 2015, Crl. MC 68E 

pf 2017, Cri. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHC 
frame . or . remanded the matter back. On being challenged, vide Judgment dt 

d dlrectlo ~7.07.2022 in SLPs, the Hon'ble Supreme Court had remanded thE 
ns of matters back to the Hon'ble DHC for considering the matters afresh or 
the merits. However, the above judgment has nowhere indicated that th 

Hon'ble mpugned order/judgment dt. 29.07.2019 of the Hon'ble High Cour! 
High has been quashed and set aside only qua the accused who werE 

CourtlA ~ischarged by this court in this case and were petitioners before thE 
In. On A Hon'ble Supreme Court and it was not qua the accused against who IT 

I-' 1 pharges were earlier directed to be framed. Hence, some clarification 
. . pn the above aspects & with regard to the effect of the above judgmen 

applJcatl ~t. 27.07.2022 are sought by the accused persons in the pending Crl 
onl Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. MC no 

further ~442, 4443, 4480, 5003,5005,5007 of 2015, Crl. MC 688 of 2017, Crl 
proceed MC 58/2017 & Crl. Rev. nO.38 & 25 of 2016 filed by the accusec 

ings persons in this case are scheduled for hearing before the Hon'ble Hig~ 
Court on 01.09.2025. 
INote: Order dated 19.09.24 passed by the Hon'bte High Court in 
Crt. M.C. No. 444212015 (Crt. M.A. 657012024 & 741312024) and Crt, 
!M.C. No. 4443/2015 (Crt. M.A. 659412024 & 659512024), CBt sough 
time to address arguments on the issues. 

~LI 

( 

( 

-No-

# Disposal within two 
years from date of 
framing of charge. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled" Court on its own motion 

vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the petitions 
before the Hon'ble High Court under nos. Crl. MC no. 
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 
688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 

2016 are now listed on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

( 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

( 

The specific reasons, if any causing delay in 
disposal of the matter 

Crl. MC no. 4442,4443,4480, 5003,5005,5007 

of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & 

Crl. Rev. no.38 & 25 of 2016 are pending before 
the Hon'ble High Court. 

ft": 

.( ( 



~fiCl1~ fu6 

~nP.r.ial Jud as It'''~ /'\V\J 
DIG VINAY SINGH (C8l}-OO 

SI CNR No. and Cause title Nature - Penal statutes No. of accused Whether accuse~riS?s Ii Iblt~oNriS1li'8tlon Date of Cognizance I 

No Whether State case, involved sitting or former~LM.UA ~. 512, Fifth FlOOr, 
complaint case or closure RouseAv ~nue District Cour1 I) 

report 'lew Delhi 
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting 18.10.19 21 .10.19 

CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP 

3 eBI PC Act 

VS 
MIS INX Media Pvt. Ltd. 

(CBI-417/2019) 

Date Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any stay of prQceedings Whether any Expected date of 
of accused - witnesses matter has been ordered by superior court, if yes give interim orders are disposal of case 

Frami Whether posted for final detail existing in the 
ng of recorded or arguments matters 
Charg not 

es 

Witnesse Witnesses Witnesse Defence Defence 
s cited dropped s witnesses witnesses 

examined cited examined 

Charg Since one 124 -- -- N/A -- -- NIA Though there is no express stay, but two -No- # Disposal within two 
e yet supplementary Main-91 of the accused persons have challenged years from date of 
to be chargesheeet Supp-1-34 order of this Court dated 26.10.2024, framing 
frame has been filed whereby the request of the accused to of charge. 
d 

on 14.05.2025, (Few defer the matter till further investigation is Documents of this file I the additional 4 witnesses completed was dismissed. In Crl. MC 8992 comprises of accused have are & 8993, vide order dated 17.04.2025, 
been ordered common) Hon'ble DHC directed postponing the 

approximately 8,000 
to be pages. 
summoned, hearing of this matter to a date after the 

including some hearing in Hon'ble HC, which is now fixed 

outstation on 20.08.2025. 

accused, for 
04.07.2025. 

~; 

( 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

(Matter was not listed in this month) 

# On Previous date of hearings 
# On 01.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 8992/2024, whereby 
this Court was directed to adjourn the matter to a date after the matter listed before Hon'ble DHC. 

# On 14.05.25 :-

1. Fresh supplementary charge-sheet was filed and listed for consideration on 28.05.2025 along with 

main matter. 

# On 28.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 899212024, whereby 
this Court was directed to adjourn the matter to a date after the matter listed before Hon'ble DHC. 
2. Meanwhile, on account of filing of supplementary chargesheet and no express stay of the 
proceedings, summons were directed to be issued to the additional 4 accused persons charge 
sheeted in the supplementary charge-sheet. 
3. Matter is now listed on 04.07.2025 for service of summons/scrutiny of documents/clarification. 
Note :- 03 Misc. Applications were also disposed of. 

( 

The Action plan formulated and 
the steps taken for expeditious 
disposal of the case 

( 

The specific reasons, if any 
causing delay in disposal of 
the matter 

After filing of initial chargesheet on 
18.10.2019 and summoning of the 
accused persons, supply of copies, 
disposal of applications u/s 207 Cr.PC, 
due to pending investigation the matter 
got delayed and the supplementary 
chargesheet has been filed after more 
than 5 years, recently on 14.05.2025 in 
which additional accused persons have 
been chargesheeted, practically bringing 
back the stage of the matter back to 
initial stages of supply of copies/ scrutiny. 
In the supplementary chargesheet also it 
is still mentioned that investigation is still 
pending on the aspect of LRs sent to 
overseas to different countries. Also, 
Documents of this file comprises of 
approximately 8,000 pages. 

'( '-' 

~I ~ 



SI 
No 

4 

Date of 
Framing 

of 
Charges 

Charge 
s yet to 

be 
framed 

fC!BC!111 ~ 
DIG VINAV SINGH 

Special Judge (PC Act) (CBI}OO 
(MPs I MlAs Cases) 

Court No. 512, Fifth Aoor, 
Rouse Avenue District Court. 

New Delhi 

CNR No. and Cause title Nature· Penal statutes No. of accused Whether accused is Date of Date of taking 
Whether State case, complaint involved sitting or former institution cognizance 

case or closure report MP/MLA 

DLCT11-000207-2020 Complaint case U/S 3 &4 PMLA 10 Sitting 25.08.20 24.03.21 
ED MP 

ED 
VS 

• P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 
-- - --

Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there is any stay of proceedings Whether any Interim Expected date of disposal of case 
Stage - witnesses matter has been ordered by superior court, If yes give detail orders are existing In 

Whether recorded or posted for final the matters 
not arguments 

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined wltnesse witnesses . 
s cited examined 

Inspection 100 N/A N/A No -- -- N/A Although there is no express stay, but -Yes- Disposal within two years 
of unrelied Main-82 one of the accused has challenged the after framing of charge. 
documents Supp-1-18 further proceedings before this Court, Documents of this file 
and under Crl. MC. no. 9270/2024, comprises of approximately 
thereafter whereby vide order dated 03.04.2025 15,000 pages. arguments Hon'ble HC preponed the matter 
on charge before it to 13.05.2025 and this Court 

was asked to fix a date after that date 
before Hon'ble HC and subsequently 
on 13.05.2025 the matter before 
Hon'ble HC stood adjourned to 
13.08.2025, and wherein interim 
orders were directed to continue. 

-- - - -- -- -

. ( .) .... 

( 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view 
of the order of Hon'ble DHC dated 03.04.2025 & 
13.05.2025 in Crl. MC no. 9270/24 which is still 
pending before Hon'ble DHC and listed for 
13.08.2025, and wherein this Court was asked to fix 
the matter after the matter is heard by Hon'ble DHC. 
Meanwhile, regarding service of A-3 & A-4, who are 
overseas companies appears to have been not 
served and clarification has been sought from DoE. 
Note:- 01 Misc. Application was disposed of. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

The order dated 24.03.2021 whereby the cognizance 
of the alleged offences was taken by this court, has 
been challenged by A-1 before the Hon'ble High Court 
on the ground of want of prosecution sanction under 
Section 197 Cr.PC. Also, documents of this file 
comprises of approximately 15,000 pages. 

" • I, 

I 

" 
r ' f 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 

DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) rlw 

5 (2G Spectrum Case) 13(1)(d) PC Act 
CBI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBIIACB 
(CC No. 205/2019) 

--

Date I Present Stage 
of 

Frami 
ng of 
Char 
ges 

Detail of prosecution 
witnesses 

Witness I Witness I Witness 
es cited es es 

dropped examine 
d 

Charg Service of 3 out of 181 70 
e yet accused persons is yet to 
to be be done, as those 3 
frame accused are located 

d overseas and their 
processes not received 
back through proper 
channel. Qua others the 
case is at the stage of 
supply of copies as ordered 
by the Court, but 
challenged by CBI, wherein 
that order has been stayed 

N/A N/A 

Statement of 
accused -
Whether 

recorded or 
not 

N/A 

--

Detail of defence 
witnesses 

Defence Defence 
witnesse witnesses 
s cited examined 

N/A N/A 

Date since 
when matter 

has been 
posted for 

final 
arguments 

N/A 

feF) cH l/ ft:ft 
DIG VINAY SINGH 

Special Judge (PC Act} ~CBI)-09 
(MPs I MLAs Cases) 

Court No. 512, Fifth Roor. 
Rouse Avenue District Com'to . 

No. of accused Whether accused isl'll 
sitting or former 

MP/MLA 

18 Sitting 
MP 

Whether there is any stay of Whether any 
proceedings ordered by interim orders 

superior court, if yes give are existing in 
detail the matters 

-Yes-

The predecessor Court 
ordered on 05.03.2022 for 
supply of certain 
documents by CBI to A-2, 
but in Crl. MC no. 
9513/2023 preferred by 
CBI that order has been 
stayed and the NDOH 
before High Court is 
19.08.2025. 

-Yes-

....... '- . 
PJ)ci(eVl~f'institution Date o! takin~ 

cognizance 

19.07.18 27.11.21 

Expected date of disposal of case 

The case relates to 2G spectrum offences. 
The file is voluminous running into several 
thousand pages. Also, 3 accused located 
out of India are yet to be served. Also, order 
of the predecessor Court for supply of 
copies is presently stayed and till the above
mentioned stages are crossed, it is difficult 
to have a fair assessment of the time likely 
to be consumed in the trial of this case and 
therefore, presently no time can be 
estimated. Documents of this file comprises 
of approximately 15,500 pages. by Hon'ble DHC. 

I II------L----L-----L----~ ______ ~ ______ ~ ______ ~ ______ _L ________________ ~ ________ L_ ______________________ ___ 

L .' 

( 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Drs." below mentioned points have been added. 

~hort Summary of the work done in the 
,case during the month 

~he Action plan formulated and the steps 
~aken for expeditious disposal of the case 

(Matter was not listed in this month) 

1# On Previous date of hearing ,09.,05.2,025:-

1. CBI was directed to take steps for service 
lof A-1 0, A-11 & A-15. 

~. The proceedings pending before the 
Hon'ble High Court in Crl.MC no. 9513/2023 
against the order dated 05.03.2022 stand 
l~?jOUrned to 12.,08.2,025, the interim orde 
jWas directed to continue till the next date 
hus, matter was adjourned for 19.08.2025. 

Note:- 01 Misc. Application was disposed 0 

Eeeking permission to travel abroad on 
,04.,06.2,025. 

( 

Ifhe specific reasons, if any causing delay in disposal of 
he matter 

Jrhe case relates to 2G spectrum offences. The file is 
~oluminous running into several thousand pages. Also, 3 
accused located out of India are yet to be served. Also, order 0 

he predecessor Court for supply of copies is presently stayed 
as the prosecution/CBI has preferred a petition before the 
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl 
M.A.No. 35564/2023 against order of this court dt. 05.03.202~ 
,directing supply of copies of unrelied upon documents of this 
case to the accused persons. Further, It has been directec 
hat till then, the compliance of order dt. 05.03.2022 is not to be 
insisted upon. The above petition is scheduled for hearing 
before Hon'ble High Court for 19.,08.2,025. This matter canno 
proceed further till the issue of supply of copies 0 

'unrelied upon documents and compliance of provisions 0 

Eection 2,07/2,08 CrPC is decided. Also documents of this file 
,comprises of approximately 15,5,0,0 pages. 

(' 

( q / f ~ ,. 



Nature - Penal statutes 
SI CNR No. and Cause title Whether State case, complaint case involved 

No or closure report 

DLCT11-000839-2019 Complaint case Sec- 2(1 )(y) of PMLA 

6 ED Act 
DOE (2G Spectrum Case) 
VS 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIR/05/DZl2012 
Ct. Case No. 18/2019 

Date of I Present 
Framing Stage 

of 

Detail of prosecution witnesses 

Charge 
s 

Witnesses I Witnesses I Witnesses 
cited dropped examined 

Charge Matter Is I 61 I N/A N/A 
is yet to fixed for Main-21 

be the Supp-1-40 

framed argument 
s on the 
pending 
misc. 
applicatio 
ns and on 
the point 
of charge. 

r 

Statement 
of accused 

Whether 
recorded 

or not 

N/A 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A 

( 

Date since 
when matter 

has been 
posted for final 

arguments 

N/A 

f~ fl 611 tI fu1" 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
~ ~ ~ - ) 

... . ~ . -- --

No. of accused Whether accused~ rtrPclte· Jl1rfs!Ftlft.:a~~ 
sitting or forml?sOU~ e Avenue District 

MP/MLA 

14 Sitting 
MP 

Whether there is any stay of proceedings 
ordered by superior court, if yes give detail 

-Yes-
Vide order dated 20.11 .2024 passed by the 
Hon'ble Delhi High Court in Crl .M.C. 8996/2024, 
the proceedings before this Court were ordered 
to be stayed till the next date of hearing before 
Hon'ble Delhi High Court, against the Order of 
taking cognizance of Ld. Predecessor Court 
dated 27.11.2021. The next date of hearing 
before Hon'ble Delhi High Court is 13.08.2025 . 
The interim orders have been directed to 
continue till 13.08.2025. 

( 

NewDe1hi 

13.06.18 

Whether any interim 
orders are existing 

in the matters 

-Yes-

~ Date of taking 
-OUffeognizance 

27.11 .21 

-

Expected date of 
disposal of case 

I 

This case also 
involves file running 
into approximately 
12, 700 pages, 
therefore, presently 
the expected date of 
disposal can not be 
given in the case. 



Note:-In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# On 04.06.2025 :-

1. Vide order dated 20.11.2024 passed by the Hon'ble 
Delhi High Court in Crl .M.C. 8996/2024, the 
proceedings before this Court were ordered to be stayed 
till the next date of hearing before Hon'ble Delhi High 
Court, against the Order of taking cognizance of Ld. 
Predecessor Court dated 27.11.2021. The next date of 
hearing before Hon'ble Delhi High Court is 13.08.2025 . 
The interim orders have been directed to continue till 
13.08.2025. Accordingly matter was adjourned for 
16.09.2025. 

( 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

( 

The specific reasons, if any causing delay in 
disposal of the matter 

The order dated 27.11.2024 passed by this court whereby 
coginzance of the offences was taken by the court has been 
challenged by A-6 before the Hon'ble High Court. The 
Proceedings before this court were ordered to be stayed till 
next date of hearing, and the next date of hearing in the 
Hon'ble HC is 13.08.2025. Also, this case involves several 
thousand pages and is a voluminous file relating to 2G 
spectrum case. Also Documents of this file comprises of 
approximately 12,700 pages. 

I" 
.~ 

,,/ , 
( . 



SI CNR No. and Cause title Nature - Penal statutes involved No. of 
No Whether State case, complaint accused 

case or closure report 

7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 
(CBI-PC Act) r/w 13(1 )(d) of PC Act 

CBI 
Vs 

Satyendra Jain & Ors. 
(Closure Report) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when 
Framin Stage accused - witnesses matter has been 

9 of Whether posted for final 
Charge recorded or arguments 

s not 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 

N/A # Matter is 
48 N/A N/A N/A N/A N/A N/A 

listed for 
arguments 
on the 
protest 
petition 
preferred by 
the 
complainant 

, } 

( 

r~~cH!l ~ 

Specia?~~~~~~PCI~~ (CBI)-09 
(MPs I MLAs Cases) 

Whether aCcWs~tltiM( .lfa1~0fi\miifu~. t. Date of taking 
sitting oKotmerAv mue Distrlol Cool • cognizance 

MP/MLA ~aw Oefht 
Former MLA 30.04.22 --

Whether there is any Whether any Expected date of disposal of 
stay of proceedings interim orders case 
ordered by superior are eXisting in 

court, if yes give the matters 
detail 

-No- -No- The 10 was not present on the 
last date of hearing as also the 
complainant who preferred 
protest petition and this case is 
now listed on 21.07.2025 and in 
case the complainant and 10 
appears and argues the matter, 
the matter shall be decided within 
one month of atguments. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 

motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the The specific reasons, if any causing delay in 
during the month steps taken for expeditious disposal disposal of the matter 

of the case 

(Matter was not listed in this month) - Documents of this file comprises of SlPproximately 4000 
pages. 

# On Previous date of hearing 15.05.2025:-

1. The matter was adjourned as the 10 of the case was 
not available, as also the complainant who preferred 
protest petition did not appear. The case is listed on 
21.07.2025. 

-

. .! 

( 
( a "' " ., . , 

I 



Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

8 DLCT11 -00538-2022 CBI-PC Act IPC-120B 
PC Act-13(2) r/w 13(1 )(d) 

eBI 
vs 

Amanatullah Khan & 
Ors. 

Date of Present Stage Detail of prosecution Statement Detail of defence 
Framin witnesses of accused witnesses 

g of -
I Charge Whether 

s recorded 
or not 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesse witnesses 

s cited examined 

Charge Arguments on charge 68 N/A N/A N/A N/A N/A 
yet to be are being heard. 
framed 

( 

No. of accused 

11 

Date since 
when matter 

has been 

Ie:PcH4 ~ 
Sn:." -. ' ~IG VIN~1}A~~~C8I)-09 

' ., i i,;,LAs Cases) 
Coun I'-iQ, 5'12, Fifth Floor, 

Rouse Avenue Dismol ~t 
NewllmflJ 

Whether accused Date of Date of taking cognizance 
is sitting or former institution 

MP/MLA 

Sitting MLA 01 .09.2022 03.11.2022 
(Amanatullah Khan) 

Whether there is Whether any Expected date of disposal of case 
any stay of interim 

proceedings orders are 
posted for final ordered by superior existing in 

arguments court, if yes give the matters 
detail 

N/A -No- -No- # Disposal within two years after I 
framing of charge. Documents of this I 

file comprises of approximately 
10,000 pages, 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled II Court on its own 
motion vs. Union of India .& Drs." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearings 

# 17.05.2025: 
1. Part arguments on charge were heard on behalf of 
one of the accused and prosecutor. 

# 21.05.2025: 
1. Part arguments of Ld. Prosecutor, Ld. Counsel for 2 
accused were heard. There are 11 accused persons and 
now the matter is listed for further arguments on oath 
and 10lh July 2025. 

Note :- 1 st Supplementary Chargesheet was filed on 
17.06.2025 during summer vacations. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

·r 

This case is also voluminous pertaining to 
recruitment through unfair means in Delhi Waqf 
Board involving around 10,000 pages and also there 
are 11 accused persons which is causing delay in 
the matter. 

( ,; 

IT -; 



51 CNR No. and Cause title Nature - Penal statutes involved 
I No Whether State case, 

complaint case or closure 
report 

9 DLCT11-000578-2022 State Case IPC-

~nC/'mrm
DIG VINAY SINGH 

Special Judge (PC Act) (CBI}-09 
(MPs / MtAs Cases) 

Court No. 512, Fifth Floor. 
~ 

No. of accused Whether accus~~ A~~W8f Dist! Cb';;tetHttaking cognizance 
is sitting or former in ~ff\.WicRtefhl 

MP/MLA 

1 Former MP 08.07.2022 11.07.2022 
147 1148/149/153A1295/436/395/307/3021 (By Magistrate (By Magistrate Court) 

State 120B Court} 

vs 
Sajjan Kumar 

(FIR-227 & 264/1992) 
- --- - -- - - -

Date of Present Stage Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of 
Framing witnesses accused - witnesses matter has been any stay of interim orders case 

I of Whether posted for final proceedings are existing 
Charges recorded or arguments ordered by superior in the matters 

not court, if yes give 
detail 

Witness Witnesse Witnesses Defence Defence 
es cited 5 dropped examined witnesses witnesses 

cited examined 

23.08.23 # Now the 37 10 18 Statement of Not yet N/A NIA -No- -No- It is expected to be disposed of by 
matter is fixed accused shall known the end of this year. 
for recording of be recorded 
Statement of on the next 
Accused U/s date of 
351 BNSS. hearing i.e. 
2023 (Section 07.07.2025 
313 CrPC.) 

, ., 

( 

1 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 09.05.2025 :-
1. The matter was listed for recording of Statement of 
Accused u/s 351 BNSS, 2023 (Section 313 CrPC.). 
Upon change of Presiding Officer on 30.04.2025, this 
matter had to be adjourned from 09.05.2025 as the 
new Presiding Officer had to go through the entire 
evidence before preparing the questions to be asked to 
the accused. 
Accordingly, the matter was adjourned to 07.07.2025, 
after summer vacations and the questions are ready 
now. 

-

( 

The Action plan formulated and the steps taken 
for expeditious disposal of the case 

-

-_._. 

( 

The specific reasons, if any causing 
delay in disposal of the maHer 

--

{-y , 
(. ) 

" , . 



SI CNR No. and Cause title Nature· 
No Whether State case, 

complaint case or closure 
report 

10 DLCT11-000321-2020 State Case 

State 
vs 

Prakash Jarwal & Ors. 

Date 
of 

Fram 
ing 
of 

Char 
ge 

Present Stage Detail of prosecution witnesses I Statement 

11.11.1 The Trial Court Record is 
21 with Hon'ble DHC and 

therefore the status is not 
very clear, but previous 
ordersheets indicate that 
3 accused were 
convicted vide judgment 
dated 28.02.2024 and in 
their writ petitions, the 
conviction of convict no.3 
has been quashed by 
Hon'ble DHC and the 
quashing of conviction of 
convict no.2 is also 
pending under W.P. (Crl.) 
No. 2760/2024. 

Witnesse I Witnesses I Witnesses 
s cited dropped examined 

77 
(62+3+5+ 

7) 

6 64 

of 
accused -
Whether 
recorded 

or not 

Recorded 

( 

Penal statutes involved 

IPC-306/386/506/34 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

Nil Nil 

f~[1q1a ~ 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MlAs Cases) 

Court No. 512, Fifth Floor, 
Rouse Avenue District Court, 

No. of accused Whether accused Da~%~r\Jrunlion Date of taking 

3 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

is sitting or former 
MP/MLA 

Sitting MLA 
(Prakash Jarwal) 

Whether there is any stay 
of proceedings ordered by 
superior court, if yes give 

detail 

-No-
Vide WP (Crl.) 2760/24, 
the conviction qua convict 
no.2 has been challenged 
and in the said writ petition 
the Trial Court Record was 
summoned physically and 
therefore this Court is 
unable to hear arguments 
on sentence qua convict 
no.1 & 2. And vide another 
writ petition the conviction/ 
proceedings qua convict 
no.3 already quashed. 

07.11 .2020 

Whether any 
interim orders 
are existing in 

the matters 

-Yes-

cognizance 

25.09.2020 
(By Magistrate Court) 

Expected date of disposal 
of case 

Judgment in this case has 
already been passed as per 
the parcha yadasht and as 
soon as the writ petition 
pending before Hon'ble 
DHC is decided, the final/ 
appropriate orders shall be 
passed. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled II Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case I The Action plan formulated and the steps 
during the month taken for expeditious disposal of the case 

(Matter was not listed in this month) 

#On previous date of hearing i.e. 17.03.2025: 

1. Matter has been adjourned for 09.07.2025 as 
physical record of this case was requisitioned by 
the Hon'ble High Court in W.P. (Crl.) No. 
2760/2024. 

( 
( 

The specific reasons, if any causing delay in 
disposal of the matter 

Vide separate judgment announced on 28.02.2024, all three 
accused were held guilty and convicted. Physical record of 
this case has been requisitioned by the Hon'ble High Court in 
W.P. (Crl.) No. 2760/2024. 

. ) 

~. ro: """ 



Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 

11 D LCT11-000733-2022 CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 

CBI Act-1988 

vs 
Kuldeep Singh & Ors. 

(RC-53(A)/2022) 

Date of Present Stage Detail of prosecution Statement Detail of defence 
Framing witnesses of witnesses 

of accused -
Charges Whether 

recorded 
or not 

Matter is fixed for Witnesses Witnesse Witness Defence Defence 
further cited s dropped es witnesse witnesses 
proceedings/supply of examine s cited examined 
deficient copies/ d 

Charges inspection of unrelied 312 N/A N/A N/A N/A N/A 
yet to be upon documents, (Main-70 

framed including digital Supp-1-89 

devices some of Supp-2-65 

which are presently Suppl-3-45 

with CFSL. Suppl-4-43) 

J 

( 

No. of accused 

16 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

r~ B cF161 ft:i6" 
speciai~lga~~(}Y~.ltJc~~ CBI )-O~ 

(MPs I MlAs Cases) 
Court No. 512, Fifth Floor, 

. 'Co 
,.-----~ .. -.. ----- .. ~-.-- -- --. 

Whether accused i:N ~w>~linstitution 
sitting or former 

MP/MLA 

-Yes- 25.11.2022 

Whether there is Whether any 
any stay of interim orders are 

proceedings existing in the 
ordered by superior matters 

court, if yes give 
detail 

Date of taking I 

cognizance 

15.12.2022 

Expected date of 
disposal of case 

-No- -No- - Fresh charge-sheet I 
received on assignment 
only on 25.11 .2022. 

- Expected date of 
disposal can not be 
given in the case at this 
stage, as the matter 
involves approximately 
40,000 pages file and 
more than that un-relied 
documents. 



Note:-In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# On 04.06.2025:-

1. Application moved on behalf of A-9 for inspection of unrelied digital devices was disposed of. 

2. CBI summitted that they intend to challenge part of order passed on 22.05.2025 but requested that the 

arguments on charges be commenced in the matter. The said request was vehemently opposed by the Ld. 

Counsels for the accused persons. The court also directed CBI to first comply with the directions as 

contained in the detailed order of 22.05.2025 before commencing arguments on charge. 

Accordingly the matter was adjourned for 25.07.2025 for compliance of order dated 22.05.25/further 

proceedings. 

Note:- 03 Misc. Applications were also disposed of. 

r' 
( 

The Action plan 
formulated and the steps 
taken for expeditious 
disposal of the case 

The specific reasons, if any 
causing delay in disposal of 
the matter 

The matter is still at the stage of 
scrutiny of 
documents/compliance of 
provisions of section 207/208 
CrPC due to filing of multiple 
charge sheets/documents. The 
case is that of Delhi Excise Policy 
Matter, which involves documents 
running into approximately 40,000 
pages, as also several thousand 
pages of unrelied documents and 
digital documents involving size of 
the files running into several 
hundred TB, therefore, presently 
no specific timeline of disposal can 
be given. 

1~ 
. / 

J' 
.' . 



• ~ \.1"1-- ,.. .. 

fur a;r:T fm 
DIG VINAY SINGH 

special Judge (PC Act) (CBI)-09 
(MPS I MLAs Cases) 

. 512. Fifth Floor, 

Sl CNR No. and Cause title Nature - Penal statutes involved No. of VVhetherac~tlaJ- \I~'t\@l~\rut~-' • Date of taking 
No Whether State case, complaint accused sitting or former New' cognizance 

case or closure report MP/MLA 

12 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 31 One MLA& MP 26.11.2022 20.12.2022 

DoE 3 & 4 PMLA-2002 

vs 
Sameer Mahandru & Ors. 

(ECIR/HIU-1I/14/2022) 
- ---- -- - '------- -- -

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since Whether there is any Whether any Expected date of disposal of 
Framin Stage accused - witnesses when matter stay of proceedings interim orders case 

g of Whether has been ordered by superior are eXisting 
Charge recorded or not posted for court, if yes give detail in the matters 

s final 
arguments 

Witnesses Witnesses Witnesse Defence Defence Although there is no stay, This PMLA complaint relates to 
Matter is fixed cited dropped s witnesses witnesses but the order of this Court Delhi Excise Policy offence, 
for examine cited examined dated 09.10.2024 involving several thousand 
consideration 

d directing supply of copies pages running into more than 
on pending of certain documents/ 33,500 pages and 8 

Charge applications/ 224 N/A N/A N/A N/A N/A N/A digital devices to the -Yes- supplementary complaints have 

is yet to further Main - 39 accused persons is been received between 

be proceedings/ Supp 1- 69 challenged by DoE 22.08.2022 to 28.06.2024. The 

framed supply of Supp 2 - 19 before Hon'ble DHC in digital data also runs into: 
copies at the Supp 3 - 9 Crl. MC no. 9490/2024, several hundred TS, and the: 
stage of Supp 4 - 26 wherein vide order dated case involves 40 accused, and 
Section 230 Supp 5 - 9 21 .03.2025 Hon'ble HC therefore, expected date of 
of BNSS Supp 6-44 directed adjournment of disposal can not be given in the 

Supp 7-3 hearing fixed in this Court case at this stage. 
Supp 8 - 6 till after a date fixed 

before DHC and the 
interim order was 
continued on 05.05.2025 
till 28.08.2025. 

- -- -- -

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

(Matter was not listed in this month) 

# On previous date of hearing i.e. 14.05.2025:-

1. As per order dated 21.03.2025 and 05.05.2025 of Hon'ble DHC in Crl. MC no. 9490/2024, 

the matter had to be adjourned because of pendency of the petition preferred by DoE 

against the order directing DoE to supply copies to the accused. 

Note :- 01 Misc. Application was disposed of. 

( 

The Action plan formulated I The specific reasons, if any causing delay in disposal 
and the steps taken for of the matter 

expeditious disposal of the 
case 

( 

1. The matter is still at the stage of scrutiny of 

documents/compliance of provisions of section 

207/208 CrPC due to filing of multiple 
complaints/documents. Inspections of unrelied 
upon documents/statements are also underway, 
which involves more than 40,000 pages, and there 
are 40 accused persons with multiple 
supplementary complaints received from time to 
time, which is causing delay. 

2. DoE has preferred a petition bearing no. Crl. M. 
C. 9490/2024 & Crl. M. A. 36510/2024 before 
Hon'ble High Court seeking quashing the order 
dated 09.10.2024 passed by this court directing 
petition~r/DoE to furnish digital/scan copies of 
unrelied upon documents/digital devices to the 
respondents. 
Also, Documents of this file comprises of 
approximately 33,500 pages. 

;: 

IT 



SI 
No 

13 

Date of 
Framing 

of 
Charges 

19.07.24 

CNR No. and Cause title Nature - Penal statutes involved No. of 

f~ ~ Ci "1 i!:l fuF;
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-OO 
(MPs I MtAs Cssss) 

Court No. 512, Fifth Floor. 
Rouse Avenue District Cou~t 

Whether accused is sitting l\leVO~b¥ Date of taking 
Whether State case, complaint accused or former MP/MLA institution cognizance 

case or closure report 

D LCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with S.No. 13 07.08.2023 08.08.2023 
(Connected with State vs State vs. Sandeep (former 

State Sandeep) MLA) 

vs 
Ravinder 

(FIR-506/2016) 
--

Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of case 
Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing 

Whether posted for final ordered by superior in the matters 
recorded or not arguments court, if yes give 

detail 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witness witnesses 
es cited examined 

The fina 06 - 08 Yes 0 0 07.03.2025 No No The matter shall be disposed off in July 
arguments 2025. 
concluded or 
F9.05.2025 
~nd now the 
~atter is 
isted fo 
udgment on 
03.07.2025 
and the 
udgment 
shall be 
pronounced 
on that day. 

\ 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay 
during the month taken for expeditious disposal of the case in disposal of the matter 

(Matter was not listed in this month) Since arguments are concluded it shall be No 
disposed off after summer vacations, in July 

On 01.05.2025 and on 29.05.2025, final arguments 2025 

were heard and concluded from both the sides and the 
matter is now listed for judgment on 03.07.2025. 

- -- -

J~ 

( 
( 

If 

" 
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Sl CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

14 DLCT11-000085-2024 Complaint Case-PMLA 

DoE 
vs 

Karti P. Chidambaram & Ors. 
(Ct. Case - 512024) 

. -

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

Charge The matter is 41 N/A N/A N/A 

yet to fixed for 
be arguments 

framed on the point 
of framing of 

charge, 
however, the 
proceedings 
are stayed 
by Hon'ble 

DHC 

( 

~fm! 
D\G V\Nf.W S\NGI1 Special Judge (PC Act) (CS\)-09 

(MPS I MiAS Casas) 
court No. 512, F\fth FlOor, 

. - District court • 
• I"'\I' ...... ~ ,-"v_·--

Penal statutes involved No. of Whether accu~~d is M6UI b-IT.\Ytitution Date of taking 
accused sitting or former cognizance 

MP/MLA 

U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024 
and (Karti P. Chidambaram) 

3 &4 PMLA 

- ----

Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of disposal 
witnesses matter has been proceedings ordered by orders are existing of case 

posted for final superior court, if yes give detail in the matters 
arguments 

. 
Defence Defence 

witnesses witnesses 
cited examined 

N/A N/A N/A Vide order dated 09.04.2025 in Yes # Prosecution Complaint 
CrI.M.C. 2373 & 2374/2025 and assigned only on 
Crl. M.A. No. 10684 & 25.01.2024. 
10686/2025, Hon'ble Delhi High 
Court directed deferment of # This case also involves 
hearing on the point of charge by file running into 
this Court to a subsequent date approximately 5800 
fixed by Hon'ble Delhi High pages, therefore, presently 
Court. The next date of hearing the expected date of 
before Hon'ble Delhi High Court disposal can not be given 
was 29.05.2025, wherein the in the case. 
interim order is directed to 
continue and the next date now 
fixed before Hon'ble Delhi High 
Court is 11.09.2025. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

IOn previous date of hearing i.e. 15.04.2025: 

1. Vide order dated 09.04.2025 in CrI.M.C. 2373 & 
2374/2025 and Crl. M.A. No. 10684 & 10686/2025, 
Hon'ble Delhi High Court directed deferment of hearing on 
the point of charge by this Court to a subsequent date 
fixed by Hon'ble Delhi High Court. The next date of 
hearing before Hon'ble Delhi High Court was 
29.05.2025, wherein the interim order is directed to 
continue and the next date now fixed before Hon'ble Delhi 
High Court is 11.09.2025. 
Accordingly matter was adjourned for 16.09.2025. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

Documents of this file comprises of approximately 
5800 pages. 

r~ 

J .•. .. - . 
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I 

CNR No. and Cause title Nature -SI 
No Whether State case, 

complaint case or closure 
report 

15 DLCT11-000937-2024 CBI-PC Act 
CBI 
vs. 

S. Bhaskararaman & Drs. 
(CBI-118/2024) 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

Charge Misc. 113 N/A N/A N/A 

yet to Appearance/ 

be further 

framed proceedings/ 
service of one 

01 the 
accused no. 4 
who is based 
out of station 

( 

kllCl'"l""ltm 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Court No. 512, Fifth Floor. 
Rouse Avenue District Court. 

New Delhi 

Penal statutes involved No. of Whether accused is Date of institution Date of taking 
I accused sitting or former cognizance 

MP/MLA 

120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 --
468/477A IPC & 8,9 of PC Act 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only i 

on 01.10.2024. One of the . 
accused who is located 
outstation is still to be served 
with the summons, which is 
likely to take time. 

# Expected date of disposal can 
not be given in the case at this 
stage. 

# Documents of this file 
comprises of approximately 
16,000 pages. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

IOn previous date of hearings 

# 05.05.2025:-

1. Some time was sought by Ld. Prosecutor for the CBI 
for filing reply to the applications u/s 230 of BNSS, 2023 
(Section 207/20S CrPC) seeking supply of deficient copies 
of the documents and electronic material filed on behalf of 
A-2, A-3, A-5, A-6, A-7 and A-S. 
2. Afresh service of A-4, who is located outstation, was 
ordered. 

# 30.05.2025:-

1 . A-4 could not be served as the company was not found 
existing and one opportunity was taken by CBI to find out 
its Directors and then serve A-4. 
2. Reply to the application U/S 230 BNSS preferred by A2, 
was filed by CBI. Matter was adjourned to 17.07.2025 for 
service of A-4 and arguments on the applications. 

Note :- 02 Misc. Applications were disposed of. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the maHer 

( 

Documents of this file comprises of 
approximately 16,000 pages. 

~,r 
AI , 

, l' 
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SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

16 DLCT11-001235-2024 ED Complaint 

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

Charge Matter is fixed 105 N/A N/A N/A 
yet to for further 

be misc. 

framed proceedings. 

.- ( 

f¢RcH'!:I rm
OIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Court No. 512, Fifth Floor, 
Rouse Avenue District Court. 

I\.'Q\'" ~H 

Penal statutes involved No. of Whether accused is Date of institution Date of taking .. 
accused . sitting or former cognizance 

MP/MLA 

U/s 3 & 4 of PMLA -- R.N. Dhoot 19.12.2024 --
Former MP 

-~ -

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- Documents of this file 
comprises of approximately 
49,000 pages and therefore 
expected date of disposal can 
not be given in the case at this 
stage. 

'-----



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

#On previous date of hearing i.e. 13.05.2025:-

1. It was stated by DoE that the defect of some deficient 
copies/ illegible copies had been cured to the best 
possible extent. 
The matter was accordingly adjourned for arguments/ 
consideration on 11.07.2025 at the stage of cognizance. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

Documents of this file comprises of approximately 
49,000 pages 

/f 

~ -'. " , ,r 



Sl 
No 

17 

Date of 
Framing 

of 
Charge 

s 

Charge 
yet to 
be 
framed 

CNR No. and Cause title Nature· Penal statutes involved 
Whether State case, 

complaint case or closure 
report 

DLCT11·001272·2024 State Case U/s 3 MCOCA 

State 
vs. 

Ritik @ Peter 

Present Detail of prosecution witnesses Statement Detail of defence Date since 

No. of 
accused 

01 

R. R 6111&1 fm 
DIG VINAY SINGH . ' 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Court No. 512. Fifth Floor. 
Rouse Avenue District Court. 

Whether accused is D~tkegf ~rution Date of taking 
sitting or former cognizance 

MP/MLA 

-- 26.12.2024 --

Whether there is Whether any Expected date of disposal of case 
Stage of accused witnesses when matter any stay of interim orders 

. has been proceedings are existing 
Whether posted for ordered by In the matters 

recorded or final superior court, if 
not arguments yes give detail 

Witnesses Witnesse Witnesses Defence Defence # Fresh Charge-sheet filed only on 26.12.2024 
cited s examined witnesses witnesses # Supplementary Charge-sheet-1 filed on 

dropped cited examined 24.02.2025 

Scrutiny 166 N/A N/A N/A N/A N/A N/A -No- -No-
#Second supplementary chargsheet filed on 
01.05.2025. 

of 
There is one more accused who has been 

document Main -38 
recently arrested and against whom 

sl Supp 1- 23 
supplementary chargesheet is likely to be filed 

considera Supp 2-105 
within 1 month and thereafter, after completing 

tion of the stage of 230 BNSS, matter would be heard 
charge 

on the point of charge. 
# The case is of MCOCA involving several 
witnesses and voluminous file, therefore, at 
present expected date of disposal can not be 
given. 
Documents of this file comprises of 
approximately 3400 pages. 

\ 

( 
" 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 03.06.2025 

1. Deficient copies supplied to the Ld.counsel for A-4 
including one pen drive. 
2. Fresh Vakalatnamas were also filed on behalf of some 
accused persons. 
Case is now adjourned for arguments on charge on 
05.07.2025. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

The case is of MCOCA and at present there are 8 
accused in custody and the file runs into few thousand 
pages and there are number of witnesses. Also, 
besides already filed two supplementary 
chargesheets, one more supplementary chargesheet 
is likely to be filed shortly and thereafter only the case 
can progress. Also, documents of this file comprises 
of approximately 3400 pages. 

3;6 

., 
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SI 
No 

18 

, Date of 
Framing 

of 
Charge 

s 

N/A 

CNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 
report 

OLCT11-000296-2025 Crl. Revision against order of 
Ld. ACJM, ordering further 

State investigation in a matter 

vs. 
Mohammad lIyas & Ors. 

Present Detail of prosecution witnesses Statement of 
Stage accused -

Whether 
recorded or 

not 

Witnesse Witnesse Witnesses 

Penal statutes involved No. of 
accused 

438/440 BNSS -

f~BcH~ f.% 
DIG VINAY SINGH. 

Special Judge (PC Act) (CBI)-OO 
(MPs I MLAs Cases) 

Court No. 5"12, Fifth Floor. 
Rouse Avenue District Court. 

" ,"',,.., 
Whether accused is o "'?" r .... . : . ate 0 institution 

sitting or former 
MP/MLA 

2 proposed accused are 08.04.2025 
sitting MLA and one is 

former MP 

"-----~ 

Date of taking 
cognizance 

N/A 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Fresh Crl. N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Crl. Revision assigned 
Revision. At only on 09.04.2025 
the stage of 
service of one # One of the respondents 
of the remains to be served at his new 
respondents outstation address and once he 
who remains is served, within 06 Months of 
to be served service the revision shall be 

disposed off. 

------------ -

\ 

( 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W. P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during I The Action plan formulated and the steps I The specific reasons, if any causing delay 
the month taken for expeditious disposal of the case in disposal of the matter 

(Matter was not listed in this month) 
#On previous date of hearing 
# 07.05.2025:-
1. Summons to R-5 and R-S returned unserved. Time was 
sought by R-1 to supply complete and correct particulars of 
R-5 and R-6. 
2. Remaining respondents were directed to file replies to the 
Revision. 
# 26.05.2025:-
1. Vakalatnamas were filed on behalf of R-3, R-7. 
2. Reply to the revision was filed by R-1 and time was sought 
by R3, R4 & R7 to file replies. 
3. R-1 was directed to supply correct and complete 
particulars of R-5 & R-S 
# 31.05.2025:-
1. R-6 was served and copies supplied to R-S. 
2. R5 was unserved and time was sought by the state to 
serve R5 as he could not be served at his known addresses. 
3. The record of revision being voluminous in nature, 
involving 30,000 pages, the respondents sought 2 months 
time to file reply. 

Matter was adjourned for 31.07.2025. 

( 

/J 

( 
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SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

19 DLCT11-000297-2025 Crl. Revision 

Kapil Mishra 
vs. 

State of NeT of Delhi & Anr. 
'---

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 
s cited s examined 

dropped 

N/A Fresh Crl. N/A N/A N/A N/A 
Revision, 
which is 
connected 
revision, 
arising out of 
same 
impugned 
order, as the 
revision in 
State Vs. 
Mohd. lIyas 
and Ors. 

\ 

( 
, . 

fdiC(1t1 ~ 

Specia'?!~j(Y~~PBI~~y (CSI )-09 
(MPs I MLAs Cases) 

Court No. 512, Fifth Floor, 
Rouse Avenue District Court, 

- ·Ihl 
~ .. 

Penal statutes involved No. of Whether accused is Date of institution Date of taking 
accused sitting or former cognizance 

MP/MLA 

438/440 BNSS - Sitting MLA 08.04.2025 --

I 

-- --

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- # Fresh Crl. Revision assigned 
only on 08.04.2025. 

# In the connected revision, one 
of the respondents remains to 
be served at his new outstation I 

address and once he is served, I 

within 06 Months of service the 
revision shall be disposed off. 

- -



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 
#On previous date of hearing 
# 07.05.2025:-
1. In connected revision, summons to R-5 and R-6 returned 
unserved. Time was sought by R-1 to supply complete and 
correct particulars of R-5 and R-S. Remaining respondents 
were directed to file replies to the Revision. 

# 26.05.2025:-
1. In connected revision, Vakalatnamas were filed on behalf of 
R-3, R-7. Reply to the revision was filed by R-1 and time was 
sought by R3, R4 & R7 to file replies. R-1 was directed to 
supply correct and complete particulars of R-5 & R-S 

# 31.05.2025:-
1. In connected revision, R-6 was served and copies supplied 
to R-6. R5 was unserved and time was sought by the state to 
serve R5 as he could not be served at his known addresses. 
The record of revision being voluminous in nature, involving 
30,000 pages, the respondents sought 2 months time to file 
reply. 

Matter was adjourned for 31.07.2025. 

( 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

( 

The specific reasons, if any causing delay 
in disposal of the matter 

#;j 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

frnR ft:iE; 
(\~ 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML~ATENDRA SIN~'"1 ~ ~ 
REPORT FOR THE MONTH OF JUNE, 2025 fcriiq~1m(~Rmror3@m)(\1I.ql.31IS1·n 

(Letter No. MPIMLAs/RADC/Gaz.l2020/E-22388-22393 dated 24th November, 2020.) 
Spl. Judge (PC·Act) (CBI)-23 

(~. m./~.~.l!:. cf.-'::fl) 
("",?s/MLAs Cases) 

N arne of the Presiding Officer: SH. JITENDRA SINGH 
:%lIllie-POl ~ 612, ~ t:i~':;M 

Court No. 612, 6th Floor 
~ ~ ;::alllIMlI'Q'frnr, ~ f'::,r,<,'ll 

Rouse Aven~e Court Complex, New Delh: 

Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. 

Date since posted in the court: 26.10.2024 (FIN) 

Total number of cases pending on the first day of the month: 22 

Number of cases disposed in the month with detail Le. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJ/ ASJ etc. : NIL 

Number of cases received by transfer Nil 

Number of cases pending on the last day of the month 22 

Number of cases instituted in this month : Nil 

\ 

( 

(Jiten~ra Singh) 
Ld. Special Judge, (PC 1ct), (CBI)-23, (MPsIMLAs CASES) 

Rouse i'''enue District Court, New Delhi 
S ( ..l,., (PC fl,t' (('!='" ...,'" peel ch:je ,_,1_ I V~!i-~,j 

(MPs/MLAs Ca:;"!s) 
Rouse Avenue District \. _ <! 

New Deihl 



No CNRNo. and 
Cause title 

(1) (2) 

1 Case No. 
CBII259/2019 

DLCTll-
001038-2019 

CBI 
Vs 

Suresh Kalmadi 

2 Case No. CBII 
26112019 
DLCTll-

001042-2019 
CBI 
Vs 

A.Krishna 
Reddy 

3 Case No. CBII 
262/2019 
DLCTll-

001044-2019 
CBI 
Vs I ] "urshotamm 

.J~v Arya Etc 

i 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONTH OF JUNE, 2025 

Nature Penal No. Whethe Date Date Date of Present Detail of State Detail of Date Whether Wheth Expected A short summary of worl! - statutes of r of of Frami Stage prosecution ment defence since there is any erany date of done in the said case(s) 
Wheth involved Acc accused instilU lakin ngoC witnesses DC witnesses when stay DC interi disposal DC during the month 
er State use is sitting tion g Charge accu matter proceedings m case 

case, d or cogni s Wit Wi Wi sed - Defe DeCen has ordered by orders 
compla Cormer zance ness tne tne Whe nce ce been superior are 
int case MP/ML es sse sse ther witn witne posted court, iC yes (!A;stin 

or A cite s s reco esses sses Cor give detail gin 
closure d dr exa rded cited exam final the 
report op mi or ined argum malter 

pe ne not ellis 
d d 

(3) (4) (5) (6) (7) (8) (9) (10) (11) (12 (13 (14) (15) (16) (17) (18) (19) (20) (21) 
) ) 

Compla Sec 11 Former 20.05. 23 .. 05 04.02.2 Prosecutio 83 7 66 Not List - - No No December, With respect to application 
intcase 120B MPlMin 2011 .2011 013 n Evidence Reco of 2025 moved by A-9 seekJng 
CBI r/w 420, Ister rded witne permission to travel outside 

468, 471 ss not Deihl, the interim relief was 
&IPC rued continued till 24.07.2025. 
13(2) Matter is listed for 
r/w 01.07.2025, 02.07.2025 and 
13(I)(d) 03.07.2025 for cross 
PC Act examination ofPW-66. 

U/s 174 U/s 174 1 Individu 08.11. 08.11. 26.03.2 Judgement 2 Nil 2 Reco List Stayed by Yes Within a The case was not listed in -
IPC IPC al 2011 2011 012 I rded of the Hon'ble month of the this month as there were 

The Action The Specific 
Plan reasons, if any 

formulated causing delay in 
and the steps disposal DC the 

taken Cor said case(s) 
expeditious 

disposal of the 
said case(s) 

(22) (23) 

1. Short dates I.There are 11 
are being accused and 83 
given. Prosecution 
2. Efforts are witnesses. 
being made to 2. The record is 
examine the voluminous. 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 

Dates are The I 

being given as pronouncement of 
Witn Supreme Vacation of only 06 working days and per the judgment has been I 
esses Court of stay as the matter has been tentative stayed by dIe 
not India vide stayed by the Hon'ble listing before Hon'ble Supreme 

Filed order dated 
06.11.2017 
in SLP(Crl) 
3742117, A. 
Krishna 
Reddy Vs 
CBI 

CBI 174A 2 Individu 08.11. 08.11. 26.03.2 Judgement 2 Nil 2 Rem 3 3 - Stayed by 
IPC al 2011 2011 012 I rded dIe Hon'ble 

Supreme 
Court of 
India vide 
order dated 
06.11.2017 
in SLP(Crl) 
3626117, 

( 

Yes 

Supreme Court of India. the Hon'ble Court of India vide 
Supreme Court order dated 
of india 06.11.2017 in 

SLP(Crl) 3742117, 
A. Krishna Reddy 
VsCBI 

Within a The case was not listed in Dates are The 
month of the dlis month as dlere were being given as pronouncement of 
Vacation 
stay 

of only 06 workJng days and per the judgment has been 
as the matter has been tentative stayed by the 
stayed by the Hon'ble listing before Hon'ble Supreme 
Supreme Court of India. the Hon'ble Court of India vide 

Supreme Court order 
of India 06.11.2017 

- SLP(CrI) 

Special Jucge ( C c·) \~B!)-23 
(i\ftPs/MlA Cas~s) 

Rouse Ave·nue District Cc' I 

~. I ~u, r"\ ..... It...: 

dated 
in 



4 Case No. Closure 120B, 3 Fonner 30.05. Yet to VIde Further 42 - - Not List 
CLORlO1l20191 Report 420lPC MPlMin 2013 be Order lnvestigati of 

DLCTll- & 13(2) ister taken. Dtd on Witn 
000187-2019 r/w 04.02.2 esses 

CBI 13(1)(d) OCBI not 
Vs of PC directe flIed 

Maneka Gandhi Act d to 
further 
Inveslig 
alion. 

5 Case No. CBII CBI U/S 1 Fonner 24.12. 02.02. 18.07.1 PE 254 Nil 204 - List 
11312019 13(2) MLA 09 10 1 of 
DLCTll- r/w Witn 

000504-2019 13(1)(e) esses 
CBI of PC not 
Vs Actr/w flIed 

Abhay Singh sec 109 
Chautala IPC 

6 Case No. CTI CI. u/S3 2 lndividu 14.08. 27.09. 06.10.2 PE 40 - 14 - List 
29/2019 Case &4 al 18 18 1 of 

DLCT11- PMLA PMLA Witn 
001050-2019 Act esses 

DOE not 
Vs flIed 

A. I<. Reddy 

I'v 

Purshottam 
Dev Arya Vs 
CBI. 

- - Stayed by Yes Depending 
the Hon'ble upon the 
High Court outcome of 
of Delhi the pending 
vide order dt petition 
20.11.2020 
in Cr!. MC 
NO.2250120 
20, CrI. M. 
A No 
16013/2020 
& Cri. M.A. 
5336/2021, 
Maneka 
Gandhi vs 
CBI 

- - No No November, 
2025 

- - No No September, 
2025 

3626/17, 
Purshottam Dev 
AryaVsCBI. 

The case was not listed in Dates are Stayed by the 
this month as there were being given as Hon'ble High 
only 06 working days and per the Court of Delhi 
as the matter has already tentative vide order dated 
been stayed by the Hon'ble listing before 20.11.2020 in CrI. 
High Court of Delhi. the Hon'ble MC No. 

High Court of 225012020, CrI. M. 
Delhi. A No 1601312020 

& Cri. M.A. 
5336/2021, 
Maneka Gandhi Vs 
CBI 

The case was not listed in 1.Shott dates 1.There are 254 
this month as there were are being Prosecution 
only 06 working days. The given. witnesses cited. 
case is already listed for 2. Efforts are 2. The Cross 
remianinig PE on being made to examination of the 
08.07.2025. examine the witnesses are 

witnesses on lengthy and time 
the same day consuming. 
and dispose off 3. The record is 
miscellaneous voluminous. 
applications 
expeditiously. 

1. PW-19 was cross- 1. Short dates 1.There are 40 
examined and discharged on are being Prosecution 
09.06.2025. given. witnesses cited. 

2. Efforts are 2. The Cross 
2. Asstt. Director, ED, Delhi being made to examination of the 
Zonal Office Is summoned examine the witnesses are 
for the next date. Matter is witnesses on lengthy and time 
listed for further PE on the same day consuming. 
24.07.2025. and dispose off 3. The record is 

miscelianeous voluminous. 
applications 
expeditiously. 
3. The partiesl 
counsels have 
been asked to 
cooperate in 
the expeditious 
disposal of the 
case. 

_ . .., ... _uvo;;v) 

Rouse Ave·nue District c:: : ., 
New Delhi 



7 Case No. State U/S 11 Former 03.04. 06.07. 07.12.1 PE 30 1 30 - List - - Stayed by 
SC/1lI2019 Case 7/8/1211 MP 19 09 7 of the Hon'ble 
DLCT11- 31PC Witn High Court 

001001-2019 Act r/w esses of Delhi 
State 120B not vide order 
VIS IPC filed dated 

Dr. Cbattar Pal 21.11.2023 
Lodha In W.P. 

(CRL.) No. 
925/2022 
and CRL. 
M.A 
23333/2022, 
Anirudba 
Bahal vs 
State 

8 Case No. CT. PMLA U/S3 6 MP 11.08. 07.08. - Misc. 14 - - - List - -
CASE 17/2021 Case &4 2021 2021 of 

DLCT11- PMLA wilne 
000246-2021 Act sses 

DOE not 
VIS filed 

Amarendra 
Dhari Singh & 

Drs. 

9 Case No. CCI CBI U/S 6 Former 24.12 .• 02.02. 20.09.1 Proseculio 256 Nil 222 - List - -
5512019 13(2) MPI 09 10 11 n Evidence of 

DLCTll- rlw MLA Witn 
000279-2019 13(1)(e) (RBT esses 

CBI of PC on not 
Vs Act r/w 14.03. filed 

AjaySingh sec 109 22) 
Cbautala IPC 

I) 

( 

Yes (Within 04 
months of 
disposal of 
the petition) 

No January, 2026 

No December, 
2025 

1. Matter is stayed by the Dates are Stayed by the 
Hon'ble High Court of being given as Hon'ble High 
Delhi vide order dated per the Court of Delhi 
13.05.2025 in W.P.(CRL.) tentative vide order dated 
No. 92512022, Crl. M.A No. listing before 27.04.2022 and 
7825/2022 and CRL. M.A the Hon'ble 21.11.2023 in W.P. 
23333/2022, Anirudba High Court of (CRL.) No. 
Bahal vs State Delhi. 92512022, Crl. 
for 07.11.2025. M.A No. 
Accordingly, matter is 782512022 and 
adjourned for futther CRL. M.A 
proceedings on 15.11.2025. 23333/2022, 

Anirudha Babal vs 
2. Reply was filed to the State 8 
application moved on behalf 
of A-8 seeking pennission 
to renew bis passport for a 
period of 5 years. 
Arguments heard. The said 
application was disposed off 
on 09.06.2025. 

1. Arguments on charge on 1. Short dates 1.There are 06 
behalf of A-13, A-3 and A- are being accused persons. 
11 heard on 03.06.2025 given. 2.Number of 

2. Efforts are miscellaneous 
2. Arguments on being made to appl ications are 
application moved by dispose off being filed by the 
applicant Ajay Gupta misc. accused persons. 
seeking permission for applications 3. Many times, 
travelllng abroad and' expeditiously. adjournments are 
interim suspension of LOC 3.TIle partiesl being sought by 
issued against him is counsels have the accused 
disposed off on 04.06.2025. been asked 10 persons/counsel. 

cooperate in 

3. Arguments on charge on 
the expeditious 
disposal of the 

behalf of A-11 heard on case. 
05.06.2025, 06.06.2025, 
09.06.2025. Matter is listed 
for rebuttal on behalf of ED 
on 07.07.2025. 

The case was not listed in 1. Short dates 1. TIlere are 6 
this month as there were are being accused persons 
only 06 working days. The given. and 256 
case is already listed for 2. Efforts are Prosecution 
remianinig PE on being made to witness cited. 
10.07.2025, examine the 2. The Cross 

witnesses on examination of the 
the same day witnesses are 
and dispose off lengthy and time 
miscellaneous consuming. 
applications 3. The record is 
expeditiously. voluminous. 
3. The parties! 4. Many times the 
counsels have counsels for dIe 
been asked to accused seek 

-

S,Jecial Judge (PC Act). (CBI)-;Y 
{MPs/MLAs Cas~ 

Rouse Avenue District Co.·.t 
New De'l-Ji 



10 Case NO. CT PMLA VIS 3 10 MLA 27.07 .. - - Argumem 108 - - - - - - No 
CASE 123/2022 Case &4 22 on Charge 

DLCT11- PMLA (RBT 
000468-2022 Act on 

DOE 23.09 .. 
VIS 22) 

Satyendra 
KumnrJnin & 

Ors 

11 Case No. CBl VIS 6 MLA 03.12. - - Further 81 - - - - - - No 
CBII257/2019 13(2) 2018 Proceeding 

DLCTlI- rM (RBT s 
000989-2022 13(I)(e) on 

CBI of PC 01.11. 
VIS Satyendar Act rlIV 22) 

Kumar Jain sec 109 
IPC 

12 Case No. CBI VlSee. 01 Former RBT 26.07. - Prosecutio 41 - - - - - - No 
CBII9612023 Cnse 1471148/ MPlMin on 2023 n Evidence 

CBI Vs Jagdish 149/153 ister 20.09. 
lYtler Al188Jl 2023 1\ DLCTll- 09/295/3 

llO0702-2023 021463 I 

i 

t 

No December 
2025 

Yes December, 
2025 

- November, 
2025 

cooperate in adjournment on 
Ihe expeditious vnrious grounds. 
disposal of the 
cnse. 

1. Direction has been issued Direction Ims 1. There are 10 
by Ihe Hon 'ble High Court been issued by accused nnd 108 
of Delhi, vide order dated Ihe Hon 'ble Prosecution 
03.03.2025 in Crl. M.A. High Court of witness dted. 
9027/2024, Crl. M.A. Delhi, vide 2. The record is 
34540/2024 & Crl. M.A. order dated voluminous. 
4971/2025 to defer the 03.03.2025 in 3. Number of 
proceedings in the instant Cri. M.A. Miscellaneous 
matter. 902712024, applicntlons are 

Crl. M.A. being filed by Ihe 
2. The mntter is tentntively 34540/2024 & accused/counsel. 
listed before the Hon 'ble Crl. M.A. 4. Many times the 
High Court of Deihl on 497112025 to counsels for the 
11.09.2025 Accordingly, defer the accused seek 
matter is listed for further proceedings in adjournment on 
proceedings on 15.09.2025. Ihe instant various grounds. 

matter. 
The matter is 
tentatively 
listed before 
Ihe Hon'ble 
High Court of 
Delhi on 
11.09.2025 

1. Matter stands adjourned Short dates are I.Case was 
at the request of Ld. Spp for being given. received by 
CBI for addressing Ihe transfer on 
arguments on charge as he 11.11.2022. 
requires clarifications from 2. There are 10 
the 10. accused and 81 

Prosecution 
2. Mntter is listed for witness dted. 
arguments on an application 3. The record is 
moved on behalf of A-4 voluminous. 
seeking direction of PNB 
offlcinls, CivIl Line, Delhi 
to de-freeze bank locker no. 
894 for permitting A-4 to 
opernte the same. The same 
is listed for reply and 
nrguments on the same on 
16.07.2025. 

1. Matter is adjourned at the Short dates are The record of the 
request of Ld. PP for CBl being given. case is 
on the ground that PW voluminous. 
Ravinder Chauhan could 
not appear before the Court 
as he was suffering from 
Corona. 

SpeCial Judge (PC Acltl. (('43 
(MPs/lv1lAs ca;fs)-'/ -' 

Rouse Avenue District Co: . -~ 
New Oeil1i 



13 Case No. CBII CB[ Uls 5 FORME 06.12. Arguments 109 - - - - - -
10912023 120B,42 RCMA 2023 on 

CB[VsPC 0,467,46 -2 application 
Lallawmsanga 8,471 u/s 

DLCT1I- [PC& 207/208 
000830-2023 13(2), 

13(I)(D) 
PC ACT 
1988 

14 Criminal Crimina Uls 397, 02 04.01. Arguments - - - Not Not - -
Revision No. I 398 read 2024 on recor filed 

5312023 Revisio with 401 Revision ded 
Dinesh Gupta & n CrPC Petition 

Anr. Vs CB[ 

15 Criminai Crimina Uls397 04 A-3 04.01. Arguments - - - Not Not - -
Revision No. I read Former 2024 on recor filed 

5112023 Revisio with 399 MLA Revision ded 
CBI Vis Dinesh n CrPC Petition 
Gupta & Anr. 

CNRNo. 
DLCT11-

000780-2023 

16 Cr.Case No. PMLA Uls44 05 Individu 09.01. 19.1.2 - Scrutiny of 29 - - - - -
CT/02/2024 Case read al 2024 024 documents 
DLCTll- with 

000035-2024 section 
DOE VIS 450f 

Zeeshan Haider PMLA, 
&Ors. 2002 

\ 

{ 

No No December, 
2025 

No No August, 2025 

No No August, 2025 

No No Hon'ble High 
Court of 
Delhi, vide 
order dated 
21.03.2025, 
has continued 
the interim 
order in the 
said Criminal 
Petition and 
the matter is 
tentatively 
listed before 
the Hon'ble 
High Court 
on 
19.08.2025. 

2. PW Ravinder Chauhan, 
PW Harpal I<aur were 
summoned for PE on 
09.07.2025 and 11.07.2025, 
respectively. 

1. Part arguments were Short dates are Case was received 
heard on the maintainability being given. by transfer on 
of the two applications (i) 06.12.2023. 
u/s 156 (3) r/w Section 173 
(8) Cr. P.e. seeking 
direction to [0 for further 
investigation and (li) an 
application on the issue of 
jurisdiction in terms of 
Section 4 (2) of Prevention 
of Corruption Act, 1988. 

2. Ld. Counsels sought 
some time to file the case 
law (s) in supart of their 
contentions. The matter is 
listed for further arguments 
on 04.07.2025. 

1. Arguments were heard. Short dates are Case was received 
being given by transfer on 

2. Malter is listed for 04.01.2024. 
clarifications on 
15.07.2025. 

1. Arguments heard. Short dates are Case was received 
being given. by transfer nn 

2. Matter is listed for 04.01.2024. 
clarification on 15.07.2025. 

1. Reply to the application Hon'ble High Case was received I 

moved on behalf of Court of Delhi, by assignment on I 

applicant Nawab Ahmad, vide order 09.01.2024. 
seeking directions for dated 
cancellation/deletion of 21.03.2025, 
LOC issued against him by has continued 
the ED, was filed. the interim 

order in the 
2. Ld. Counsel for the said Criminal 
accused person sought time Petitlon and 
to argue the matter. Case is the matter is 
listed for further tentatively 
proceedings on 28.07.2025. listed before 

the Hon'ble 
High Court on 
19.09.2025. 

~ · ~I'.\., lP" '~') ~ !) '>:I" ~,:'CCI.;l1 JUuge \ ~ A t • .:<~ 

(MPs/MLAs C@, as) 
ROl/se AVE-Ilue Distrkt Court 

r-..I,",1r./ r')",lh, 

I 



17 CCNO. Stace U/s13 04 Siuing 21.12. 18.01. 08.12 Prosecutio 20 - - - Not 
10712019 (1)(d)& MPof 2016 2017 .2022 n Evidence filed 

State Vs. Swati 120B Rajya 
Maliwal IPC Sabha 
CNRNo. 
DLCTll-

000476-2019 

18 Misc. DJ ASJ Misc. - - EX- 27.01. - - Arguments - - - - -
Filing No. DJ/ASJ MLA 2025 on 
3512025 (Abaced) application 

CNRNo. 
DLCTll-

000075-2025 
ED 

vs. OP Chautala 

19 Misc . DJASJ Misc. ED Case - - 17.02. - - Argument - - - - -
13712025 DJASJ 2025 on 
(7512025) applicaiton 

EDvs. Om 
Parkash 

Chautala (since 
deceased) 

20 Cr!. Rev. Cr!' uls - Silting 07.03. - - - - - - -
09/2025 Rev. 438/440 MP 2025 Argument 

Satyender Petition BNSS, on 
Kumar Jain vs. 2023 application 
Bansuri Swaraj 

& Anr. 
CNRNo. 

DLCTll-00l87-
2025 

1\ 
i 

( 

- - - - October, 2025 

- - No No August, 2025 

- - No No August, 2025 

- - No No September, 
2025 

1. An application was Short dates are Case was received 
moved by A-I for supply of being given. by transfer vide 
certified copy of enCire order dated 
judicial file. The said 13.02.2024 of LD. 
application was dismissed Principal District 
being non-maintainable & Sessions Judge-
with liberty to seek certified cum-Spedal Judge 
copy as per the Delhi High (PC Act) (CBI), 
Court Rules and Orders. RADC, New 

Deihi. 
2. An application was 
moved by A-I seeking 
permission to travel abroad. 
The same was allowed amI 

, 

disposed off on 03.06.2025. 
Matter is listed for 
remaining PE on 
05.07.2025 and 07.07.2025 

The case was not listed in Short dates are Case was received 
this month as there were being given byway of 
only 06 working days. assignment on 

I 
The case is already listed 27.01.2025 
for remianinig arguments 
and further proceedings on 
05.07.2025. 

The case was not listed in Short dates are Case was received I 

this month as t11ere were being given by way of 
only 06 working days. assignment on 
The case is already listed 17.02.2025 
for reply and arguments on 
the application on 
05.7.2025. 

I 

Reply to the revision Fresh revision 
petition filed. Malter is now petiCion received 
listed for arguments on by way of 
04.07.2025. allocation on 

07.03.2025. 

I 
I 

'\~ 
(MPs/MLAs Ca'!;es) 

Rouse Ave·nue District Court 
ht".,., f'I .... lh: 



.' 

21 Ct. Case no. PMLA U/s44 12 Ex-lMin 24.0B. - - Considerat 23 - - - -
16/2025 CASE read ister 2023 ion of 

EDvs.Ram with supplemen 
IGshor Arora section tary 
and Others 450f complaint 

PMLA, 
2002 

22 Crl. Revision Cr!. n/s440 1 Former 02.05. - - Appearanc - - - - -
2412025 Revisio ofBNSS MP 2025 e 

RohitSingh n 
Mahiyaria vs. 

State of NeT of 
Delhi 

Total cases pending as on 30.06.2025 :: 22 

Prepared by:. kd 
\ 

( 

- - No No December, 1 Replies were filed by the 
2025 ED to the applications 

moved by applicants Gopal 
Kumar Goyal, Lakh Ram 
Goyal and Govind Kumar 
Goyal, respectively, seeking 
directions for 
cancellation/deletion of 
LOC issued against them. 
Arguments heard. LOCs 
issued against the applicants 
were suspended for a period 
of six months w.e.f. 
03.06.2025 to 03.12.2025. 

2. Matter is listed for 
arguments on the main 
application moved on behalf 
of applicants seeking 
cancellation/deletion of 
LOC Issued against them on 
14.07.2025 

3. Ld. spp for ED 
addressed part arguments on 
the point of cognizance. 
Matter is listed for 
remaining arguments on 
22.07.2025. 

- No No September, Matter stands adjourned at 
2025 request of Ld. Counsel for 

respondent no. 2 as he 
sought some time to file 
reply to the revision 
petition. Matter is listed for 
reply and arguments on 
29.07.2025. 

(Ji en ra . 
Special Judge, (PC Act CBI)- 23 (MPsIMLAs Cases) 

Rouse Avenu Court Complex, New Delhi 
Special Judge (PC Act) (CBI}-23 

(MPs/MLAs Cases) 
Rouse Avenue District CQi·~i 

New Deihl 

Short dates are File received by 
being given way of transfer by 

order of Ld. Ld. 
Principal District 
& Sessions Judge, 
RADC for 
28.05.2025. 

Short dates are Fresh revision 
being given petition received 

by way of 
allocation on 
02.05.2025. 
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2. 

3. 

4. 
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6. 
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,I 'J>ROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs A'fJfD Mi!.~s, OF THE MONTH OF JUNE-202S 

{Letter No. MP/MLAsIRADC/Gaz./2020/E-22388-22393 dated 24th November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

Prepared by: 

~ 
(Ahlmad/JA) 

~ . 
• 

( 

Dr. VISHAL GOGNE 

Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

15.12.2023 (A/N) 

21 

NIL 

21 

NIL 

(Dr. VIS HAL OGNE ) 
~gr 

spl. Judge (PC Act) (CBI)-2 (MPs/MLAs Cases) 
Rouse Avenue Court Complex, New Delhi 

Special Judge (PC Act) (CBI-24) 
(MPs/MLAs CaSf;S) 

Rouse Avenue District Court 
New Delhi 

( 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBl)·24 
'Rouse Avenue District Court 

T"\ H' 

SINo CNR No. and Cause title Nature -Whether State case Penal statutes No. of Whether"accused is Date of institution Date of cognizance 
~omplaint case or closure involved accused sitting or former MP/MLA 
report 

DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
Date of nt witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin ~tage Whether posted for final superior court, if yes give in the matters 

recorded or arguments detail g of bf the 
Charge ase not 

s 
Witne Witnesses Defence Defence -Yes- Matter was received in r.vitnesses 

~6.06.20 sses dropped examined witnesses witnesses lVide order dt. 04.02.2025 and -Yes- he month of May 2023. 
15 cited 

PE 76 11 
--

cited examined 18.02.2025 of Hon'ble Higl Matter is expected to be 
37 No - -- -- ~ourt of Delhi in Crl. M A ~isposed of within a year 

(Cross I ~257 of 2025 and Crl. M C 
PW 13 is 697 of 2025 the furthe 
deferred) ~ross-examination of PW13 i~ 

~eferred till the pendency 0 

he Crl. MC NO.697/25 
-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I Sh~rt Summary-of the work done in the case during the month The Action plan formulated and the The specific reason;,-ii-~~~ ~~~~ing-l ..• 
L .. _ ... . H . . . I :~?;::eken for expeditious diSPOS~~~f_ ::ay 

in disposa: of the matter . __ ~~ 
, I.) The matter was taken up in this month. Thelast witness Le. PW-37(ACP Amar 1(1) Directions for advance reports upon I Matter has been received in the month of May2023 by l 
Deep Sehgal) who is the Investigating officer of this case was reportedly fallen sick jsummons to witnesses. ItranSfer from Patiala House Court, New Delhi. Vide! 

. and thus was unable to appear. Matter is fIXed for cross examination ofPW- 37. (2) Consecutive I Bulk date of hearing. order dt. 04.02.2025 and 18.02.2025 of Hon'ble l 
2.) The matter was reported to be next listed before the Hon'ble High Court on (3) Short dates being given and no unnecessary IHigh Court of Delhi in Crl. M A 5257 of 2025 !, 

.1· 12.11.2025. ladjournments are being given. . jand Crl. M C 697 of 2025 the further cross- I· 
I lexamination of PW13 is deferred till the 
I ' . 

. i lpendency of the Crl. MC NO.697/25. I 

l 
' I I 

ii i 
.-. ... ...... _ ........ __ . ---.-..... -.... -.. _ .. __ .. _____ ._ .... -_. _____ ._~---... _' . _ .. _ . _." .... __ .. _ ... ___ . ___ _ . ___ ___ 1.. ..... __ .. __ . __ .... ... _ ... . ___ . ___ . ___ _____________ .... ___ ..... _ .. _ i .. ___ .. _._. _______________ .. __ .... __ ._ -_ ,6' .__ _ J 

/ ' ~ 

r 
( ,,'.t , 



SI I CNR No. and Cause title ~ature - Whether State case Penal statutes 
No om plaint case or closur involved 

eport 
DLCTll-00047S-2019 I Complaint case 3 & 4 of PM LA , 

2002 

2' 
ED 

Vs 

No. of Whether accused is 
accused sitting or former 

MP/MLA 
9 Former MP, Sitting MLA 

VIBHAL GOGNE 
Additional Sessions Judge 

Special Juogll (PC·Act) . (Cnn.24 
'Rouse f h'_I:U\l ni s i. ; let Cuwt 

Date of institution " 1",,,7 IIPOate of cognizance 

06/09/16 07/09/16 

1-1 Virbhadra Singh etc. ._. __ .1. . -.-'t- ._ . ...... .... _ .. __ .. ..... 1. ___ .. _. _ . .. ._ ......... _ .. I.. ..... r.. _. - I ..... _ ... _ .. _._ .... _ ... _ .. ..1 .. .. . _ ... _ . . _.'_ ' ___ , . ..... _ ... _ .... _.1 .. _ . . _. _ .... ... 

present Detail of prosecution !. ~tatemen! Detail of defence i Date since liWhether there is any stay of proceedings ordered,. Whether any I\Expected date of disposall: 
Date lj:)tage of witnesses . t of i witnesses i when ! by superior court, if yes give detail : interim orders :1 of case. 

of i!he case :. ~ccused ~ I. matter has i. I are existing in : 
Fram : Whether : i been : , the matters ! 
ing . : recorded : : posted for : t: 

of , i or not I : final • I I 
l i arguments : 

ges I i! i : II I 'I I 

Char' 

,...... . ii'lItnes""n"T""';'''; Defence , Defence , '~ide or~er dt. 19.04.2022 of Hon'bl.e i-ligh Co~rt OfD~lhil -Yes- ., - -- . 
Os.OS;LJ ses es examined witnesses ' witnesses assed In CrI. Rev. P 217/2022 titled as Vlkramadltya I 

21 : cited droppe cited ' examined : : ingh Vs ED the trial court has been directed to record the I 

: d I I rosecution evidence but the cross- examination be' 

-:.~ r pC ~FI 2 (C:~, ;, cor ' ----r --:::- - r ~~ ' -:1 ,re",d till n,,' d"a ,I ' 

'LLdeferred) 1 ~~'~] 
. ... .... . _ ' _ ... _ _ _ _ _ __ II __ _ __ _ __ _ I ........................... _:, ........ .. _. ... ........ ........... . .. . ... .............. J. 

Note:- In tenns of order dated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. .. .. - - .--.-.---- .. - -" ... ~ .. ......... ~ ... --.- ' . ... _-_.- .. . . _ ... _._-.- ._- . _ .... - _ ..... . _._. __ . . ....... ,~ ... , .. .. . - . .... _ ........ -........... .-- ----- ... -- .-.~ .. -. .... _ .... ................ . _ .. _ . . .. _ .... .. -...• - .~ ... .. ~ .- ~ --.. ----.. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps JThe specific reasons, if any causing 
tal{en for expeditious disposal of the case . delay in disposal of the matter 

i 

. .... _ .. _ .. -. .. ... . ..... __ .. _ ..... - .. -.... .. - ----~-.- .. -... ~~ ... -. .... . ............. _ ..... __ ._-. --_ .... __ . .. -.. -.-.... ~-.... -. . ... - _ ..... .. - ....... _.. . ... -~ ... -... ~ ... - .......... _ ..... .... _ .. .. -..... -.. -. ~ ... .... -....... --- .. _ ... .... - .. _.. . ... ~.- .. _- .. -~ .... -. ._.. ~ .. ~ ... -.. ... . ......... - ...•.•.. _. ...... . ..... --... . .... ~ . ••••• _ .. . -.--~-- --~----- ..... . -. ••••• .•••.•.• • .• --••. ~ ._... • • . •• - - -_ •••. ••.• __ ••••••••• _ ••• - _ ._-_ .. • .•. . ~ . - ••••• j 

The matter was not taken up in this month. On the last date the last witness i.e. PW-75 (I) Directions for advance reports upon . Vide order dt. 19.04.2022 of Hon'ble High Court : 

(Sh. Anup Singh Rauthan) was unable to appear for evidence due to ill health. Matter is summons to witnesses. of Delhi passed in Crl. Rev. P 217/2022 titled as 

fixed for recording further examination in chief of PW-75. (2) Consecutive / Bulk date of hearing. Vikramaditya Singh Vs ED the trial court has been 

(3) Short date being given and no unnecessary directed to record the prosecution evidence but the 

adjournments are being given. ' 
cross- examination be deferred till next date. Most 
of the witnesses pertains to other states. 
Unavailability of witness. 

l 

( ct---



SINo 

3 

Date of 
Framing 

of 
Charges 

10.12.18 

CNR No. and Cause title Nature - Whether State case, complaint 
lease or closure report 

DLCTll-00097S-2019 State 

CBI (PC Act case) 
Vs 

Virbhadra Singh etc. 
Prese Detail of prosecution Statement Detail of defence 
nt witnesses of accused witnesses 
Stage -
of the Whether 
case recorded 

or not 
Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesses witnesses 
cited examined 

PE 223 - 61 No -- --

Vl~HP ~ GOGNE 
Additional Sessions Judge 

_C', _ • ID" \ r ru'\.I). 

Penal s~~JH~ ~~S~8!J1ffiM~re~ ~JJ)ctIier accused is sitting Date of institution 
involve~ l\T",., n.,lhi or former MP/MLA 

109,465 r/w 471 9 Fonner MP, Sitting MLA 31.03.2017 
IPC and 13 (2) 
r/w 13 (l)(e) of 
PC Act 1988 

Date sincE Whether there is any stay of proceedings Whether any 
~hen matte ordered by superior court, if yes give detail interim orders 
has been are eXisting in 
[posted fo the matters 
~inal 
~rguments 

Yes, Vide Order dt 16.04.2019 of the Hon'ble High, -Yes-
COllrt of Delhi in w.P. (Crl) 23512019 titled as Pl'atibha 
Singh and AnI' & Crl. MAs 1619-162012019, the trial 

-- cOllrt has been directed to make all possible endeavors 
to first record the evidence of witnesses who are not 

r"""d 10 Ih' S/O" of HI",,,,ho' P,',,,",h. 

Date of 
cognizance 
08.05.2017 

Expected date of 
disposal of case. 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

'I Short Su';'mary ofthe work done in the case during the m'onth -----IThe Action plan formulated and the st~ps I'The-s-pe-c-ifi-lc-re-a-s-on-s-'-if-a-n-y-c-aUSing 
. taken for expeditious disposal of the case delay in disposal ofthe matter 
---.---

I 

I 

______ ,..,J 

~ -f 

(' 
( 

• 



I 

SI 
No 

4 

Date of 
Framing 

of 
Charges 

17.11.18 

........ 

VI~HAL GOGNE 
Additional Sessions Judge 

Spr.,:j:l1,Ttl0~~ ( [ :"'!I : t\ (Cf1 I).24 
• 'f, ' 

CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institutioni'; " .. -:'t~'I-''' 'DafEf'"of cognizance 
Whether State case, involved accused sitting or former 

'cW 1 t' .! ' } 

complaint case or MP/MLA 
closure report 

DLCTlI-000981-2019 State Case 467,468,471,474,201, 9 FormerMLA 14.07.2017 03.08 .. 2017 
170, 120B ofJPC and Sec 

State 8 of PC Act, 1988 
Vs 

Sukesh Chandrashekar etc. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are existing 
pfthe Whether posted for in the matters 
pase recorded final 

or not arguments 
Witness /Nitnesses Witnesses Defence Defence I Yes, Vide order dt. /4.12.20/8 of Hon 'ble Supreme Court qt

l 
-Yes- --

es cited dropped examined witnesses witnesses ~l1dia in SLP (Cri.) No. 46619/2018 titled as B.Kulllar VS I 

cited examined ~tate and Vide order dt. 30.09.2019 of the HOI1'ble Highl 

PE 66 - 4 No -- -- -- COllrt of Delhi in Criminal Revisiolls 110. 273/19, /o78/18,! 
(140118 and 112 II 18, Ih, pro,,,d",", a" "ayed till date, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added . 

. .. - ........... .. -. ' ... . ... -..... . ~. .. --- .. - . . ........ .-_ ..... -.... -

i Short Summary of the work done in the case during The Acti~~'pi~n i~;mul~ted and frhe ~~ecifi~ re~~~ns,--H an;'cau~i~~ -d~l;;in dis~~s~l ~f 
the steps taken for expeditious ! the matter 

I the ~O~~h . . . __ ... .......... ..... _. disposal of the case 
.... _ . .. ___ .. - i n .... ... n .•.. "0_ ..... _. _ ....... .. . _ ....... _ • • • • "._ ....... .. .. .• _ .... .......... _ •..•••.• __ . . . ...... .... ___ ._ ........ _ •. _. __ n._ •••.•• _. __ •• . •••• _ ____ •••••••• _ . _ _ • ..... -.. - ......••. •... _ _ ....... -... _ . .. .... _ ...... -_ ...... . .... ........... ... .. __ ..... _ ...... __ ._ .. __ ... -....•.. __ ..•.... _ .... -_ ..... "'-"--

I.) The matter has been stayed by the Hon'ble Supreme Court of -- , It was stated by the cOllnsel of the applicant / acclIsed 011 the previous date, ' 

India. It was submitted by the Ld. Counsel for the accused that the ; that the matter is listed before the HOII'bie High COllrt of De/hi on : 

proceedings before the Hon 'ble High Court in the present matter ' ; 06.08.2024. Interim orders have been cantin lied ; 

were next listed on 27.05.2025 and the interim order was continued . . 
Thus, in view of the said submission, case was adjoumed. 

, 
....... . . n ." ... -

,'. i---
( 



51 CNR No. and Cause title Nature - Whether State case, 
No ~omplaint case ,?r closure report - - - _ .- ---

DLCTll-000125-2019 State 

CBI (PC Act case) 
5 Vs 

Lain Prasad Yadav etc. 

Penal statutes 
involved 

- - - - . __ ._. .-
120B r/w 420 ofIPC and 

Sec I3 (2) r/w I3 (l)(d) 0 

PC Act, 1988 

VI~HAL GOGNE 
Additional Sessions Judge 

Spp.cial .Junge ( PC·Act), (CBl)·24 
No.oj{C'u. Wh'elMi' acC:L1!fecflSt:Sitting or 

accused p. foFm:ei MP/MLA 
1-----14 Forme r-Mj>1 'SittingMLA 

Date of institution Date of cognizance 

16.04.2018 30.07.2018 

Prese Detail of prosecution Statement Detail of defence witnesses Date since when matte~Whether there is any stay 0 Whether any Expected date of 

Date of nt witnesses of has been posted fo proceedings ordered by superio interim orders disposal of case. 

Framing Stage accused - inal arguments ~ourt, if yes give detail are existing in 

of of the Whether the matters 

Charges case recorded 
or not 

Witness Witnesse Witnesses Defence Defence -- -- Within one year from 
es cited s dropped examined witnesses witnesses he date of framing oj 

cited examined he charge. 
Order 94 - - No -- .- --

- on 
Charg 

e 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & 9rs~" belo_YVIIl~Il~~oned. poin!S hayebeen added. . . . . 

Short Summary of the work done in the case during the month jThe Action plan formulated and the steps The specific reaso~s: if an; ca~sing l 
taken for expeditious disposal of the case , delay in disposal of the matter . 

i.) Three misc. applications were disposed of in this month. 
2.) TIle matter was previously listed for arguments on charge on consecutive dates (from 
07.05.2025 to 2 1.04.2025), 24.05.2025 and 26.05.2025 to 29.05 .2025. 
3.)The matter is next listed for order on charge. 

i- ( 

.... . .. .. -.- . _ . ... . _ .. -

1 Consecutive dates being given for arguments 
. on charge. 

( 

, I 
. .J 

( • .1 

o 



SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No ~omplaint case or closure report involved 

_. - - --
DLCTll-000985-2019 Complaint Case Sec 3 & 4 ofPMLA' 

2002 

16 ED 
Vs 

MIs Lara Projects LLP Ltd etc. 

Prese Detail of prosecution Statement Detail of defence Date since when 

Date of nt witnesses of witnesses matter has been 

Framing Stage accused - posted for final 

of of the Whether arguments 

Charges case recorded 
or not 

iWitness Witnesse Witnesses Defence Defence 
es cited s dropped examined witnesses witnesses 

cited examined 
Misc. 21 - - No -- -- --

- App & 
Argl 

Charg 
e 

-

No. of accused 

16 

\- ~ :- , ~_Ij\:~ (jOCIN1~ 

Ad.ditionai 'sessioll!' ,llldf!e 
Special Judge ( PC·Act), {CBl)·2·1 

'Rouse Avenue District Court 

Whether accused is sitting Date Nfii1~tltblion Date of cognizance 
or former MP/MLA 

Former and sitting MP and 25/08/2018 17.09.2018 
MLA 

I 

Whether there is any stay of proceedings Whether any Expected date of 
ordered by superior court, if yes give detail interim orders disposal of case. 

are existing 
in the matters 

-- -- !Within one year from the 
date of framing of the 
charge. 

-------

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. . . ....... . . .. . .. --_ ... ... " .. "' . .. ... ... .... ' .. - . .. .. . ...• -.. -............... -... _- .. -.,. . . .. -.... . 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. .. .. . . 

,~ rt Summary of the work done in the The Action plan formulated and the : The specific reasons, if any causing delay in disposal of the matter 
~ during the month ras
( 

IThe-
· of m 
"pers 
5 .) 
this 

natter was taken up in this month for the disposal 
isc. applications filed on behalf of the accused 
,"s. 
fwo (2) misc. applications were disposed of in 
nonth. 

.. .... .. 

~ 

steps taken for expeditious disposal , 

of the case 
_. . . -

f -- --

I 
I . . .................... ........ -.......... ..... . - - , _ .... 

i--

i 



SI 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

CNR No. and Cause Nature -
title Whether State case, 

complaint case or closure 
report 

DLCTl 1-000985-201 9 Complaint Case 

ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of 
Stage witnesses accused -

of the Whether 
ase recorded or 

not 
Witness Witnesses Witnesses 
es cited dropped examined 

Misc. 52 - - No 
App & 
Arg on 
Charge 

Penal statutes 
involved 

Sec 3 & 4 of PM LA' 
2002 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

-- --

VI.';J-I)\£ GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
Rouse A venue n' . . 

No. of accused !V~~Re\neraccused Date of institution Date of cognizance 
is sitting or former 

MP/MLA 

8 Former MP 08.03.2021 26.03.2021 

Date since when Whether there is any stay of Whether any Expected date of I 

matter has been proceedings ordered by superior interim orders disposal of case. 
posted for final court, if yes give detail are eXisting in 

arguments the matters 

Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from 
Hon'ble High Court of Delhi passed in Crl. the date of framing of 
M.C No 2483/2022, the operation of orde 
dated 22/03/2022 has been stayed. The 

the charge. 

-- matter was listed on 09.04.2024 in the High 
court of Delhi. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. . . . . .. . .~.. .... .. . " -- ,.-.. .-.- ....... ... ... ... .. .. _ .. .. .... "Court on its own motion vs. Union of India & Ors." below mentioned points have been added. . .. . .. ..... . .. _. 

Short Summary of the work done in the case during the month . The Action plan formulated and the . The specific reasons, if any causing 
steps taken for expeditious disposal delay in disposal of the matter 
of the case 

The matter has been stayed by the Hon'ble High Court. On the last date it was -- The next date before the Hon'ble High Court is 
submitted that the next date before the Hon'ble High Court is 22.07.2025. A copy of 22.07.2025. 
the order of the Hon'ble High Court dated 16.04.2025 had been filed wherein the 
matter had been listed for 22.08.2025. 

I 2.) Two misc. applications were taken up and disposed of in this month, 
. .... .... - ...... _ ... . " - ' _. , . .... . _ ..... 

~ ( C> 

" f 
( 



SI 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 
22 

CNR No. and Cause title Nature· Penal statutes 
Whether State case, involved 
complaint case or 

closure report 
DLCTI 1-000331-2022 Complaint Case Sec 3 & 4 of PM LA' 

2002 
ED 
Vs 

Sukash Chandrashekar. 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

I A co-accused was a 
former MLA in the 
predicate offence. 

VI8HAL GOGNE 
Additional Sessions .Judge 

Special Judge ( PC·Act), (CnD·24 
'Rouse Avenue District Court 

New Delhi 

Date of institution Date of cognizance 

02.06.2022 09.06.2022 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are existing 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence Yes -Yes- ~ithin one year from the 

DE 

es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon'ble High Court of Delhi in ~ate of framing of the 
W.P. (Crl) 3560/2023 & CrI.M. A 33055/2023 titled as 

23 
cited examined pharge. 

1 22 Yes -- -- .- Sukash Chandrashekhar Vs ED, the trial court has been 
directed to adjourn the matter and fix a date later than the 
date fixed in Hon'ble High Court of Delhi. 

- - -- ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. -... - ... . _ .. ....... _.... ... .-. . -.-- ~ . .... . --_ . ..... . -._ .... -._ ... . - . .... .. ~ ." ' . 

The Action plan formulated and the steps The specific reasons, if any causing 

-

Short Summary of the work done in the case during the month taken for expeditious disposal of the case . delay in disposal of the matter 

I.) The matter has been stayed by the Hon'ble High Court. -- The Hon'ble High Court has directed this 
2.) The matter is at the stage of recording Defence Evidence. The proceedings court to adjourn the present matter to a date 
before the Hon 'ble High COUIt were stated to be next listed in July 2025. later than the date before the Hon'ble High 

Court. The proceedings before the Hon'ble 
High Court were stated to be next listed in, 
July 2025. 

. -h 1 

~ 
( 



VISHAL GOGNE 
Additional Sessions Judge 

CBI)·2 
~l.o.J.""'.1. ~ ..... ""' . ..... - - --- -I' .. ~ 

51 CNR No. and Cause title Nature - Whether State Penal statutes No. of WhetheiRaoC(J~edll§E Districelrtw-fff institution Date of cognizance 
Dell>i No 

9 

Date 
of 

Frami 
ng of 
Charg 

es 

--

~ase, complaint case involved accused sitting or forme)!cw 
pr closure report MP/MLA 

DLCTll-000630-2022 State Sec 8,9,11,12,13(2) r/w 19 Fonner and Sitting MP I 10.10.2022 27.02.2023 

(PC Act case) 
13(I)(d) of PC Act 1988 Sitting MLA 

CBI & Sec 120B r/w 467, 
Vs 471,468,420 !PC 

LaIn Prasad Yadav etc. 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
IStage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
he case accused - has been are existing 

Whether posted for in the matters 
recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Misc. app - - - -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month aThe Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing 
delay in disposal of the matter 

II.) The matter comprises of (5) five charge sheets and involves I 03 accused persons who, I.) Consecutive '!'- bulk dates bein~ given. I There were 78 accused in the final 
were summoned previously. The proceedings are at the stage of arguments on charge. ' 2.) No undue adJounlffients was given. supplementary charge sheet. Cognizance was 
2.) With a view to expedite proceedings matter was fixed for bulk consecutive dates from 3.) The court endeavored to en~u:e that ~eqU(:st made taken against one hundred and three (103) 
02.06.2025 to 09.06.2025. The matter was taken up on six (6) dates in this month. by t1~e defen~e counsels pertammg to Illegible and accused person. Multiple Misc. Applications 

. .. . .. . defiCient copies of the documents of the charge sheet '\ 
3.) Applications moved prevIOusly by the CBI for placll1g on record certall1 additIOnal . ddr d d't' I . moved by the counsels of the accused 
d . I' I' f d'd . d' 0 60 I' d IS a esse expe I IOUS y. 
o.c~ments .I~ter a la a 1st 0 • can I ates mentlOne 111 -.'? aCll1g on recor 4.) Direction for scanned copies of deficient & ' persons. 

ongll1aI/addltlOnal documents received from the CFS and an application of the CBI for illegible documents were given to CBr and a 
placing on record a supplementary list of unrelied documents were allowed and the dedicated scanner was installed to expedite the same. 
documents filed therein were taken on record. 5.) This modality curbed the multiplicity of \ 
3.) Multiple applications / LA.s under section 91 Cr.P.C and section 19 of PC Act were applications under section 207 Cr.P.C i 
moved on behalf of accused persons. I I 

<--.. . ~ (_l ':I J-.-,, ~j 

( 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBp·24 
"~--~.-.'.'~"~"~"~' ..... ------... . ..-.. - .. .. - --. . . .-.-.. -or -- .. -.- -. .. - .-- - ---'-' --:r' Rouse AvenueDlstnct-Coili't . II 

I i New Delhi I 
4.) The Id. Sr. counsel for the CBI had advanced opening submissions on the aspect of II ' I 
charge. The arguments were advanced by the CBI against either the c1uster(s) of accused i 

i who were similarly placed or could be connected with each other in the allegations or in the ,' 
i cluster (s) of accused who were represented by common counsels. 
! I 

j 5.) The court directed the CBI to equally lead specific arguments at the outset against those I 
. accused persons whose counsels have already indicated their rearly intent to lead arguments I 
I , 
I on charge. i 

I 

I 
:16.) Arguments on charge were advanced at length by CBI and were also concluded on behalf ! 
: of multiple accused persons. 

I 

'17.) The CB I had concluded specific arguments against (44) forty four accused persons out of 
, the 103 accused persons. 

J 8.) The court had directed the CBI to conclude its specific submissions against all remaining 
accused persons within two days from 01.07.2025 onwards, when the court shall resume 

il after the summer vacation and continue hearing the arguments on charge on day to day basis. 

·9.) Nine (9) misc. applications under various sections were disposed of in this month. 

10.) One IA application was disposed of in this month. 

~ ~ 
( 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBD-24 
'Rouse l.venue District Cow-t 

-,'ul_~' I II),'. 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution 
No ~omplaint case_or ~I~sure report involved accused sitting or former MP/MLA 

- - --- - - -
DLCT11-000033-2024 Complaint Case Sec3 &4 of 23 Sitting :MPs / MLAs 09.01.2024 

PMLA'2002 10 Enforcement Directorate 

Date of 
Framing 

of 
Charges 

--

Vs 
Amit Katyal etc 

Prese 
nt 
Stage 
of the 
case 

Misc. 
App 

Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

~itness 
es cited 

46 

witnesses of witnesses when matter by superior court, if yes give detail interim orders 

Witnesse 
s dropped 

-

accused - has been are existing 
Whether posted for in the matters 
recorded final 

or not arguments 
Witnesses Defence Defence -- --
examined witnesses witnesses 

cited examined 
-- -- -- -- --

Note:- In terms of order dated 2l.l2.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union ofIndia & Drs." below mentionedpoints have been added. 

Date of cognizance 

27.01.2024 

Expected date of 
disposal of case. 

One year from the date of 
raming of charge. 

I Short Snmm"y ofth' woek dno, 'n "" <ore d,,'n. tho mnoth The Action plan formulated and the steps The specific reasons, if any causing delay 
taken for expeditious disposal of the case in disposal of the matter 

I.) Th, matt" w"' b,on tak"" np in thi, month. thort datos b,ing g'v," foc exp,dition, S .. ct'on fo< pro,,,ntion of acon"d 
2.) The court sought certain clarifications in the context of the second supplementary complaint filed by conclusion of arguments on charge, persons is filed in this month. 
the ED. The 10 had been directed to appear along with the case diary on the next date. 

~ 

Si----
J .~ 

r 
,( 



..... ""'60 \ r\"r"ll Ct). (eRn.1) 

VI~HAL GOGNE 
Additional Sessions Judge 

"---'a1 J ..• 

SI CNR No. and Cause title ~ature - Whether State Penal statutes No. of Whether accused is Date of1insfitu'titmue Dis rict c!?&3:ti of cognizance 
No ~ase, complaint case involved accused sitting or former New Den 1 

pr closure report MP/MLA 
DLCTll-000307-2023 State case Vis 147, 148, 149,307 26 ExMLA Initial date 03.12.2016 23.03.2015 

IPC Instituted in this court on I 1.01.202~ 

11 State 
Vs 

Naseer tal Naseem etc 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of ~tage witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framin pfthe accused - has been are existing 

g of case Whether posted for in the matters 
Charge recorded final 

s or not arguments 
~itness Witnesse~ Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -- -- -- -- --

--
-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

• ,," n' .. • • • ••••• • ••••• , ••••.•• ~ •••••• 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken The specific reasons, if any causing delay in disposal of 
for expeditious disposal of the case the matter 

. .. -.......... . _ .. - .... .. .. .. ... . ... . .. . .......... . ... ... . . . --.-- .... -_ ... --_ .... . _-.. .. . . .. - .--... --.. . .- ~. -.... ........ - .. --. .. . ....... . ... - . -.. . . . 

The matter was not taken up in this month. On the previous date certain (I) Short dates being given and no unnecessary The charge sheet is of the year 2015 and is connected with 
clarifications were required from the State. The Id. Prosecutor sought adjournments are being given. another case filed of the year 2015. The case was received 

. some time to refresh the file with the aid of the 10. Matter is fixed for by this court in the year 2024. There are 26 accused. 
clarifications. Lengthy arguments on the point of charge were advanced 

by separate counsels. On account of the voluminous 
record in the present two connected charge-sheets and the 
detailed arguments advanced on behalf of separate 
counsels for the 26 accused persons, several dates have 
been consumed in concluding arguments on charge. 

-----_._ .. --_._--------- -------- -- . ...... 

~ <J----
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SI 
No 

12 

Date of 
Framing 

of 
Charges 

CNR No. and Cause title Nature - Whether State Penal statutes 
case, complaint case involved 
or closure report 

DLCTll-000306-2023 State case U/s 147, 148, 149, 307 
IPC 

State 
Vs 

Akhlaq Alvi etc 

No. of 
accused 

36 

VL~H}L ({OGNE 
Additional Sessions Judge 

Special Judge ( PC·Act). (CBI)·24 
'Rouse Avenue District Court 

Whether accused is New lJOate of institution 
sitting or former 

MP/MLA 
ExMLA Initial date 01.12.2015 

Instituted in this court on 
11.01.2024 

Date of cognizance 

16.01.2015 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~tage - has been are existing 
pf the Whether posted for in the matters 
~ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- pne year from the date 
es cited s dropped examined witnesses witnesses pf framing 

cited examined charge. 
Charg 74 - -- -- -- -- --

-- e 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

.. - ---.-. .. ~-- .. . -... ~ .. _._-. 

Short Summary of the work done in the The Action plan formulated and the The specific reasons, if any causing delay in disposal of the 
case during the month steps taken for expeditious disposal matter 

. of the case 

0 

The matter was not taken up in this month. On the (I) Short dates being given and no unnecessary The charge sheet is of the year 2015 and the ~asereceived by this~~urt in ;ear I 
previous date certain clarifications were required fi'om adjournments are being given. 2024. There are 36 accused. Lengthy arguments on the point of charge were 
the State. The Id. Prosecutor sought some time to advanced by separate counsels. On account of the voluminous record in the 
refresh the file with the aid of the 10. Matter is fixed for present two connected charge-sheets and the detailed arguments advanced on 
clarifications. behalf of separate counsels for the 36 accused persons, several dates have been 

consumed in concluding arguments on charge. 
I 

" '- - -- " ". 
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SI CNR No. and Cause title Nature - Whether State 
No case, complaint case 0 

closure report 
D LCT11-000455-2023 State case 

13 State 
Vs 

Raju Kumar Singh etc 

Penal statutes No. of accused Whether accused is 
involved sitting or former MP/MLA 

U/S 302, 336, 20 I, 34 5 Sitting MLA 
IPC 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District COHrt 
Date of ins'titufionli Date of cognizance 

Initial date 29.11.2019 28.09.2019 
Instituted in this court on 

16.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing iStage accused - has been are existing 
of of the Whether posted for in the matters 

Charges 
case recorded final 

or not arguments 
lWitness Witnesses Witnesses Defence Defence -- -- pne year from the dall 
es cited dropped examined witnesses witnesses pf framing of charge. 

cited examined 
PE 38 - 24 -- -- -- --

23.11. 
23 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court onJts own I~o_~ion vs. Uniqn_ of India & Ors." below mention~d points have be~n added. 

'I Short Summary of the work done in the case during the month !iThe Action plan formulated and the steps ." .... ~~~=---""-~~---~-~......." 
: taken for expeditious disposal of the case 

.... ...... . - ..... _ ..... _.-... --_. . .-.. - -~----.. --.. 

1.) The matter was not taken up in this month. (I) Directions for advance reports upon summons to witnesses. 
il 3) On the last date the ld. Prosecutor sought some time to make the efforts to (2) Consecutive / Bulk date of hearing. 
secure the presence of two witnesses through VC as the witnesses are situated (3) Sh.ort d.ates being given and no unnecessary adjournments 
at Moscow, Russia and some time shall be required for coordination between the are bemg given. 
MBA, the Indian Embassy and these witnesses. 
3.) Matter is fixed for recording prosecution evidence. 

I).. ct--
( 

'.IThe s~ec~ic reasons, if any causing 
i delay m disposal of the matter 



SINo CNR No. and Cause title Nature- Penal statutes involved No. of 
Whether State case, accused 

VI:-~IV, L GOGNE 
Addi ljrm:>: :'j c'SJiOP J .Judge 

~:nn~;al Jud 
-0- ,,- ..., .. ~ v .... VU.i, -L:;o.L 

Whether.ra@cu~et\.'i~nt e Distri.n~t)Qftinstitution 
sitting or former Ne r-r Delhi 

Date of cognizance 

complaint case or closure MPIMLA 

------ ~ep.!lxt __ _ ---- - -- -- - --- - - - - _.-
DLCTlI-000987-2019 Complaint case Sec 233/628 r/w 211 & 3 I Sitting MP in the 08.12.2016 09.06.2017 

~40 (3) of Companies connected PMLA case Instituted in this court on 
14 SFIO IAct, 1956 and Sec pending in this court. 29.07.2024 

Vs ~20/468/477A & 1208 
Surender Kumar Jain etc. -- - - oflPC _ _ -.--_ - - .1-r _ - - _ __ _ - __ - - . _ . __ r-_ __ _ r- ------ - -- -

Present Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior Whether any Expected date of 
Date of Stage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 

Framingthe case - has been are existing in 
of Whether posted for the matters 

Charges recorded final 
or not arguments 

Witnesl ~itness Witnesses Defence Defence ~es. vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in , -Yes- One year from the date 
-- es cited s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of rraming of charge. 

dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with 

Charge 39 -- -- No -- -- -- Jlearing on arguments on charge. However shall avait the decision of the I 
IHigh court before framing formal charges. 

I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

'. 1 Short Summary ufthe ",ork done in the case during the montii ITlte Action plan formulated and the steps '.IThe specific reasons, if any ~~using-' 
: . taken for expeditious disposal of the case delay in disposal of the matter 

, --------- -- -- ---- - --

\.) Fresh matter received by way of transfer in the month of July 2024. There are 

:Ithirty one (31) accused in this matter. 
; 2.) The ma~e~ is stayed by. the ~on'ble High court of Delhi for orders on charge. 
; 3.) Matter IS listed for clarIficatIOns. 

- --~-~ 

':JB-r 

(I) Consecutive / Bulk date of hearing. 
(2) Short date being given and no unnecessary 
adjournments are being given. 

( 

]Vide order dt. 13.12.2022 of the Hon'ble High , 
court of Delhi in Crl. M.C. No. 6716/2022 and crl.l· 

;IM .A. No. 26115/2022 titled as Virendra Jain & Anr : 
Vs SFIO & Anr., the trial court may proceed with ' 
hearing on arguments on charge. However shall 
await the decision of the High court before framing 
formal charges. 

i 
l '-. --~ 

I 

IJ 



SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No ~omplaint case or closure report involved _. -

DLCTlI-000977-2019 Complaint case 3 & 4 of PMLA, 2002 

15 Directorate of Enforcement 
Vs 

Surender Kumar Jain etc. 
[Presen Detail of prosecution Statemen Detail of defence Date since 

No. of Whether accused is 
accused sitting or former MP/MLA 

79 SittingMP 

\.! '. , 'J 

AdUllivt::.i ~tlsl>i ... :.::l Judge 
Special Judge ( PC·Act), (CBi)·24 

. . .. 
Date of inslIlulIor1N .... 

e\\ 
i);IhPate or cognizance 

18.05.2017 03.07.2017 
Instituted in this court on 

29.07.2024 

Whether there is any stay of proceedings ordered by Whether any Expected date of 
Date oft Stage witnesses t of witnesses when matter superior court, if yes give detail Interim disposal of case. 

Framing,of the accused - has been orders are 
of case Whether posted for final existing in 

Charges recorded arguments the matters 
or not 

Witnes ~itness Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 
-- ses es examined witnesses witnesse prl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of 

cited droppe cited s pf Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge. 
d examine ourt is stayed to the extent of supply of un- relied documents not 

d elied upon on behalf of the petitioner but the list of the un-relied 

Orders 56 - - No -- -- --
ocuments in the case has to be supplied by the petitioner to the 
espondent without default. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

_ .. ... .._ ... .. ..... .. .. .. .. .. ...... ...... .. . ..... ..... .................... ...... ~' __ CgllrtCln Jt~()~.n .I!lCltion vs·lI~iClnof!l1d.i~. ~ 9!:.~~"beICl"Yl!lel1tiCln~9 p()~!~.ha~t::b~t::11~~~e4: ... .. .. ... ....... .. ...... ... ... .. ... . ... .. ...... . 

Ishort Summary of the work done in the case during the month - -, The Action plan formulated and the step-s - 'IThe specific reasons, if any causi;g delay I tal<en for expeditious disposal of the case in disposal of the matter 

h.) Fr~sh ~~~;r ~'~~re~ei~;d byway of tr~~~fer i~~he month of July 2024. There are (1) Consecutive 1 Bulk date of hearing. • Yes, Vide order dt. 27.09.2022 of Hon'ble High , 
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of (2) Short date being given and no unnecessary Court of Delhi in Crl. M.C No. 657/2022 & Crl. ! 
un- relied documents. adjournments are being given. M.A 19865/2022 .titled as Directorate of I 

2.) Matter is listed for clarifications. Enforcement Vs Rajesh Kumar Aggarwal, the ; 
3.) One IA application was disposed of in this month. order of trial court is stayed to the extent of : 

I . supply of un- relied documents not relied upon ' 

l 
I 00 b,h"" of fh' p,mloo" b,lth, 11,1 of fh' ""- • 

relied documents in the case has to be supplied . 
by the petitioner to the respondent without I 

default. .. -... ... 0; - " .. _.. .. "-"-
::1---

J 



SINo CNR No. and Cause title Nature - Penal statutes No. of 
Whether State case, involved accused 
complaint case or 

closure report 
DLCTlI-OOOS70-2024 State Case 3.1 (r)(s)(w)(ii) of SCI S1 1 

16 
State Vs Vinay Mishra 

POAAct 

Present Detail of Statement of Detail of defence Date since when 
Date of Stage prosecution accused - witnesses matter has been 
Framing of the witnesses Whether posted for final 

of case recorded or arguments 
Charges not 

Whether accused is 
sitting or former 

MP/MLA 

SittingMLA 

VI8HAL GOGNE 
Additional Sessions Judge 

Spp.cial ,11'rj ,,, (P"': -." ,- '\ ! , '''~ : . :-! 
'1' --,-

Date of institution 

03.07.2024 

Whether there is any stay of Whether any 
proceedings ordered by superior interim orders 

court, if yes give detail are eXisting in 
the matters 

Date of cognizance 

12.07.2024 

Expected date of 
disposal of case. 

Witne lWitness Witness Defence Defence -No- -No- One year from the date of' 
sses es es witnesses witnesses framing of charge.--

22.10.24 cited droppe examine cited examined 
d d 

Charge 18 - 3 No -- -- --

---- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"C:OUI1_ qI'!i!S_ g~Illl:.>tignvs~ LJI1:iI:.>I1_ ()OI1Q!~ _~_.Q~~: '.'~~~I:.>'Y_ Il!~I1!i:I:.>I1E:!4Pl:.>intsJ·lave b~r:'I1 a4Qr:'4: .... 

I "I I 

:1 Short Summary of the work done in the case during the month ·The Action plan formulated and the steps 
taken for expeditious disposal of the case 

. 1.) Fresh matter received by way of assignment on July 2024. , (1) Consecutive / Bulk date of hearing. 
2.) Matter was taken up on two dates in this month. On the fIrst date PW-2 who (2) Short date being given and no unnecessary 
was summoned for evidence was unable appear due to some personal unavoidable i adjournments are being given. 
circumstances. 
3.) On the second date PW-4 was examined and partly cross- examined. 

~( 
( 

I The specific reasons, if any causing delay in 
, disposal of the matter 

Unavailability of witnesses. 

{ " 

.\ 'I 



SI CNR No. and Cause title Nature - Whether State case, 
No ~omplaint case or closure 

report 
----

DLCTII-000160-2025 State 

17 Cr Rev 06/2025 (Criminal Revision) 

Gyanendra Singh Vs. State & Ors 

Penal statutes No. of 
involved accused 

397 Cr.P.C. & 440 9 
BNSS 

Whether accused is 
sitting or former 

MP/MLA 
Sitting MLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

New Delhi 

Date of institution Date of cognizance 

25.02.2025 ---

I 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pfthe accused - matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defence Defence -No- -No- o Within a quarter 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
Argume -- - - -- -- -- --

-- nts 

- - -- - -- - ---- - -- - --- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

~ _. -. 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

". 

Short Summary of the work done in the case during the month The Action plan formulated and the steps ; The specific reasons, if any causing ; 
taken for expeditious disposal of the case : delay in disposal of the matter 

." " 

Fresh revision petition received by way of assignment on February 2025. Matter is fixed for (1) Consecutive / Bulk date of hearing. --
arguments. (2) Short date being given and no unnecessary 

; adjournments are being given. 
, 

-

~ 
. . . _ .. 

( 



51 
No 

18 

Date of 
Framing 

of 
Charges 

--

CNR No. and Cause title Nature • Whether State Penal statutes No. of 

vr:-:':H.AL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

Whether accused is sitting "DM~"o'flinstitution 
case, complaint case 0 involved accused or former MP/MLA 

- - ~ - - - ~Iosu!~ rep_o!~__ _ 
DLCTll·001216·2019 Criminal Revision U/s 3 & 4 ofPMLA 9 SittingMP Initial Institution Date 

23.10.2017 
Directorate of Enforcement Case Received in this court 

Vs 
29.03.2025 

Moin Akhtar Qureshi Etc. 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

pfthe accused - matter has are eXisting in 
r.ase Whether been the matters 

recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defence Defence No No 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
Misc. 65 - - - - - -
App 

Date of cognizance 

23.10.2017 

Expected date of disposal of 
case. 

Within one year from the date of 
framing charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

I 

" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . .. , - -- - -- - - - ... . ........ - . --

Short Summary of the work done in the case during the month The Action plan formulated and the . The specific reasons, if any causing 
steps taken for expeditious disposal disposal of the matter 
of the case 

.. --_ ...... -- ---_ .. .. . _------- -... ----_ . .. _- _ .. _ ......... .... ....... ... ............... ... __ ...... -. ------ -- ........ ... . __ .. . .... . ....... . . .......... -.- ... , ... -. -- --- - - _. _.- . .... _ .. ... .. - . .. . --.-- --. 

2.) There are 9 accused in this case. On the last date the court had directed to issued I 

:claym I 
I.) Case received by way of transfer on dated 29.03 .2025. - --

notice to CBr for filing a status report in terms of order dated 28.04.2025 as charge 
sheet in predicate offense has not been filed . 
3) One misc. application was taken up and disposed of in this month. 

I 
'------

_______ L _ __ . -------- -

~ 1 ff ) 

( 
( 

" " 



I 
51 
No 

19 

Date of 
Framing 

of 
Charges 

---

CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is sitting 

VIBHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC·Act), (CBI).24 
'Rouse Avenue District Court 

Date of institutionewllJe!lU Date of cognizance 
case, complaint case 0 involved accused or former MP/MLA 

------
closure report 

DLCT11-000301-2025 Complaint Case U/S 3 & 4 ofPMLA 7 Sitting MP In itiallnstitution Date ----_ .. -
15.04.2025 

Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

of the accused - matter has are existing in 
case Whether been the matters 

recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe 

d 
cited examined 

Misc. 71 - - - - - -
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

I 

• M. _, __ HH'_' __ • •• · H_·.· •• _ ......... ____ •••• · ..... ' •• H ._.H. ' _ _ . ' . ' _ __ ._ ..... M .. ___ _ " , ... ....... ....... . __ ._.__ ,_. ' ____ .'M. " " H ___ ,_ __ .. _ _ " !. I ' 

Short Summary of the work done in the case during the month 

.11.) Fresh Case received by way of assigrunent on dated 15.04.2025. 
12.) There are 7 accused in this case. 
: 3.) The matter shall next be taken up on day to day basis for submissions on behalf of the ED 
and all proposed accused persons from 02.07.2025 to 08.07.2025. 

~ 
( 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

:IThe specific reasons, if any causing 
• delay in disposal of the matter 



~r---

SI CNR No. and Cause title Nature - Whether State Penal statutes 
No ase, complaint case or involved 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBn-24 
v .. 

No. of l\vy.!}ejl}~!iaccused is sitting 
accused or former MP/MLA 

Date of institution 

-
plosure I'epo~ 

D LCT11-000406-2025 Sessions Case Uls 3(1)(r), 3(1)(5) of 4 Sitting MLA Initial Institution Date 
SC / ST Act 29.04.2022 

20 State Case Received in this court 

Vs 
02.05.2025 

Chandan Chaudhary Etc. 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing [of the accused - matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 

Date of cognizance 

29.04.2022 

Expected date of disposal of 
case. 

Witnes ~itness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 

cited droppe cited examined 
d 

000 Argl 13 - - - - - -
Charge 

- -~ . - - - ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. -- . -

Short Summary of the work done in the case during the month The Action plan formulated and the The specific reasons, if any causing delay in 
i steps taken for expeditious disposal disposal of the matter 
of the case 

. - -. 

I.) Case received by way of transfer on dated 02.05.2025. Matter was taken up in . - --
this month. 
2.) There are 4 accused in this case. Matter is fixed for arguments on charge. 
3.) The ld. Counsel for the accused A-I & A-2 had not appeared physically due to 
demise of a relative and sought some time for preparing arguments on charge. 
Complainant's counsel was also not available. 
4.) Matter was fixed for arguments on charge. -L ---- ---- . 

C]u--
r 

( 
.\ .~ 



SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of ~hether accused is sitting 

Vi:-;P.,.1 ·' ... GOGNE 
Additional S.)ssions Judge 

Special JuJge (PC·Act), (Cnn·24 
'Rouse Avenue District Cowt 

Date of institution Date of cognizance 
No ~omplaint case or closure report involved accused or former MP/MLA 

.--- - - -
DLCTll-001433-2019 State Uls 120B, 420 10 Fonner MLA Initial Institution Date 19.01.2010 

CBI IPC and l3 (2) r/w 23.12.2009 

21 Vs (pC Act case) 13(l)(d) of PC Ac Case Received in this court 
Arvind Pandalai Etc. 1988 21.05.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pf the accused· matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes twltness Witnesses Defense Defense No No Within one year. 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
--. P.E 60 - 54 - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.. . ............. ... _. ~'~g~~I1. ~~s. c>'Y-'!l:~O!~gI1Y~,·!:!P:~c:I.I1<?f~I1~ia~9!s.·".P~!~~ .. ~~P:~!c:lP:~~:t P.C>.~!~h~Y~~.~.~I1.~.d~.~~~ ____ .. __ ._.......... .. .... ......... ._ .... ' 
" :. 

i.1 Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing 
! taken for expeditious disposal of the case delay in disposal of the matter 
, , - - - .. - _. - - ".-

1.) Case received by way of transfer on dated 21.05.2025 . 
. 2.) There are 10 accused in this case. The matter was been received by way of transfer as one of 
,I the accused CA-7) was a former Member of Parliament. 
3) An application was moved on behalf of A-2 & A-3 seeking directions for being supplied 
with the complete electronic record of the charge sheet and accompanying documents as the 
case fil e of the ld . Counsel for accused were damaged and destroyed. The CBI sought some 
time to verifY the availability of the scanned copy. 
4) Perusal of the record suggested that whereabouts of two witness residing outstation were 
unknown. The court directed the CBI to trace the witnesses. 

" Unavailability of the witness and documents. 

... . • . . .... ...... _ h_ •• ___ n'_' _ .. ........ J ...... .. ..... ___ .... :1 ..... ....... ....... _ .... ___ ._ ... .. _ . .Ii 

.i~ ~ 
( 



To, 
The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

'QW,1~ 

PARAS DALAL 
~.t:..t::'-- ~ ,.. 
jilflW.t<1 ~ ';;::ltTh ~ 'lillmmr-Ol 

-' 

Addjt!O~21 Ci' :' J',<:, :I i,~,; ; : s:rate.Ol 

;:":v ::, ~":, ., ,''I Ci71 

F\nC i ,1 :." ~' '', ' ":,ll Flocr 
, , , • fuFt;fr 

~~1i: '~: ::' ~ ·': '-'~ f~ ~ 
Rouse Avenue District Courts, New Delhi 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/1112020 & MPIMLAs.IRACC/Gaz.l2024/298D-307D dated 
12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
JUNE 2025. 

1. N arne of the Presiding Officer 
2. Designation 
3. Date since which posted in the Court 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details Le. 

Sh. Paras Dalal 
ACJM-01 
26.10.2024 (A/N) 
19 
01 
1) Misc. Crl No. 34/2025, State Vs. Kapil Sangwan @ Nandu 

FIR NO. 19112023, PS. Mohan Garden 

6. Number of cases pending on the last day of the month: 19 

N ote* One fresh case instituted in this month. 

"-
) 

~,&';~t¥.)na: C:'l!,~,I~il' M.lj strah.~ 
n::< ~1:;:n -. ·.1 1i1 , 1!~ 

~~~~ ~ ~~M ~;~ ;:,: ct C :.'fl'.), N~~ D~\1)1 

( 



Natur 
e Stat Date - Iwheth (b) erne since 

wheth er nt when Whether there Whether (a) 
er 

No. 
accuse of is any stay of 

Action Plan (c) 

~. CNRNo. 
state Penal dis Date of Presen laceD Details 

matter any Expected formulated 
of Date of Date of Details of has proceedings interim Short summary of the 

case, Statutes sitting taking t stage sed of date of and the steps Specific reasons, if 
~ and Case acc instituti framing prosecution been ordered by orders are work done in the said 

compl involve or ognizan of the whe defence disposal of taken for any causing delay in 
Title 

aint d 
use 

forme 
on charge witness 

ther witness 
posted superior court, existing in case(s) during the 

expeditious disposal of the said 
J. 

d 
ce case for if yes given the 

case month 
case r reco disposal of case(s) 

or MPIM rde 
final details matters the said 

dosur LA dor 
Iargume case(s) 

nts 
e not 

report 

De 

Iwit Wi Wit 
fen Defe 
ce nee 

nes tne ness wit wito 
s ss exa 

cite dr min 
nes ess 

d ed 
s ~am op 

cit ined 
ed 

CNRNo. 

DLCT12-
000241- jAwaiting 
2019& Stayed by prders of the 

Crimin 
Hon'ble Matter was not listed in 1H0n'ble Stayed by Hon'ble 

Ct Case- Supreme Court ~une due to stay. Last lSupreme Supreme Court S.L.P 

22/19 al 
499/500 lFormer 04/01/13 19112/1 Further S.L.P (CR.L) 

Yes, Vide Subject to date of hearing was \Court of (CR.L) 3477/2019, 
1 (Comp 1 08/01/13 order dated vacation of 

SMRITI IPC MP 3 Procee 
-- -- -- -- -- -- -- 3477/2019, Pl.05.2025 and the next ndia and 3429/2019 (II-C), 

Iaint 22/04/19 stay. 
ZUBIN Case) 

dings 3429/2019 (II- ~ate of hearing is matter would Vide order dated 

IRANIVS 
C), Vide order 22.07.2025. be expedited 22/04119 

dated 22/04/19 once the stay 
SANJAY is vacated. 

NIRUPA 

M 0 
"'\(\ '" 

( ~.~., . " . o · 

~ i;:J r:0 .;::~'1<l.~ ~ 
~ou~ ~~e~~ ~ ;~if.t\ CcOOS. I>l~~ De\\)i 



CNRNo. 
DLCT12-

001394-

2019& Stayed by Awaiting 

Hon'ble 
~atter was not listed in 

Orders of the 

CtCase- Supreme Court Hon'ble Stayed by Hon'ble 

64/19 Crimin S.L.P (CR.L) Yes, Vide Subject to 
une due to stay. Last Supreme Supreme Court S.L.P 

al Further -- -- -- -- -- -- 3477/2019, order dated vacation of 
lcIate of hearing was ~ourt of (CR.L) 3477/2019, 

2 SANJAY (Comp 499/500 1 
Sitting 

15110/13 22/10/13 -- Procee 342912019 (II- 22/04/19 
~1.05.2025 and the next iIndia and 342912019 (II-C), stay. 

NIRUPA Iaint IPC 
MP dings C) 

date of hearing is )Datter would Vide order dated 

MVS Case) Vide order 22.07.2025. be expedited 22/04/19 

SMRITI 
dated 22/04/19 once the stay 

s vacated. 

ZUBIN 
IRANI 

CNRNo. Re-list 
DLCT12- the 

~waiting 

000017- matter 
Yes, Vide Subject to Orders of the 

2021& or 
Order decision on Hon 'ble High 

200 eceipt 
Dated the petition !court of ~tayed by the Hon 'ble 

Crimin 
14/12/23, U/s482 

Matter was not listed in lDelhi and ~gh Court and 
CtCase Cr.P.C. Sitting of 

al 
continued Cr.P.C ~atter would interim stay against 

2/2021 & MLAI further une due to stay. Last 

3 CHHAIL (Comp 
499/5001 

5 21101/21 27/01121 17111/22 directi 8 -- on pending 
date of hearing was ~e expedited trial. 

Sitting -- -- -- -- -- before the 
BIHARI Iaint pnslord 

subsequent 13.05.2025 and the next 
pnce the stay 

34/120- MP Hon'ble 
GOSWA Case) 

BIPC er from 
dates and date of hearing is 

's vacated. 

MI ~e 
lastly on High Court 

22.08.2025. 

VS iRon'bI 
06.05.2025 of Delhi or 

vacation of 
SATYEN ~ Delhi 

DER !High 
stay order. 

JAIN & ~ourt 
OTHERS 

/) 
V 

';.'.'.;''' .0., ~~-w1-ill 
120 ( 

.i1 .~ . ~: : , . •. ~.: ... ~ . _: . , ! , ~ i:; . ·!as; ~tra1..o41 
~ ' : ~ ;~ .... ~ ;~'; :;;,<''v-f\l.:rJ faim 

( :'j.~ /l ':e~~ ~ :S i:1C1 em, IIw Ilefui 



CNRNo. 

DLCT12-

000052-

2021 & Ct 

Case Crimin 200 
Further 

a1 Cr.P.c. 
4 15/2021 Sitting 28/08/20 procee 

(Camp & 1 
MLA 21 

01/09/21 --
ding/di 

6 -- -- -- --
KAlLAS Iaint 499/501 

rection H Case) IPC 

GAHLOT 

VS 

VIJENDR 

A GUPTA 

r 

Yes, Vide 
Order 

Stayed by Dated 
Hon'bIe High 05.02.24. 

Subject to 
Court in continued --

CRL.M.C. 
vacation of 

on 
2964/2021, subsequent 

stay. 

vide order dates and 
dated 24/11/21 lastly on 

21.05.2025 

Page No. 4/20 

( 

lMatter was not listed in 
~une due to stay. Last 
~ate of hearing was 
23.05.2025 and the next 
~ate of hearing is 
~5.08.2025. 

!Awaiting Stayed by Hon'bIe 
prders of the High Court in 
Hon'bIe High ~RL.M.C. 2964/2021, 
f=:ourt of vide order dated 
belhi and 24.11.21 and 
matter would continued vide Orders 
be expedited dated 05.02.2024, 
once the stay 10.04.2024, 
's vacated. 18.07.2024, 

07.10.2024, 
31.01.2025 and lastly 

on 21.05.2025. 

"- ~ 
h 

- 'V~"'I -01 
A dc!;:; .)11 a , C:J~f)c ' . :i:lI.\!Jgl;!nJ~ 
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CNRNo. 

DLCT12-

000094- (Origina 
2022 & Cr I Date of 

Cases Institutio 

17/2022 
n= 

28/05/22 

STATE ) 

VS Crimin (Date on 

51 RIPUL al 323/354/ 
7 

Sitting which 

VERMA (State 506/509/ MLA case is 
22/08/22 

@VIPUL Case) 34IPC received 

&ORS / 
Institute 

FIR NO. d in this 

834121, court = 

P.S. 06/09/22 

SHALIM ) 

AR 
BAGH 

\ 

27/04/2 
& 

10/08/2 
3 
(Modifi 
ed 
Charge 

ramed) 

Final 
Argum 121 110 I 11 

ents 

( 

5.06.25 

Page No. 5/20 

Earlier, 

s per directions of 
on'ble High Court 

~
atter was listed on f Delhi and on the 

05.06.2025 for final ubmissions of the 
arguments. Final arties matter was 
rguments was heard of djourned for four 

accused Sanjay Mishra. ff d onth i,e from 
. orts ma e 

there were Adjournment was li t tt 13.03.2024 to 
directions ought by other 0 s ma ekr 4.07.2024 and now 

f th d very wee, di' f o e accuse to h s no rections or 
Hon'ble final ~wever, h djourning the matter 

Hi h C th . Itness as . d th g ourt rguments as e mam ht ere receive, e 
of Delhi to ounsel was not ~~g matter is being 

post the available. This court f Joulmtments proceeded with. 
or as two matter 31.07.2025 uggested that the 

b b d ·th· ates. su sequent matter e argue WI m 
. . nnecessary 

to date s month and finally d' 
fix d b di d f · th Joumments 

e e spose 0 m e 'd d . re avO! e 
therem. month. But d 11 ff n a e orts 

However, of d 
. h 'd dremaeto IS no suc remame accuse f 
di . (d spose 0 rections persons except accuse 

were Sanjay Mishra) was not 
passed. available in the month 

of June 2025. Hence, 
matter be fixed for 
'further final arguments 
Ion 02.07.2025. 

)(( 
c 

. 'f:-;;.~ -: __ r_~t7.'f~-01 
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CNRNo. 

DLCT12-

000112-
2022 & Cr 

Cases 
19/2022 Crimin 

61 STATE al Sitting 

VS (State 188 IPC 
5 26/09/22 26/09/22 

20/10/2 
MLA 

KULDEE Case) 
2 

P 
KUMAR 
&ORS 

FIR NO. 
413/21, 

P.S. 
KALYAN 

PURl 

Receip 
t of 

directi 
ons 

from 
the 

Hon'bl 
e High I 4 I -- I 1 

Court 
of 

Delhi! 
Further 
procee 
ding 

r 

Stayed by Hon'ble High tayed by Hon'ble 
Court qua igh Court qua 
accused atter was not listed in ccused Kuldeep 

lKuldeep Kumar . une due to stay. Last . . umar in CRL.M.C. 
in CRL.M.C. Yes, VIde ate of hearing was waIting o. 5853/2022, vide 

No. 5853/2022 order dated 6.03.2025 and the next rders of the rder dated 10/11/22 
vide order ' 11.10.23, S b' ate of hearing on'ble High nd Vide interim 

d u ~ectto dated 10/11/22 an on vacation of 1.08.2025. ou~ of rders dated 15/02/24, 
and qua other subsequent stay elhi 7/05124, 12.07.24, 

accused dated and' matter would 6.11.24 and 
persons in lastly on e expedited 17.03.2025 interim 

CRL.M.C.6910 17.03.2025 nee the stay rder have been 
12022 & is vacated. ontinued till NDOH 

IcrI.M.A.267811 .. e. 24.07.2025. Now 
2022, vide the next date of 
order dated earing here is 

19/12122 .08.2025. 

Page No. 6/20 
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IVlde order dated 
p9.11.2023, the revision 
petition preferred by 
~ccusedl petitioner 

gainst the summoning 
prder was dismissed by 
~e Ld. ASJISpl. Judge 
PC Act) CBI-24 

(Origina 
KMPslMLAs Cases), 
IRADC, ND. Further, 

CNRNo. I Date of Iboth the Ld. Counsels 

DLCT12- [nstitutio ubmitted that vide order 

000122- n= 
lReceip 

~ated 20.12.2023 in 

15/01121 Awaiting ~RL.M.C. No. 9255/23 

2022 & ) 
t of Yes, Vide Orders of the ~ CRL.M.A. No. 

Crirnin CTCases 200 (Date on 26/04/2 
prder, order dated Han 'ble High' ~45B7I23 of the Hon'ble 

7 1112022 
al 

Cr.P.C. Sitting which 
'f anyl 20.12.23 & Subject to Court of [High Court of Delhi, 

3& Yes until (Camp 
& 

2 
MLA case is 

19/01123 hoss 2 -- -- -- -- -- -- 02.04.24, ivacation of Matter is listed for Delhi and 
.,here the summoning 

laint 
29/04/2 09.12.2024 prder dated 19.01.2023 

RAVIND 499/500 received 3 
~xamin 10.09.2024 stay. b4.07.2025. matter would 

ER Case) [PC I ~tion and be expedited 
!has been challenged and 
prder dated 20.12.2023 

KUMAR Institute 
pf 20.02.2025 once the stay Iboth the parties have 

VS d in this ~W1 is vacated. Ibeen given liberty to 

DURGES court = 
~eek an adjournment 

H 28/10/22 
Ibefore this Court till the 

PATHAK ) 
Inext date of hearing. 

&ANR 
IThis interim order was 
eiterated in order dated 

p2.04.24, 10.09.24 and 
ast/y on 20.02.25. The 

rext date of hearing is 
row 17.07.2025 in 
!Han 'ble High Court of 
lDelhi. Now the matter is 

istedl;;h:e this court 
pn2 . . 025._ 

~;;ir.:n ::;-:- =.U . 
~... . II -:-1 

J1:.idi:tt;na: ~ ~ . ! J:.;; i 
.:rJte-l>1 

'. .~ ~ n~ j ' ,~I -::~~,!"r,~, 11 1~i't1 f 
fIo~ I1rf;~ ?:: ::-;;, C~:!:~, Nerl Delhi 

\ 
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CNRNO. 
DLCT12-
000099-
2023& 

CR 
CASES 
7/2023 

81 STATE 
VS 

KULDEE 
P 

KUMAR 
&ORS, 
FIR NO. 
372121, 

P.S. 
GHAZIP 

UR 

CNRNo. 

DLCT12-
000177-

2023& 

CR Cases 
12/2023 

Crimin 
al 

(State 
Case) 

188/34 
IPC 

STATE Crimin 
91 VS al /186/1891 

AMANAT (State 3531506 

ULLAH Case) IPC 

KHAN 

FIR NO. 
272/2020, 

P.S. 
Shaheen 

Bagh 

(Origina 
I Date of 
nstitutio 

n= 
21110/21 

) Matter 
(Date on is re-

3 ISitting I which 10/12/21 
28/08/2 listed 1 4 

MLA case is 3 for 
received purpos 

1 e fixed 
Institute 
d in this 
court = 

:07/07/23 
) 

Sitting 
1 1 MLA 130.10.23131.03.24102.08.241 PE 19 ' -

r 

7 

Stayed by 
Hon'ble High 
Court of Delhi 
in Crl.MC No. 

7326/2023, 
vide order 

dated 
11.10.2023. 

Page No. 8/20 

Stayed by Hon'ble 
High Court of Delhi 

Yes, Vide waiting in Crl.MC No. 
order dated atter was not listed in rders of the 7326/2023, vide order 
15.02.24, Subject to une due to stay. Last pn'ble High dated 11.10.2023, 
12.07.24, vacation of ate of hearing was ou~ of dated 15/02/2024, 
26.11.24 stay. 6.03.2025 and the next elhi and 12.07.2024, 26.11.24 

and ate of hearing atter would and 17.03.2025 
17.03.2025 1.08.2025. e expedited interim orders have 

. nce the stay been continued till 

No 

( 

5 vacated. 01.08.2025. Now the 

atter was listed on Short dates 
3.06.2025 for PE. iven and no 
VV8 \vas examined in ecessary 
. ef and djournments 

next date of hearing 
here is 01.08.2025. 

xamination being 
eferred at the request VVitnesses to be 

of Ld. Counsel xamined are from 
ccused. Fresh IA and are posted 

September ummons issued to PVV8 ut of Delhi, whose 
2025 through SHO concerned ppearance requires 

for NDOH. Matter be ase epeated summons 
I di' I put up for cross xpe tious y d at times dates of 
examination of PVV8 on d whenever ne week cannot be 
101.07.2025. Date and possible date 
!time was given as per . f one ~veek 
the convenience of s glVen, 
I b' accused side. u J ect to I 

vail ability of n 
V !counsels. -

Additional Gn': ! J: . 

~ ir!;.~ T' .", # -;~~j";"1 1 ~., 1; t~t.i,1 
!(Z U~ AI'e:1!1t ~ .•. :~ :I C::;"::,,, :ltW Df~ i 



CNRNo. 
DLCT12-
000038-
2024& 

CTCases 
02/2024 

Crimin 

11DIRECTO al 
o RATE OF Campi 

ENFORC aint 
EMENT Case) 

(E. D.) 
Vs 

ARVIND 
KEJRIWA 

L 

200 
Cr.P.C. 
rlwls 

174IPC 

1 ISitting 103.02.20107.02.20 121.12.24 
MLA 24 24 

CE 2 

D 

.. .. " " ; ' T;;I'~" '~~-Ol 
1 " , f1.~~~Oi ' lig;!,Ol~ 
I" ; ::: 1:if1!~. ;<lR~:ij~ 

nOtlS>~ ~ ', ~nJr.: G istflct ~ ~k.!:i ~, 
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Matter was listed on 

~
'06'2025 and 

6.06.2025. On 
2.06.2025 CW2 
'scharged unexamined hort dates 
s he was cross iven and no 

~
Xamined in complaint un~ecessary 
ase no. 4/24. The dJournments 
ccused side shall:e being 

mform on the NDOH given. 
he part of cross urther all 

r,xamination of CW2, efforts are 
.they wished to adopt ~ade to 
from CT Cases 4/24. dispose of 

[

he complainant side case 
ay put-forth their peditiously 

rgument qua the said nd whenever 
.doption. Matter be as sible date joates are taken by 

fixed for cross f one week I:~th the side for non-

'30.08.2025 xamination of CW2 on is . given, ~vailability of 
14.07.2025. ubJect to omplainant's witness 

n 06.06.2025 one vail ability of r on personal request 
pplication was moved ounsels. f counsel for 
y the accused urther, ccused. 
egarding seeking "no whenever 
bjection" for renewal ~atter is 
f his Passport for listed for 
nother 10 years. Same e~dence, 
as allowed and witnesses that 
'sposed of as per rule may be 

It was however clarified examined on 
at this court is not the same date 

assing any direction to . re identified 
enew or not to renew ill advance 
e Passport of the nd they are 

resent accused which ummoned 
ee Passport Authority ccordingly. 
j;;Hl decide as per Indian 

assports Act, 1967 and 
ules therein . 



lMatter was listed on Short dates 
102.06.2025 and given and no 
06.06.2025. On unnecessary 
02.06.2025 matter was ~djournments 
fixed for further cross are being 
examination of CWl. given. 
CW1 was further cross Further all 
examined and efforts are 

CNRNo. 
discharged. Matter be made to 

DLCT12-
fixed for consideration dispose of 
on further CE on case 

000082-
2024& 

14.07.2025. On !expeditiously 

CT Cases 
pS.06.2025 one ~nd whenever 

04/2024 
Crimin 

application was moved possible date pates are taken by 

200 
by the accused/applicant pf one week both the side for non-

1 PIRECTO 
al Cr.P.C. Sitting 06.03.20 

regarding seeking "no is given, ~vailabili ty of 

1 RATEOF Compl 
r/w/s 

1 
MLA 24 

07.3.24 21.12.24 CE 2 - 01 - - - - - - 30.08.2025 objection" for renewal ubject to complainant's witness 

ENFORC 
aint 

174IPC 
pf his Passport for availability of pr on personal request 

EMENT 
Case) another 10 years. Same Counsels. of counsel for 

(E.D) 
was allowed and Further, accused. 

Vs 
disposed off as per rule. whenever 
It was however clarified matter is 

ARVIND that this court is not listed for 
KEJRIWA 

L 
passing any direction to evidence, 
renew or not to renew vitnesses that 
the Passport of the may be 
present accused which examined on 
the Passport Authority the same date 
wiII decide as per Indian are iden tified 
Passports Act, 1967 and in advance 
ules therein. ~nd they are 

~ummoned 
~ccordingly. 

-._--\ 
~:11' "~1 "" ", ' ., -:::-;": ,~. 7t -0 i 

~.;!I i) " .:\' " . :: ; d~pj'.J:l-I)1 
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Short dates 
given and no 
unnecessary 
~djoumments 
~re being 
~iven. 
Further all 
!efforts are 

\IDade to CNRNo. 
fJispose of DLCT12-

ase 000099-
Matter was not listed in ~xpeditiousl y 2024& 

190 (1) ~une 2025 due to non- ~nd whenever CTCases 
(a) availability of possible date Dates are taken by 08/2024 

Crimin Cr.P.C complainant witness pf one week ,both the side for non-
al r/w/s 

Compl 
and main counsel of is given, ~vailability of 1 DIRECTO Sitting 

05.04.24 09.04.24 18.10.24 
ainant 

1 31.08.2025 flccused in the month of ubject to omplainant's witness Compl 200 1 
2 RATE OF MLA Eviden I ~ une. Matter is lis ted ilvailability of pr on personal request ENFORC 

aint Cr.P.C., 
ce 

for 07.07.2025 for ~ounsels. pf counsel for Case) 1973 
EMENT 

r/w/s further cross Further, jaccused. (E.D) 
174IPC examination of CWl. !Whenever Vs 

iIDatter -is 
AMANAT 

isted for ULLAH 
vidence, KHAN 

witnesses that 
may be 
examined on 
the same date 
jare identified 
in advance 
~nd they are 
ummoned 
~ccordingly 

V? 
\ ~%J ':/1 :;;;;~' ;Tf~-Ol 

.,:]-' -';'1" .,1 " , . all ugi~ MU ~ ...... ,: v'"; I . ..I 



CNRNo. 
DLCT12-
000298-
2024& 

CTCases 
18/2024 Crimin 

lin aI 
3 r:IRECTO Compl 

RATE OF aint 
ENFORC Case) 
EMENT 

Vs 
AMANKI 
ULLAH 
KHAN 

210 (1) 
(a) 

BNSS 
r/w/s 
223 

BNSS 
& 208 
BNS 

1 I
Sitting 

119.10.241 20.1.25 
MLA 

Matter 
be 

fixed 
for 

clarific 
,alion, I 1 ,_ , _ 
if anyl 
filing 

of 
written 
submis 

sion 

( 

• - I _ I _ 

Page No. 12/20 

( 

'Short dates 
given and no 

ecessary 
djoumments 

being 

all 
are 
to 
of 

ase 
expeditiously 

d whenever 
. . ossible date 

Matter was not lIsted ill f k 
nne. Matter is listed for . one :'1ee ~s is a fresh case 

September ~07.07.2025. Date fixed s b' t grvetn, eceived by way of 
2025 ·th th d u ~ec o. . 

1 e connecte ail bility f sSlgnment ill 

matter where the issues val 0 etober, 2024. 
'involved were similar. °rth

UTIse 
s. 

u er, 
,'1henever 

atter is 
'sted for 

e same date 
e identified 

advance 
flIld they are 

~ummoned l 
\accordingly. _____ 0-

k !' ", ., ,;; ' •. .. . )".:cia ' h!igiSira~ 
c·:; : .. ?~.1i~ 

R,,~~ A~f:~~, ;}.'~ . )r'S. !o.~1I' DelTIi 



CNRNo. 
DLCT12-
000397-
2024& 

CRCases 
18/2024 

11 STATE 
Crimm 186/3531 

4 Vs 
al 323/3411 Sitting 

(State 506/34 
02 24.12.24 

HAJJ 
MLA 

YUNUS 
Case) IPC 

FIR No. 
348/24, 

PS 
DAYAL 

PUR 

\ 

Matter 
be 

fixed 
for 

compli 
ancel 14+ 

further 6 
consid = 

1- I - 1- 1_ I _ , 

eration 20 
on 

point 
of 

cogniz 
ance 

Page No. 13/20 

( 

~atter was listed on 
109.06.2025 and 
i30.06.2025. On perusal 
lof the file, it was seer 
Ithat the original challan 
does not find support 
~ith the supplementary 
I~argesheet wherein the 
,cCTV footage from the 
oncemed polling booth 

~
s filed on record. 
e allegations in the 

charge-sheet does not 
find to have occurred dates 

's perused. Even the resh case has been i
hen the CCTV footage 

legation of eceived by way of 
bstruction, breaking ssignment on 

the line and ruckus 4.12.2024 & 

31.12.2025 ~cannot be saw in the all ending investigation 
CCTV footage. are ow completed after 

ccordingly, the 10 has g of 2n~ 
to clarify as to the upplementary 
requence of events as argesheet. Now 
alleged in the original SL report is awaited. 
alice report, however, 

not in the 
upplementary charge
heet. On 30.06.2025 
a stated that the 

footage was not of the 
lace of incident which 
vas actually outside the 
chool, whereas the 
ootage filed on record 

is of place outside the 

~
ecific polling booth. 
e footage confirms 

e presence of the 
accused persons at the 'f/ 

~- Q~ -. .. 04 - ~ '--'''''' ' . _ • • - _ 
~I ~1 " _''1~':'"' '' ' '. , " I~ -01 

'" 1·.~ j( .r. I " ~ : t : ", ~; ~ ~ag-. :ltrat?--01 
- .~ ,- - ,-- , ', ., ~--~ -:u ,,,,,,, 

",',; ~: ~ . ( ~": ~ ' ; j{~;l~':~"~~ ~i 



f 
Page No. 14/20 

( 

place of incident. 
~urther, it was 
fubmitted that one 
memory card which 
Imay have footage of 
~iace of incident is with 
~e FSL which may 

~
retrieve data which was 
lost. Notice issued to 

irector, FSL to 
expidite the Filing of 
FSL report on the 
NOOH. 10 and SHO 

I

were directed to 
expedite the report of 
:the FSL at their end. 
Matter be fixed for 
ompliancei further 

;

onSideratiOn on point 
f cognizance on 

30.07.2025. ~ 

~ ,.. ~ - . .. .- -" '--..... .... ...., O· :.-\ · ,~:. ·~ ·. I~ · ;. ~ i l . :1, ' .. _ : :" ' . - I 

:'_1_ ~;';'·.'1~ .! : · ~ :~ . ... ~·~t3! ~i~tra~ .. 01 
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Ro~ .A .... ~,:~ ;:5~1C1 Coo1s, New Deltli 
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CNRNo. 
DLCT12-
000062- 210(1) 
2025 & and 223 

CT Cases Crimin of BNSS 
11 06/2025 al and u/s 

Compl 356 5 . 
SATYEND runt riwis 
AR JAIN Case) 3(5) 

VS. BNS 
KARNAIL 
SINGH & 

ANR. 

\ 

Pre-
Summ 

2 '~~f 106.02.25102.06.251 loning 13 ' - 1- I _ I _ 

Eviden 
ce 

-

Page No. 15/20 

Matter was listed on 
p2.06.2025. Vide 
eparate detailed order 

passed on Cognizance. ~ort dates 
trhe cognizance was Iven and no 
aken against the nnecessary 

\proposed accused. This djoumments 
ourt concludes that all being 

~tatutory and procedural 
ompliances have been all 

made. The 'complaint of fforts are 
facts' at hand filed under made to 
~ection 210 (1)(a) riw 'spose of 
~23 BNSS discloses ase 
Iprima facie commission xpeditiously 
pf any offence sufficient nd whenever 
for this Court to proceed ossible date 
furth~r in taking . f one week 
FogOlzance. This Court IS given, ~ 

'30.09.2025Iilierefore, shall proceed ubject to res~ case has been 
o examine the vailability of eC~lved by way of 
omplainant and h' ounsels. sSlgnment in 

. ~itn:sses while taki;: urther, ebruary 2025. 
ogOlzance of the hen ever 
ffence as alleged in the matter is 
omplaint. The 'sted for 

proposed accused shall 
, ~ntinue to take part at 
thiS inquiry stage and 
Imay be part of the pre- xamined on 
ummoning evidence e same date 

~ ... ithout any right t~. re identified 
ross examine or m advance 

~uestion the nd they are 
omplainant or his ummoned 

~itnesses. Matter be ccordingly. 
fixed for pre-
~ummoning evidence on 
p9.07.2025. I 

; -: . 

<) 

• "'~llll)DJ\\i 



Short dates 
~iven and no 
!wmecessary 
adjournments 
re being 

~iven. 
Further all 
~fforts are 
made to 
~spose of 

ase 
expeditiously 

CNR No. (o'igi", od wh""" ~cr~ ,_~ _~_ 
000080- ,,,ti .. tio "'mpli . . of on, w"k r'" h" boo, 

2025 & '=!m" M,." w" ," h,,,d m " giv"" "'ivoo by w'y of CR C"" 1881269f 07.09.22 fill h' moo", .of J,,,. ,bi'" to ~,,,f,, io F,bm"" 
0612025 14711481 5ittiog ) p'h~f _ _ _ 31.12.2025 ",,,,,, i, '""d 1m von'billty of ~025. 

C"mlo 149f427 MP (D," on pf ~l 31 - - - - - 12.07.2025. eo"""'" 1 STATE ~ IPC & 3 4 (0" which 29.04.23 - 0''' . F,""", 

6 VS. S<a" PDPP cr~" ",," ~"'tlO .,h""ve, . 
VIKAS C,,,) Act & 3 ) ""ived of m,ue, " 

TANWAR p",d,mi f ~"'m '",d f" 
& DRS. 'Act. I"ti",,, ,"" >vId",,,, 

d '0 ",I, wi""'" ",,, FIR NO. com, = ",'y b, 
29812020 27.02.25 ~"mio,d 00 

PS.DBG th, "m, dare 

ROAD ,re id",tifi,d 

I I 

in advance 
nd they are 
ummoned 

f'lccordingly. ~ 

I \" 

~ c< , ;. /« < :', -: : ' ~ : i.:.JQI 
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CNRNo. 
DLCTI2-
000135-

(Origina 
1 Date of 

2025& Institutio 
CRCases n= 
11/2025 06.01.20 

STATE Crimin 
24) 

11 VS. al 
2881 r ~"OO 

7 AABID State 
304N 2 ormer which 

AND Case) 
34IPC 

MP case is 29.04.24 

ANR. 
received 

1 

FIR NO. Institute 

411/2020 d in this 

PS. court = 
VASANT 03.05.20 

KUNJ 25) 
SOUTH 

Misc. 
Argum 
entslCI I 10 I - I - 1- 1- I - I 

arificat 
ion 

Page No. 17/20 

atter was listed on 
9.06.2025. Vide, 
etailed order was 
assed on further dates 

· vestigation under iven and no 
ection 173(8) Code of ecessary 

Criminal Procedure, djoumments 
1973. This Court thus e being 

!
d no hesitation that iven. 

resent police report! urther all 
challan was lacking in fforts are 
· vestigating even the ade to 
asic facts and of 

drcumstances of the 
present case. A detailed 

er investigation 

as required qua the ossible date 
ight issues highlighted f one week 

· paragraph 13 of this s given, ~ase has been 
Order, as well as any ubject to eceived by way of 

31.12.2025 other new facts . or vailability of ansfer in May 2025. 
'rcumstances which ounsels. 
ames to light in the urther 

further investigation. hene~er 
~his Court thus would atter is 
~rst like to brought the . sted for 
present Order into the vidence, 

otice of Worthy vitnesses that 
eputy Commissioner ay be 
f Police, South-West to amined on 
ke note of the failure e same date 
f the then investigating e identified 

officers and in carrying. advance 
out full and fair d they are 
· vestigation in the ummoned 
resent case and take ccordingly. 
ecessary departmental 

action against them as 
Imandated by law. ItP 

. ~-' .. - ~.~ . :::;:~P.r:'tl ct.lir -01 : : • • ~ : , . : I . • _ 
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( 

Inns Court secondly feels 
it fit and proper that 
iPresent case requires 
rfurther investigation on 

~
Ithe issues highlighted in 

aragraph 13 of this 
rder. SHO PS Vasant 
lll1j South is thus 

'directed to carry out 

~
vestigation in the 

resent case on the issues 
. ghlighted by this Court. 
eedless to say that if 
yother fact or 

circumstance comes in 
the knowledge of the 

~
vestigating officer 
hich may have direct 
earing on the outcome 

of the present trial, same 
Ehall be also investigated. 
Copy of the Order be sent 
to SHO PS Vas ant Kunj 
South for necessary 
Eformation and 
,compliance. Compliance 
eports by Worthy DCP, 

,South-West as well as 
SHO Vasant Klll1j, South 

~
e filed before this Court 

after six weeks on 
1.07.2025. The 
pplication was filed by 

the accused no. 2 for 
ldischarge is kept pending 
till the report on further 

~
vestigation is not filed. 

Although, the accused no. 
shall have the option to 
ithdraw the same and 

file a fresh as and when 
further police report is 
filed. 

, 
/ 

. ,n.::...,- - ... :. - - ~..,::(; 
~,·.11 ·~·1 1 '~ .... ; .. ., .• ~' s ll'~Q"I~01 
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Matter was listed on 
12.06.2025 and 
176.06.2025. Time was 
~ought by the proposed 

~hort dates ~ccused side to file 
Ivalmlatnama. The ~iven and no 

proposed accused side ~necessary 

~ad sought a copy of ~djoumments 

omplaint. The ~re being 

omplainant side agrees ~iven. 
to supply the soft copy of lFurther all 

the same alongwith , the ~fforts are 

link of the purported ~ade to 
defamatory materiall kllspose of 

CNRNo. interview. On 26.06.25 ase 
DLCT12- Vakalatnama was filed expeditiously 
000150- on behalf of proposed \and whenever 
2025& 223 of ~ccused. Same was taken 1P0ssible date 

CTCases Crimin BNSS Further pn record. An application pf one week 
IFresh case has been 

1 13/2025 al and uls 
Sitting 

argume filed on behalf of the 's given, 
eceived by way of 

8 
Compl 356 (1) 1 

MP 
19.05.25 - - nts on 2 - - - - - - - - -- proposed accused ~ubject to 

\assignment in May 
LIPIKA aint and applica eeking for availability of 

'025. MITRA Case) 356(2) tion. postponement of ~ounsels. 
VS. BNS issuance of process and Purther, 

iNIRMALA for an inquiry under whenever 
SITHARA ection 225 of BNSS, inatter is 

MAN b023. Same was taken on listed for 
ecord. Copy supplied. pvidence, 

IAn other application filed [witnesses that 
oday on behalf of may be 

proposed accused examined on 
eeking direction to the ~e same date 

lead counsel for 
~re identified 

t.omplainant to withdraw 
in advance 

Ilis vakalatnama in view 
~nd they are 

pf Rule 9 and 13 of Bar 
k:ouncil of India Rules. 

ummoned 

!Part arguments heard on ccordingly. 

~pplication. Matter be 
fixed for further 

vt' larguments on 16.07.25 . 

\ . , ~0 
~r-~ ~ . :;-~ -:;':-::; '~~-Ol . 
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CNRNo. 
DLCT12-
000178-
2025 & 

Fresh case has been 
Ishort dates 

CRCases 
14/2025 

Put up 

eceived by way of 
~iven and no 

for 

~ssignment on 
~nnecessary 

STATE 
Crimin 2211 

consid 

27.06.2025. It was 
~djoumments 

1 al 223(A)1 Former 
eration 

checked and registered. 
~re being 

9 
Vs 01 

iPresh case has been 

ALKA 
(State 132/285 MLA 

27.06.25 - - on 07 
lL..d. APP for the state 

~iven. 

- - - - - -
~urther all 

LAMBA 
Case) ofBNS 

point 
- - -- ~ought some time to go 

eceived by way of 

of 

through the file and 
lefforts are ~ssignment on 

FIR No. 
cogniz 

made submissions 
~ade to 27.06.2025. 

80/24, PS 
ance 

regarding cognizance. 
Iclispose of 

PARLIA 

At request, matter be 
ase 

put up for cognizance 
!expeditiously. 

Ion 08.07.2025. 

MENT 
STREET 

Submitted Please 
D 

-~ 
Prepared by ;- (IN Ahlmad) 

V 

<.,Ft~, d Pleas.,· 

in the court of Sh. Paras Dalal 
Ld. ACJM-OllRADC, ND 

" " ,'~~ ' "",,'$~-OT 
" ' .'. J v: l~i ~. !i", U '., . ' __ . ~-.• , t4i1~>.01 
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To, 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District Courts. 
New Delhi. 

, ~ftrTwr 
NEHA MIHAL 

~~ "'~lftfcf.~s'jfe.:tTrr-03 
Ad~i!!(I:1i!! C':id h:!:.:ial Magistra!e.&3 . .. 

;-::;1.r.,;t. ::c~, ~;lr-4:n~ 
Room :~J. 502, Flflh Floor 
~~.f.i(1f~, ~~1 

Rouse Avenue District Courts, New Deihl 

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MP/MLAs/RACC/Gaz./2024/298D-307D dated 12.01.2024. 

Respected Ma'am. 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

JUNE. 2025. 

Yours faithfully, 

\ 

( 
( 



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF JUNE, 2025 

I . Name of Presiding Officer: MS. NEHA MITTAL 
2. Designalion: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 23 

5. Number of cases disposed in the month wilh details i.e. conviction, acquittal, discharge or acceplance of closure report, etc. : 01 
1. CR No13/2025 STATE Vs Udit Raj Fffi no. 17/2025 U/s 223(a)/3(5)BNS PS Parliament Street, DOD 05/0612025 Cognizance declined. 

6. Number of cases pending on the last day of the month: - 22 

Sr. CNRNo. Natur Penal No. Wheth Date of Date of Date of Present Details of State Details of Date since Whether Wh Expect Short summary of 
No and Case e- statutes of er Institutio taking framing Stage Prosecution ment defence when there is eth ed the work done in the 

Title wheth involve acc accuse n cogniza of witnesses of wituesses matter has any stay er date of said case (s) during 
er d use dis nce charge 

Wit Wit Wit 
accus 

Defene Defe 
been posted of any dispos the month 

state d sitting ed- for tinal proceedin inte alof 
ness nes ness e nce 

case, or wheth 
witnes witn 

arguments gs rim case. 
es ses es 

compl former 
cite dro er ordered ord exa ses esses 

aint MPI 
d mine 

recor 
cited 

by ers 
ppe exa 

case MLA 
d d 

ded 
mine 

superior are 
or or not d 

court, if exis 
c10sur ? yes give ting 

e details in 
report the 

. mat 
ters 

1. CRNO State 323/354 18 Sitting 29.09.14 16.07.16 17.07.18 Defenc 45 13 32 Yes 30 18 No No No By On 09.06.2025 
17/2019D Case /354C/l MLA e Septem 

LCT-12- FIR 53A114 evidenc ber, .DW-14,15,16,17 & 
000141- NO 7/149/4 e 2025 18 have been 

2019 76/201 52/1861 examined, cross-

f 

( 
( 

Action Specific 
Plan reasons, 

formulat if any 
edand causing 

the steps delay in 
taken for disposal 

of the I expeditio 
us said case 

disposal (s) 
ofthe 

said case 
(s) 

Short 30 
dates will witnesse 
be given s have 
and no been 
unnecess cited as 



r-,. 
4 353/356 examined & ary defence 

STATE 1143/15 discharged. adjoumm witness 
Vs 2/506/5 Matter is now listed ent shall out of 

SOMNA 09/4271 for 08.07.2025 for be which 18 
TH 3411342 DE. granted. witnesse 

BHARTI 134IPC Further s have 
&ORS all efforts been 

I are made examine 

I 
to dispose d. 
of case 
expeditio 
usly. 

2. CRNO State 186/353 6 Former 08.04.16 30.08.17 - Charge 20 - - - - - - No No Within Matter was not listed No There is 

I 
4/2024 Case 1332114 MP one in June 2025 adjoumm possibilit 
DLCT- FIR 71149/3 year, if entshall y of the 

12- NO 4IPC 
the be present 

000085- 571201 
parties granted in matter 

2024 3 
fail to the being 

get the aforesaid quashed 
cases as the 

FIR unless parties STATE 
VS quashe under have 

RlTABR din compellin settled 
ATA pursua g the case. 

BANERJ nee of circumsta 
EE& their nces. The 
ORS settle court 

ment. shall fix 
I short 
I dates in 

the matter 
not more 

thana 
week. 
The 

witness 
having 
similar 
roles -, 

( 
( 



IT during 
investigat 

ionbe 
called on 
the same 
day for 

examinati 
onin 

order to 
expedite 
the trial. 
As far as 
possible, 

and 
applicabl 

e use 
Section 

294 
Cr.PC for 
admissio 

n of 
document 

s. 

3. CTNO CampI 500IPC I Former 05.03.19 01.05.19 - Notice 2 - -- - - - -- The Yes Subject Malter was not listed Short The 
15/2019 aint CM UlS Hon'ble to in June 2025. dates wiII Hon'ble 
DLCT- Case 251 Supreme vacatio As proceedings in the be given Suprem 

12- CrPC Court has n of present matter have and no e Court 
000215- directed interim been stayed by the unnecess has 

2019 this Court order Hon'ble Supreme ary 
directed 

to not 
in SLP Court & no tentative adjoumm 

this 
VIl<AS proceed 

(Crl) date of listing is entshall 
Court to No. reflected on the be SANKRI with trial 241312 website of Hon'ble granted. not 

TYAYA 
till 024 Supreme Court, Further proceed N@ 
further pendin matter has been all efforts with the VlKAS 
orders. g adjourned for are made trial till PANDEY 

Vs before 10.07.2025 to dispose further 

ARVIND the of case orders. 
Hon'bl expeditio 

( GJ 
c. 

( 



KEJRIW e usly. 
AL Supre 

me 
Court. 

4. CTNO Campi 500lPC 1 Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions Yes -- Matter was not listed Short Directio 
03/2023 aint CM ents on have been in June 2025. dates will ns have 
DLCT- Case framing passed by Vide order dated be given been 

12- of the 26.03.2025 passed by and no passed 
000039- Notice 

Hon'ble Hon'ble High Court unnecess by the 
2023 and 

High of Delhi, interim ary Hon'ble argume 
Court of 

order of stay has been adjournm 
High nts on continued till next entshall GAJEND 

applicat Delhi to date of hearing i.e. be Court of 
ER 

ion Uls this Court 17.07.2025 in the granted. Delhi to 
SINGH 

91 to High Court of Delhi. Further this 
SEKHA 

CrPC adjourn Accordingly matter all efforts Court to WATVS 
the matter was adjourned for are made adjourn ASHOK 

GEHLOT to a date further proceedings to to dispose the 
later than 22.07.2025. of case matter 
the date expeditio to a date 
fixed by usly .. later 
the than the 
Hon'ble date 
High fixed by 
Court of the 

, 

Delhi in Hon'hle I 

CrIM.A High 
No Court of 
35172/202 Delhi in 
3&Crl CrIM.A 
M.C.No No 
9402/2023 35172/20 

23& 
Crl 

M.C.No 

~ 

~ 



9402/202 
3 

5. CRNO State 1431147 30 Former 21.07.22 19.10.22 -- Argum 41 - -- - - - - Yes, Yes Subject Matter was not listed Short 
12/2022 Case 1149/18 MP ents on Proceedin to in June 2025. dates will Proceedi 
DLCT· FIR 6/188/3 Charge gs Stayed order Order dated be given ngs 

12- NO 32/353 /further by of 04.04.2025 passed and no Stayed 
000073· 200/22 IPC& proceed Hon'ble Hon'bi by Hon'ble High unnecess by 

2022 3PDPP ings 
High eHigh court of Delhi was ary Hon'ble ACT 
Court in Court filed whereby the adjoumm 

High 
of interim order has entshall STATE CrlM.A Delhi been continued till be Court in 

VsVASU No where theNDOHLe granted. CrlM.A 
RUKHA 11549/202 the 21.07.2025, Further No 
R&ORS 3& matter accordingly matter all efforts 11549/20 

CrIM.C. is was adjourned for are made 23& 
No listed 02.08.2025. to dispose Crl I 

3077/2023 for of case M.C.No 
03.04.2 expeditio 3077/202 
024. usly. 3 

6. CTNO Compi 4991500 3 Sitting 07.08.18 13.09.18 18.11.20 Miscell 3 - 3 - - - - Yes, Yes Subject Matter was not listed Short Proceedi 
17/2019 aint 135 IPC MLA aneous Proceedin to the in June 2025. dates will ngs 
DLCT· Case Appear gs Stayed outcom Proceedings in the be given Stayed 

u· ance by eof present mater have and no by 
000221· Hon'ble Cd been stayed by unnecess Hon'ble 

2019 High MC Hon 'ble High Court ary High 
Court in 

NO of Delhi. adjournm 
Court in 

833120 Vide order dt entshall lMRAN CrlMC 21 28.04.2025 passed by be CrlMC 
HUSSAl No pendin Hon'ble High COUlt granted. No 

NVS 833/2021 g in the of Delhi, the interim Further 833/2021 
VUENDE 

R Hon'bl order has been all efforts 
eHigh continued and NDOH are made GUPTA 
Court is 06.08.2025 before to dispose 

\ 

( ~ ( 



1- -&ORS of Hon'ble High Court of case 
Delhi. of Delhi, accordingly expeditio 

matter is adjourned usly. 
for 18.08.2025. 

7. CTNO Cornpi 499/500 3 Fonner 29.05.17 03.06.17 03.07.19 MisceII 3 - 3 Yes 5 5 22.12.20 Yes, Yes Subject Matter was not listed Short Proceedi 
13/2019 aint 1501150 MLA aneous Proceedin to in June 2025. dates wiII ngs 
DLCT- Case 2/34 

I Appear gs Stayed outcom Proceedings in the be given Stayed 
12- IPC ance by e of present matter has and no by 

000211- Hon'ble CrI been stayed by unnecess Hon'ble 
2019 High MCNo Hon ' ble High Court ary High 

Court ill 
1746/2 of Delhi and NDOH adjoumm 

Court in 023 before Hon'ble High entshall SATYEN CrIM.C. pendin Court is 15.09.2025. be Crl 
DAR 

No g in the Accordingly, matter granted. M.C.No 
JAIN Vs 

1746/2021 Hon'bl was adjourned for Further 1746/202 MANJIN 
DER eHigh 20.09.2025. all efforts 1 

SINGH Court are made 
of to dispose SIRSA& 
Delhi. of case I 

ORS 
expeditio 

r-- r-- usly. 
8. CTNO CompI 403/406 7 Sitting 14.02.13 12.07.13 - PE 2 -- -- - - - - Yes, Yes Subject Matter was not listed Short Stayed 

18/2019 aint 1420/12 MP Proceedin to the in June 2025. Present dates wiII by 
DLCT- Case OblPC 

gs Stayed outcom complaint has been be given Hon'ble 
12- by e of stayed by Hon'ble and no High 

000225-

I 
Hon'ble Cri High Court and unnecess Court in 

2019 High I 
MC NDOH is 28.07.2025 ary 

CrlMC 
No. before the Hon 'ble adjournm Court in 
578/20 High entshall 

No 
DR CrlMC 21 Court of Delhi. be 578/2021 

SUBRA 
No pendin Accordingly matter is granted. MANIA 

1 
578/2021 gin adjourned to Further M 

Hon'bl 02.08.2025. all efforts SWAMY 
eHigh are made Vs 
Court to dispose SONIA 
of of case GANDHI 

----l 

( ~ 
\ 

( 



c- -
&Ors Delhi. expeditio 

usly. 

I 
9. CRNO State 186/353 13 Sitting 13.08.18 18.09.18 - Charge 71 - - - - - - InW.P. Yes Subject Matter was not listed Short InW.P. 

2/2019 Case 1/332/34 MLA (Crl) No to the in June 2025. Interim dates will (Crl) No 
DLCT- FIR ,2/323/5 (Order 355912018 order stay order has been be given 3559/201 

12- NO 04/506 on , Hon'ble of continued and NDOH and no 8, 
000017- 54/201 (ii)/120 charge 

High Hon'bl is 08.07.2025 before unnecess Hon'ble 
2019 8 BI10911 1 already 

Court has e High Hon 'ble High Court ary High 1411491 passed) 
directed 

COllrt, of Delhi. adjoumm 
Court 

STATE 34/36 where Accordingly the entshall 
IPC that the the matter is adjoumed be has 

I Vs 
Trial for 14.07.2025. granted. directed 

AMANA matter 
Court will is Further that the TULLAH 
refrain listed all efforts Trial KHAN & 

I 
from for are made Court ORS 

I Proceedin 22.05.2 to dispose will 

I I 
g further, 024. of case refrain I 
after expeditio from 

! I passing usly. Proceedi I 
Order on ng 

, I 
I 

Charge. further, I 

Next date after 
of hearing passing 
before Order 

I 

I 
Hon'ble Ion 
High 

i 
Charge. 

COUI"! of 
Delhi is 

I 11.03.202 

J 
5 

J 
\ 

( CJ ( 



r-
IO. CT- CampI 499/500 I Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - -- Yes, Yes Subject Matter was not listed Short Stayed 

23/2019 aint IPC MP ents on Proceedin to the in JUNE 2025. dates will by 
DLCT- Case Notice gsStayed outcom Present matter has be given Hon'ble 

12-

I 
VIS by the e of by been stayed by and no Suprem 

000249- 251 
Hon'ble the Hon'ble Supreme unnecess e Court 

2019 CrPC 
Supreme Hon'bl Court. ary 

Court in 
e The tentative date of adjoumm 

RAJIV the matter 
Supre hearing before the entshall 

BABBAR me Hon'ble Supreme be 
bearing Court Court of India is granted. Vs 

I 
SLP in the 15.07.2025, Further SHASHI 
no.12360/ matter accordingly matter is all efforts THARO 

OR 2024 bearing adjourned for are made 
SLP 26.07.2025. to dispose 
no.! 23 of case 
60/202 expeditio 
4 usly. 

>U~r cr NO CampI 499/500 1 Sitting 15.03.19 15.03.19 -- Framin 1 -- I --- --- --- --- Yes, Yes Subject Matter was not listed Short Stayed 
10/2019 aint IPC MP g of Proceedin to the I in JUNE 2025. dates will by 
DLCT- Case Notice 

I 
gs Stayed outcom Matter has been be given Hon'ble 

12~ VIS by e of stayed by the Hon'be nnd no High 
000193- 251 

Hon'ble Crl High Court of Delhi unnecess Court in 
2019 CrPC 

High MC vide order dated ary 
CrlMC 

Court in 
No. 14.05.2025 and adjournm 

No 
SIDDHA CrlMC 

2595/2 NDOH before the entshall 
2595/201 019 Hon'ble High Court be RTHA No pend in is 08.09.2025, granted. 9 

SINGH 
2595/2019 gin accordingly matter is Further Vs 

PINAKI Hon'bl adjourned for all efforts 

MISHRA cHigh 15.09.2025, awaiting are made 
Court for further order of to dispose 
of Hon'ble High Court of case 
Delhi. of Delhi. expeditio 

I 
usly. 

\ (V 
( 



~2. CTNO Compl 499/504 4 Fonner 21.01.19 05.02.19 - Argum 8 - 3 - - - -- Yes, - Subject Matter was not listed Short Stayed I 
16/2019 aint 11500/3 MLA ents on Proceedin to the in JUNE 2025. dates will by the . 

I DLCT- Case 4IPC Notice gsStayed outcom Matter has been be given Hon'ble 
12- VIS by the eof stayed by the Hon 'ble and no Suprem : 

000217- 251 
Hon'ble SLP Supreme Court of unnecess e Court I 

2019 CrPC 
Supreme no. 132 India. ary 

in the 

I 
79/202 The tentative date of adjournm 

I 
I Courtio 

4 hearing before entshall 
matter 

RAIIV the matter 
pendin Hon'ble Supreme be bearing 

BABBAR i bearing gin Court is 15.07.2025. granted. SLP 

I Vs SLP Hon'bl Accordingly matter Further 00.13279 
ARVIND no.132791 e was adjourned for all efforts 12024dt KEJRIW 

2024 Supre 19.07.2025 for are made 05-10-ALAND 
DRS me awaiting further to dispose 2024 

Court. orders of Supreme of case 
India. Court of India. expeditio 

usly. 

f.-1----
13. CTNO Compl 499/500 I Sitting 17.12.18 15.01.19 - Framin I - -- - - - -- Yes, Yes Subject Matter was not listed Short Stayed 

1112019 aint IPC MP gof Proceedin to the in JUNE 2025. dates will by 
DLCT- Case 

I 
Notice gsStayed outcom Matter has been be given Hon'ble 

12- VIS by e of stayed by Hon'be and no High 
000195- I 

i 251 
Hon'ble Crl High Court of Delhi unnecess Court in I 

2019 

I 

CrPC 
High MC vide order dated ary 

CriMe 
SIDDHA Court in 

No. 14.05.2025 and adjournm 
No 

RTHA 261712 NDDH before the entshall 
2617/201 CrlMC 

019 & Hon 'ble High Court be SINGH 
No MA is 08.09.2025, granted. 9&MA 

Vs 

I 
2617/2019 No accordingly matter is Further No PINAK! 
&MANo 104701 adjourned for all efforts 10470/20 MISHRA 
10470/201 2019 15.09.2025, awaiting are made 19 

I 9 pendin for further order of to dispose 

I 
I gin Hon 'ble High Court of case 

Hon'bl of Delhi. expeditio 
eHigh usly. 
Court 
of 
Delhi. 

~ - '--

\ o 



14. CTNO Compl 499/500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - -- Yes, Yes Subject Malter was not listed Short Stayed 
44/2019D aint fPC CM Proceedin to the in JUNE 2025. dates will by 
LCT-12- Case gs Stayed outcom Malter has been be given Hon'ble 
001167- by e of stayed by the and no High 

2019 Hon'ble Crl Hon 'ble High Court unnecess Court in 
High MC &NDOHis ary 

CrlMC 
VIJENDE Court in 

No. 25.08.2025. adjoumm 
No 

R 
CrlMC 

6508/2 Accordingly, matter entshall 
6508/201 

GUPTA 019 is is adjourned for be 
No pendin 02.09.2025 awaiting granted. 9 Vs 
6508/2019 

ARVIND gin for further orders of Further 

KEJRIW Hon'bl Hon 'ble High Court all efforts 

ALAND eHigh of Delhi. are made 

ANR Court to dispose 
of of case 
Delhi. expeditio 

usly. 

15. CTNO Compl 4991 1 former 13.12.21 15.12.21 -- Misc.! 6 - 5 - - - - The Yes Subject Malter was not listed Short There is 
25/2021 aim 5001 MP Appear petition to the in JUNE 2025. dates will no stay 
DLCT- Case 504 IPC ance regarding outcom Matter has been be given on the 

12- quashing e of stayed by Hon'ble and no proceedi. 
000089- (Order 

of Crl High Court of Delhi unnecess ngs I 

2021 on summoni MC & NDOH is ary 
before 

I 
Summ 

ng order 
No. 25.07.2025. Matter adjournm 

this 
oning passed by 

3467/2 was adjourned for entshall 
court, I 

AAM 
022 further proceedings be AADMI passed 

this court pendin on 31.07.2025 for granted. however I 
PARTY on is pending gin awaiting further Further , 

VS 29.06.2 
before the Hon'bl orders of Hon 'ble all efforts exempti I VIJENDE 022) 
Hon'hle eHigh High Court of Delhi. are made on from R 
High Court to dispose appeara GUPTA 
Court and of of case nee has 
as per the Delhi. expeditio 

been I 
order usly. granted 
dated to the 

\ 

( 
( 



-'-'-- ----r 

I 
05.09.202 

I 
accused 

201' through 
Hon'ble duly 

I Delhi authoriz 

I I 
High ed 
Court, the counsel. 

Hon'ble Stayed 
Delhi by 
High Hon'ble 

Court has High 

I adjourned Court of I 
the matter Delhiin I 

I for CrlMC 
08.02.202 No \ 
4 and the 3467/202 

interim 2. Only I 

! orders interim 

I 
qua the relief 

I appearan that has I 

I 
ce of the been 
petitioner granted I 

I 
have been to the 

I continued accused I 

I till the is that 
Hon'ble he shall 
High be 
Court of granted 
Delhi for exempti 

I 
04.11.24. on from 

I I 
appeari 

I 
ng 
through 

I duly 
authoriz 

I 
ed 
counsel. 

--

( 

(8! \ 



16. CRNO State 1471148 I - 21-05- 21-06- OJ-08- Judge 19 4 14 yes - - - - - 31.03.2 On 28.06.2025 Short Sometim 
13/2024 case 1149118 2008 2008 2018 ment 025 dates will es 
DLCTl2- FIR 8/332/3 Vide separate be given adjourn 
000275-

NO 4IPC judgment of even and no ments 
381200 date pronounced in unnecess have to 2024 6 the open Court, ary be 

STATE accused Narbada adjournm granted 
Prasad Prajapati is entshall under 

VS 

I 
acquitted of charges be compelJi 

NARBA under Section granted. ng 
DA I 147114811491188/3321 Further circumst 

353 IPC. all efforts ances PRASAD 

I 
Matter is listed for are made due to 

PRAJAP 

I 
furnishing of bail to dispose non 

ATI bonds under Section of case availabili 
437A Cr. P.C. on expeditio ty of the 
05.07.2025. usly. counsels I 

or the I 
accused ' I persons. I 

I 
I 

, Filing of I 

miscella , 

I I 
neous I I 
applicati 

i 
---I-

ons. 

17 CRl16/2 State 210(1) 2 Sitting 07-12- 17-10- 03-05- Prosec 17 - - not - - - - - - Matter was not listed Short Sometim 
024 case 1223 MP 2024 2023 2025 ution in June 2025 dates will es 

I CNR Eviden be given adjourn 
NO 

IPC 
and no ments ce 

DLCTI I unnecess have to 
I 

I 

2- ary be 

000371-
I 

adjournm granted 
ent shall under 2024 

I be compelli STATE 
I granted. 

, 
ng 

I Vs Further circumst 
YOGE all efforts ances 
NDER are made due to 
CHAN to dispose non ! 

\ & 



-
DDLIA of case availabili 

expeditio ty of tile 
usly. counsels 

or the 
accused 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

18 cr Compl 156(3) 3 Former 20.12.201 Misc. - -- - - - - - - - 30-06- On 09.06.2025 Short Sometim 
Ca5esL8L aint Cr.P.C. CM 9 appear 2026 dates will es 
2025 Case ance No report has been be given adjoum 
DLCTI received from the and no ments 

1
2-

Director,FSL. In unnecess have to I 

view thereof, issue at)' be 
I 000071- notice to adjoumm granted 

2025 Director,FSL to entshall under I 

appear in person for be compelli 
SHIV 28.06.2025. granted. ng , 

• I KUMA Further Clrcumst 
R On 28.06.2025 all efforts ances 

I SAXEN are made due to 
AVs Notice issued to to dispose non 

ARVIN Director, FSL has not of case availabili I 

D been received back. expeditio ty of the 

Be awaited. In the usly. counsels' KEJRI 
meanwhile, issue or the 

WAL 
fresh notice to accused 

AND 

I Director, FSL to persons. 
DRS. 

appear in person for Filing of 

11.07.2025 miscella 
neous 
applicati 
OilS 

--

\ (V 



11 
--

State 1147/14 12 I . CR 10 Sitting 06·09· 06·09· 09·09· S.A. 9 yes . . . . No Matter was not listed Short Sometim 
Cases/3/ Case 191188/ MLA 2014 2014 2019 in June 2025 dates will es 
2025 FIR 

I 
be given adjourn 

DLCT1 NO 427IP I and no ments 
2- 49/201 C unnecess have to 

000070-
3 

I 
ary be 
adjournm granted 2025 
entshall under STATE 

I be compelli Vs I I granted. 

I 
I 

I 
ng 

MANJE 

I I 
Further circumst 

ET I all efforts ances 
SINGH 

, 
are made due to 

I 
I 

AND to dispose non 
OTHE I 

I 
of case availabili I 

IRS 
expeditio ty of the 
usly. counsels 

I I or the I accused I 

persons. 
Filing of 

i I 
I miscella 

neous 

lit applicati 

'Iru, ~861~· ' SIW,. 
ons --

20 CR 23.12.201 06.04.20 27.05.20 P.E. . . . . . . . . Matter was not listed Short Sometim 
Cases/5/ Case 3/352/ I MLA 4 17 25 in June 2025 dales will es 
2025 FIR be given adjourn 
DLCT1 NO 1427IP I I I and no ments 
2- 123/20 C I unncccss havc to 

000078-
12 

I 
I 

ary be 

2025 adjournm granted 
entshall under STATE 
be compelli Vs 
granted. ng 

PRADH Further circumst 
UMAN all efforts ances 
RAJPU are made due to 
T i to dispose non 

-~. 

\ Wi 
( 



of case avaiJabili 
expeditio ty of the 
usly. counsels 

or the 
accused 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

21 CR State 74/86 2 Sitting 10.03.202 28.07.20 28.04.20 P.E. 12 - 7 - - - - - On 09.06.2025 Short Sometim 
Cases/9/ Case JJB(ca MP(At 17 17 25 dates will es 
2025 the CW-6was be given adjourn 
DLCTI 

re & time of examined,cross- and no ments 

2-
Protect Compl examined and unnecess have to 
ion) aint discharged. ary be 

000108- case CW-7 was examined adjournm granted 
2025 

Act filed) in chief and cross- ent shall under 
examination was be compelli 

STATE deferred. granted. ng 
Vs Now, matter was Further circumst 
SWATI listed for CE on all efforts ances 
MALI 30.06.2025. are made due to 

WAL to dispose non 

JAIHIN of case avaiJabili I 

D 30.06.2025 expeditio ty of the 
usly. counsels 

Witness Virender or the 

Pas wan was dropped accused 

from the list of persons. 

witnesses as he was 
unserved through 
DCP. 

CW 8 Inspector 
Santosh Chauhan was 
examined. cross-

/1\ examined and 

{ 
( 



-

22 CRNo State 188/14 10 5 09.04.202 21.04.20 - Charge 8 - - - -
10/2025 Case 5/34 Sitting 5 25 
DLCTI 

IPe 
MPs. 

2- 4 
Former 

000123- MPs. 
2025 &1 

Vice 
STATE Preside 

Vs ent. 

DEREK 
TMCP 

0' 
BRIEN 

I 

I 

®~~ 
(AHLMADJ 

\ 

( 

- - - - -

\ 

discharged. 
Matter is now listed 
for CE on 
09.07.2025. 

Matter was not listed Short Sometim 
in June 2025 dates will es 

be given adjourn 
and no ments 
unnecess have to 
ary be 
adjournm granted 
ent shall under 
be compel\i 
granted. ng 
Further circumst 
all efforts ances 
are made due to 
to dispose non 
of case availabili 
expeditio tyofthe 
usly. counsels 

or the 
accused 
persons. 
Filing of I 

misce11a 
neous 
applicati 
ons 

.P.lM.L.A Cases 
ue Court Complex, Delhi 
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S. 
No_ 

1. 

2. 

\ . 

;~~1{rfl~1 
_~t\JBHA':U~ 04 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CA~~~~ldMM~~i~ 
REPORT FOR THE MONTH OF JUNE 20Md,t\ona .e 503 ~ m-r, t q;tW"1. , Fifth Floor 

1. NaI?e of ~residing Officer : SH. VAIBHAV CHAURASIA . Room N~~~aIRU, ~ ~ 
2. DesIgnation . ACJM-04 ~~ . . t Courts New Delhi 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) Rouse Avenue Dlstnc I 

4. Total number of cases pending on the first day of the month (as on 01.01.2025) : 21 cases 
5. Number of cases pending on the Last day of the month : 20 cases 

CNRNo. Nature- Penal No. Whether Date of Present Details of State Details of Date Whethe Whether Expected Short summary 
and whether state statutes of accused institution stage prosecution ment defence since r there any date of of the work done 

Case Title case, involved accu is sitting 
Date of taking Datoof witnesses of witnesses when is any interim disposal of in the case 

complaint sed or congnizance fram ing accus matter stay of orders are case during the 
case of closure former of Wit Wit Wit 

ed-
Oefen Oere 

has been procee existing in month 
report MP/ charge whet posted dings the 

MLA nes nes nes her ce nee for final order. matters 
ses ses ses recor wltne witn argumen dby 
cite dro exa ded sses esse Is superio 
d ppe min or cited s reourt, 

d ed not? exa if yes 
mine give 
d details 

DLCT12- Application U/S 175 of 7 Three 22.08.2024 NA NA Argume NA NA NA NA NA NA NA No No Matter stayed On 28.05.25 
000220-2024 for BNSS, 2023 accused nts by Ld. proceedings have 

registration of persons Sessions been stayed by 
Misc. Crl. No. FIR are Ex- Court, RACC. Han 'ble Sessions 
53/24 MLAs Court till 31.05.25 

and one so matter re-
Mohammad of the notify on 
IlIas v_ State accused 04.06.2025. 
&Ors. persons is On 04.06.2025 

a sitting proceedings have 
MLA been stayed by 

Han 'ble Sessions 
Court till 31.07.25 
so matter re-
notify on 
01.08.2025. 

DLCT12- CT_ CNO. U/S 276B 3 One of 14.02.2019 2B.02.2019 -- Argume 3 - 03 Not -- -- -- Yes Yes Depends upon On 09.05.25, 
0013S7-2019 53/2019 Rlw27BB the nts on wit. Recor the order of undersigned was 

AND 278E accused charge nes ded Vide Vide latest Hon'ble High on leave. a COpy 

( ) 

Action Plan Specific reasons, 
formulated and if any causing 
the steps taken delay in disposal 
for expeditions of case 
disposal of the 

case 

Appropriate steps The allegations In 
are taken by the application 
giving shortest pertains to the 
possible dates for 2020 North East 
expeditions Delhi Riot Case 
disposal of the for which Special 
GJse. Prosecutor has 

been appointed 
and multiple FIRs 
have already been 
registered. 

ATR was filed on 
b~half of Special 
Cell on 
12.11.2024. 

Application uls 
175 of BNSS was 
disposed off on 
01.04.2025. 

Appropriate steps S~of 
wlllbi~or i-?!oceedlngs by 
expedi ous Hon'ble HIQh 

( Ad~onal Chief Juilicial Magi&i:~I~.o4 

~~ftwrr~. ~furi;ft 
Rouse Awnue District Courts. New Delhi 



I.T.O. OF THE IT petsons is and ses 
VS. ACT, 1961 a sitting awaitin wer 
MIS. AIMS MP. g orders e 
SANYA of exa 
DEVELOPE Hon'ble min 
RSPVT. High ed 
LTD •• Court in 
MALO OK of pre-
NAGAR Delhi. char 
(DIRECTOR) ge 
& ROOP evid 
KISHORE enc 
MADAN e 

3. DLCTI2- CT. C. NO. U/S 3 One of 14.02.2019 28.02.2019 Argume 3 03 
001361-2019 55/2019 276B/278B/2 the nls on wit 
I.T.O. 78E OF IT accused charge nes 
VS. ACT, 1961 petsons is and ses 
MIS. AIMS a sitting awaitin wer 
SANYA MP g ordets e 
DEVELOPE of exa 
RSPVT. Hon'hle min 
LTD •• High ed 
MALO OK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

4. DLCT12- CT. C. NO. U/S 3 One of 14.02.2019 28.02.2019 -- Argume 3 03 
001359-2019 5412019 276B/278B12 the nls on wit 
I.T.O. 78E OF IT accused charge nes 
VS. ACT,1961, petsons is and ses 
MIS. AIMS FOR THE a sitting awaitin wer 
SANYA FY 2014-15 MP g orders e 
DEVELOPE of exa 
RSPVT. Hon'ble min 
LTD •• High ed 
MALO OK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enC 

e 
~ .~ 

( 

order order dated Court of 
dated 04.12.2024 Delhi 
26.05.2 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Not -- - -- Yes Yes Depends upon 
Recor Vide the order of 
ded order Vide latest Hon'ble High 

dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Not -- - -- Yes Yes Depends upon 
Recor Vide the order of 
ded order Vide latest Hon'ble High 

dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022. the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'hle 
Hi~h 

of order dated disposal of the Court of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given fo r 
continuation of 
interim order till 
the next date of 
hearing i.e. 
03.09.2025. 
Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undetsigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the Court of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
03.09.2025. 
Accordingly, 
maUer was re-
noti fy for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undetsigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the Court of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 

V hearing i.e. 
03.09.2025. 

M~ . . . 

Ad 

~~fuRr~. ~fuR;ft 
Rouse A~nue District Courts. New Oe1hi 



r-

5. DLCT12- CT. 5612019 UIS 200 2 SIlting 19.04.2018 19.04.2018 15.04.2 Final 2 - 2 Recor - 02 
001363-2019. Cr.P.C. Rlw MP. 019 argume ded witn 
I.T.O. 276B/278B/2 nlS and esse 
VS. 78E OFTHE awaitin s 
MIS AIMS lTACT, g orders were 

PROMOTER 1961 FOR of exa 
S PVT. LTD •• THEFY Hon'ble mine 
MALO OK 2012-13 High d 
NAGAR Court 

of Delhi 

6. DLCT12- CT.C.NO. U/S. 6 Yes 22.07.2019 22.08.2019 -- Framln 7 - 3 Not - -
001351-2019. 5112019 499/500134/3 g of wit Recor 
MANISH 5IPC notice nes ded 
SISODIA and ses 
VS. awaitln wer 
MANOJKR. g orders e 
TIWARI of exa 
(MP). Hon'ble min 
PARVESH High ed 
SAHIB Court In 
SINGH ofDelhi pre-
VERMA(MP) sum 
• HAS RAJ rna 
HANS(MP). nin 
HARISH g 
KHURANA. evid 
VIJENDER enc 
GUPTA(ML e. 
A). 
MANJINDE 
RSINGH 
SmSA(MlA) 

7. DLCTI2- CT.C.NO. U/S. 499/500 1 Former 19.07.2019 02.08.2019 10.01. Post 2 - 2 Not - -
001350-2019 50/2019 IPC MP 2020 notice wit Recor 
ZEEMEDIA complal nes ded 
CORPORATI nanes ses 
ON LTD. evidenc wer 
VS. eand e 
MS.MAHUA awaitin exa 
MOITRA , ~ orders min _ ..... -

Court 
of 
Delhi. 

01.06.202 Yes Yes Depends upon 
2 the order of 

VIde VIde latest Hon'ble High 
order order dated Court of 
dated 04.12.2024 Delhi 
31.05.2 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

--- Yes Yes Depends upon 
VIde the order of 
order Hon'ble High 
dated Court of 
23.11.2 Delhi 
023, the 
proceed 
Ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- Yes Yes Depends upon 
the order of 

VIde VIde order Hon'ble High 
order dated Court of 
dated 30.11.2023 Delhi 
07.01.2 of Hon'ble 
021 and High Court 
06.04.2 of DeIhl 

( 

Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undersigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the Court of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
Interim order tUl 
the next date of 
hearing i.e. 
03.09.2025. 
Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 27.05.2025, a Appropriate steps Stay of 
copy of order will be taken for proceedings by 
dated 23.05.2025 expeditious Hon'ble High 
of Hon'ble High disposal of the Court of Delhi 
Court of Delhi case after 
was received vacation of 
through counsel Interim order. 
whereby 
directions have 
been given for 
continuation of 
Interim order tUl 
the next date of 
hearing i.e. 
09.09.2025. 
Accordingly, 
matter was re-
notify for 
15.09.2025. 

On 13.05.2025, Appropriate steps Undertaking 
undersigned was will be taken for given byLd. 
on leave. a copy expeditious Counsel for 
of order dated disposal of the complainant 
07.05.2025 of case after before Hon'ble 
Hon'ble High vacation of High Court of 
Court of Delhi interim order. Delhi that he 
was received would not 

mq!~f'IMT~,~W 
Rouse Avenue District Courts, NeVI Delhi 



- , 
of ed 021, which through proxy examine any 
Hon'ble In Ld. records the counsel as per witness before the 
High pre- counsel undertakin next date of trial court. 
Court sum for g given by hearing be fore the 
of Deihl mo respond Ld. Hon'ble high 

nln entwas counsel for court is 
g bound respondent 11.08.2025 
evld by the that he matter was re-
enc stateme would not notify for 
e nt given examine 13.08.2025. 

by hIm any 
before witness 
Hon'ble before this 
High Court till 
Court next date. 
of Delhi 
that he 
would 
not get 
wItness 
es 
examin 
ed 
before 
the 
Trial 
Court. 

8. DLCT12 CT.C.No. Uls 4991 4 1\vo 18.03.2021 06.04.2021 -- Framin 9 - 4 Not - - -- Yes Yes Depends upon On 15.05.2025 Appropriate steps Stay of 
000028-2021 512021 500134135 accused g of wer Recor the order of copy of order will be taken for proceedings by 
DelhiJal IPC persons notice e ded VIde Vide order Hon'ble HIgh dated 08.05.2025 expeditious Hon'ble High 
Board VS. are Sitting and exm order dated Court of of Hon'ble High disposal of the Court of Delhi 
AdeshGupta MLAs. awaitln ined dated 05.08.2022 Delhi Court of delhi is case after 
&Otrs. g orders in 18.12.2 and received through vacation of 

of pre- 021, the 01.11.2023 e-mail ,whereby Interim order. 
Hon'ble sum proceed of Hon'ble the said matter 
High mo Ings High Court has been re-
Court nln before of Delhi notified on 
of g tllis 
Delhi. evid Court 02.09.2025. 

enc were matter was re-
e stayed notlfy for 

by 09.09.2025. 
Hon'ble 
High 
Court 
of 
Delhi. 

~ - .c-A. "-

\~~ . 
, ~11'J,.u ~II"VTTG~ 

( 
( 

~~furrr~,~W 
Rouse Avenue District Couns, New D~i 



9: DLCT 12 CT.C. No. U/S 499 r/w 1 Former 16.11.2021 01.12.2021 -- Framin 4 -- 4 Not -- - -- Yes Yes Depends upon On 05.05.2025 Appropriate steps Stay of 
000080-2021 2112021 section 500 MP g of wit Recor the order of Counsel of both will be taken for proceedings by 
Thjinder Pal IPC noticea nes ded Vide Vide latest Hon'ble High parties submitted expeditious Hon'ble High 
Singh Bagga nd ses order order dated Court of that the Han 'ble disposal of the Court of Delhi 
VS awaltin wer dated 21.08.2024 Delhi High Court has case after 
Subramanian g orders e 04.04.2 of Hon'ble re-notified matter vacation of 
swamy of exa 022, the High Court for 26.08.2025.the interim order. 

Hon'ble min proceed of Delhi reader of the court 
High ed ings also veri fi ed the 
Court in before same from the 
ofDelhi pre- this official website 

sum Court of Han 'ble High 
mni were Court of delhi. 
ng stayed Matter was reo 

evid by noti fy for 
enc Hon'ble 30.08.2025 
e High 

Court 
of 
Delhi. 

10. CNRNo. Cr.CNo. Sec 23 (1) 1 Former 14.12.2010 05.07.2011 Supply 17 - - Not - - -- Yes Yes Depends upon Matter was not Appropriate steps Stay of 
DLCT12- 212021 r/w section 4 MLA of Recor the order of listed in May. will be taken for proceedings by 
000057-2021, R.C.No.AC-I- (1) of docume ded Vide Vide latest Hon'ble High Vide order dated expeditious Hon'ble High 
CBI 2007-AOO03 Foreign nts and order order dated Court of 07.03.2025, disposal of the Court of Delhi 
Vs. Contribution awaitin dated 28.08.2024 Delhi Hon'ble High case after 
Arvind (Regulation g orders 08.12.2 of Hon'ble Court of Delhi has vacation of 
Khanna Act, 1976 of 022 of High Court extended interim interim order. 

Hon'ble Hon'ble of Delhi stay order till next 
High High date i. e. 
Court Court 16.07.2025. 
ofDelhi ofDelhi Accordingly, 

whereb direc tions have 
yTrial been given to file 
Court the copy of the 
was said order on the 
directed next date i.e. 
to 24.07.2025. 
adjourn 
the 
proceed 
ines. 

11. CNRNo. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrutint 28 -- -- Not - - -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of 
DLCT12- IPC accused y of Recor the order of bailable warrants will be taken fo r proceedings by 
000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Hon'ble High 
State a sitting nts, order order dated Court of accused disposal of the Court of Delhi 
Vs. MLA argume dated 08.10.2024 Delhi Amanatullah khan case after 
Hidyatullah nt on 13.09.2 of Hon'ble for next date of vacation of 
& Ors the 022, High Court hearing. Ld. interim order. 

point of 19.10.2 of Delhi Counsel submits 
charge 022 and the next date 
and 04.09.2 befo re the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order 
High Hieh Ilas. _ ..not . jJe~n 

.~ 

~L 
( 

~~mrr~,:d~ 
RooSe Avenue District Courts, New Delhi 



Court Court 
ofDelhi of Delhi 

has 
given 

directlo 
ns for 

stay of 
Trial 
Court 

proceed 
ings 

12. DLCT12- Ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.2023 06.12.2 Stateme 5 - 05 Not - - -- No 
000078-2023, 09/2023 MLA 023 nt of wit Recor 
Manjit Singh accused nes ded 
GK under ses 
Vs. section wer 
Manjinder 313 of e 
Singh Sirsa Cr.P.C. exa 

min 
cd, 

eros 
s 

exa 
min 
cd 

and 
disc 
har 

I l!ed. 
13. DLCT12- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 5 Not - - -- No 

000093-2023, 06/2023 354,3540,35 the 024 Recor 
State 4A,506(1),1O accused ded 
Vs. 90fIPC persons is 
Brij Bhushan an Ex-MP 
&Anr. 

~ " -

( 

No Depends upon 
the order of 
Hon'ble High 
Court of 
Delhi 

No July, 2025 

placed on 
record.Ld. 
Counsel seeks 
some time to file 
the order. Re-
notify for 
30.05.2025 
On 30.05.2025 
Accused 
Amanatullah khan 
has appeared 
through VC. 
Since the accused 
has appeared, the 
bailable warrants 
stands canceled. 
Ld. Counsel 
submits that the 
next date before 
the hon'ble High 
Court is 
07.11.2025. Order 
of Hon'ble High 
Court has been 
placed on record. 
Re-notify for 
14.11.2025. 

Matter was not Shortest possible Stay of 
listed in May dates are given for proceedings by 
202S.Vlde order expeditious Hon'ble High 
dated 24.02.2025, disposal of case. Court of Deihl 
Hon'ble High 
Court of Delhi has 
extended interim 
stay order till next 
date i.e. 
24.07.2025. 
Accordingly, 
matter adjourned 
for PEl further 
proceedings for 
28.07.2025. 

On 08.05.2025 Shortest possible Detailed order on 
Witness PW-6 date is given as charge 
'SR' partly per the pronounced 
examined and his convenience of 10.05.2024 
further victims/prosecutio charge 
examination was n witnesses as framed 
deferred. matter well as Ld. 21.05.2024. 
adjourned for PE Counsel :s~ 
on 20.05.2025. accused persons. Ar°tcd 
O~ ___ ?0.05.~<g5 PrQS( cutlon 

~lX 
y 

~~fuMr~,1jW 
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was 
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Witness PW-6 witnesses are 
'SR' further required to be 
cross-examined examined. 
and discharged. 
Witness at serial So far. 4 
no.21.e. Ms. P be witnesses have 
summoned for been examined 
next date of and Ld. Defence 
hearing. matter counsel has been 
adjourned for PE conducting 
on 29.05.2025. extensive cross-
On 29.05.2025 examination of 
PW·7 is partly the prosecution 
examined in chief witnesses. 
and further 
examination-In
chief deferred for 
the reason stated 
in the evidence. 
witness has been 
conseled by 
retiring to the 
chamber and has 
been asked 
questions as to 
whether she Is 
under any undue 
influence. threat 
and assurance has 
been given to her 
regarding 
protection. Ld. 
Counsel for the 
witness has also 
accompanied in 
the chamber. PW-
7 is bound down 
for the next date 
of hearing. Matter 
adjourned for PE 
on 08.D7.2025 

14. DLCT12- Ct. Case No. Sec. 132 of 5 one of the 06.06.2023 11.08.2023 - Argume 31 2 18 Not - No No August. 2025 On 04.06.2025 Shortest possible Filing of 
000115-2023, 1212023 The Custom accused nts on Recor matter is listed for dates are given miscellaneous 
DRI Act persons is charge ded arguments. Part and appropriate application by the 
Vs. a Sitting arguments on steps are being accused and 
Baba Leather MLA charge heard. taken for extensive 
Impex Pvt. Renotify for expeditious arguments 
Ltd. & Ors fruther arguments disposal of case. addressed before 

on charge on the court on the 
06.06.25. point of charge. 
on 06.06.25 
matter is listed for 
arguments on 
charge today. Part \. 
arguments on 

p- ~.,,~. ...r:..nj' 
I ~-III'-l'1~~1j 

ef JUd~J Ma!il' 

iMT~ . :r: 

Rouse AYenue Di5triCt Couns. New Delhi 
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charge heard. 
Renotify for 
fruther arguments 
on charge on 
13.06.25. 
on 13.06.2025 
Arguments have 
been heard on 
behalf of the 
complainant. Ld. 
Defence Counsel 
has sought 
adjournment 
stating that he 
would address his 
arguments on the 
next date of 
hearing. Renotify 
for fruther 
arguments on 
charge on 
26.06.25. 
on 26.06.2025 
Senior Counsel is 
out of country and 
would arive by 
01.07.2025. it is 
imperative to 
mention herein 
that arguments on 
charge on the side 
of defence is to be 
lead. Renotify for 
fruther arguments 
on charge on 
12.07.25 

15. DLCT12- Cr. CASE No. Sec. 125 OF 1 EX-MLA 01.11.2023 22.06.2024 -- Scrutin 6 -- -- Not -- -- --- No No Depends upon On 26.05.2025, NA Revision petition 
000198-2023 14/2023 REPRESEN y of Recor the orders of The court heard was filed by the 
STATEvs TATIONOF docume ded Ld. further part accused against 
KAPIL PEOPLE nts, Re\1isional arguments on the summoning 
MISHRA ACT argume Court. behalf of the order was (RBTON nts on accused, focusing dismissed on 
16.12.23) charge on the adequacy 07.03.2025 now 

and of the matter fixed for 
filing of investigation arguments on 
status regarding para point of charge 
report. 9(d) of the order- for 08.04.2025. 

sheet dated 
04.03.2024. The 
court made 
diligent efforts to 
collect evidence 
from the accused's 
Twitter handle, 

\ but no one was 
A "CL...!lyl:\ ~ • 

~Vr 
( '. 

~~ "-lm I =tMt "'J1:JIM''; . 'S ~ . . 
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.-- - I present to follow I 
up the directions. 
The court is 

J ' ~~f . 
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appendIng only 
order-sheets of 
20.03.2025 and 
08.04.2025 and 
the order-sheet 
dated 04.03.2024, 
where the 
directions for 
further 
investigation were 
laid down by the 
Ld. Predecessor, 
for the Worthy 
Commissioner of 
Police, Delhi 
Police, and 
Worthy Joint 
Commissioner, 
Northern Range. 
The court is also 
urging the 
Investigating 
Agency to 
procure the 
relevant material, 
as the charge
sheet is pending 
from 20.03.2024. 
If the Delhi Police 
fails to investigate 
or there is any 
obstruction, the 
court will report 
it. Copy of order 
be sent to Worthy 
lointCommission 
er, Northern 
Range to do the 
needful as already 
hisWorthy office 
was well
acquanited with 
the state of affairs 
on20.03.2025.Ack 
nowledgment of 
receipt of this 
order-sheet bealso 
called from the 
Office of 
Commissioner of 
Police, 
DelhiPolice from 
the concerned 

~~-mtn~=r7r' 
Adilltional Chief Judi 

'tmI ir.'r:n f:rMr ~ :rd::i'T;fT • " ..... , I , .. 
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officer, whom the 
WorthyCommissi 
oner of Police 
delegates to. 
Matter Put up for 
further arguments 
on charge and 
statusreport from 
the Worthy Joint 
Commissioner, 
Northern 
Rangeunder his 
signatures be fIled 
before this Court 
on 07.07.2025 

16. DLCT-12- Ct. Case No. Sec. 12 of 1 Sitting 03.06.2024 08.07.2024 Appear -- -- -- - -- - Yes Yes Depends upon Matter was not Appropriate steps Stay of 
000163/2024 1212024 the MLA ance of Vide the order of listed in May will be taken for proceedings by 

Protection of accused order Hon'ble High 2025. On expeditious Hon'ble High 
Women! dated Court of 26.04.2025, a disposal of the COUr! of Delhi 

BHANVI fromD.V. 11.09.2 Delhi copy of order case after 
KUMAR! Act, 2005 024, the dated 22.04.25 of vacation of 
SINGHVs. proceed Hon'ble High interim order. 
RAGHURAJ ings Court of Delhi 
PRATAP before was placed on 
SINGH this record by the 

Court counsel for 
were respondent 
stayed whereby the 
by present 
Hon'ble proceedings have 
High been stayed till 
Court 18.08.2025. 
of Accordingly, 
Delhi. matter adjourned 

for 20.08.2025. 

17. DLCT12- Ct. Case U/s 223& 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA No No July 2025 On 28.01.2025, Appropriate steps On 27.09.2024, 
000266-2024 No.1712024 175 of the ofATR. clarifications have are taken by fresh complaint 

BNSS, 2023 accused been taken from giving shortest was received by 
Gyanendra persons is the counsel for the possible dates for way of Singb v. Ajay sitting complainant . expeditions assignment. 
Mahawar& MLA Arguments heards disposal of the 
Ors. on and application case. On 25.02.2025, 

U/S 156(3) was the application 
disposed off vide U/S 175(3) of 
separate order of BNSS was 
even date. dismissed and 
However opportunity is 
opportunity Is afforded to lead 
afforded to lead pre summoning 
pre summoning evidence u/s 200 
evidence u/s 200 Crpc and matter 
Crpc and matter adjourned for 
adjourned for 11.03.25, 
13.02.2025. 14.04.2025. 
Q!1 __ .. !.3.02.25 

~\>-~~~ 
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Proxy counsel 
submits that he 
seeks to file 
revision against 
order dt. 28.01.25, 
so matter 
adjourned for PSE 
for 25.02.25. 
On 25.02.25 again 
Proxy counsel 
submits that he 
seeks to file 
revision against 
order dt. 28.01.25, 
so matter 
adjourned for PSE 
for 11.03.25. 
On 1l.03.25 
counsel for 
accused submitted 
that revision filed 
in session court 
was adjourned so 
matter adjourned 
for 14.04.2025. 

On 15.04.25 In 
Crl. Rev. 06125 
matter was 
scheduled for 
01.05.2025 in Ld. 
Sessions Court, 
hence matter was 
adjourned for 
07.05.2025. 
On 07.05.25 vide 
order dated 
01.05.25 in Crl. 
Rev. 06/25 file 
has been sent to 
the court of 
Sh.V1shaI Gagne 
Spi Judge PC aCt 
-24, which Is 
scheduled for 27-
05-25. 
On 31.05.25 file 
in Crl. Rev. 06125 
file has been sent 
to the court of 
Sh.¥1Shal Gagne 
Spl Judge PC Act 
-24, which Is 
scheduled for 
09.07.25. 

L 

~~'""'''~~ .. 
Ad~Dnal Chief Ju CJ 

'{m ~ hiFi; .... •. =l't ft.r-"ft . 'I."'''t 
Rouse Avenue Diilrict C~llri~ . /16.jJ ti~fI1i 



~ 

IE. DLCTI2- Cr. CASE No. 3 DPDP 1 Sitting 21.12.2024 -- -- Argume 2 -- - not - - --- No No 
000393-2024 1712024 ACT. MLA nton record 
STATEvs cogniza ed 
KULDEEP nee 
KUMAR@ 
MONU 

FRESH 
RECEIVED 
ON 21.12.24 

19. DLCTI2- Cr. CASE No. Section 2(H) 1 Sitting 18.01.2025 -- - PSE 3 - 03 not - - -- No No 
000043-2025 0212025 BNSS 2023 MLA wit record 
Ct. Case nes ed 
0212025 ses 
SurajBhan wer 
Chauhan vs e 
Saurabh exa 
Bhardwaj min 

ed 
FRESH in 
RECEIVED pre-
ON 18.01.25 sum 

mo 
nin 
g 
evld 
enc 
e 

0 .. .l\ 
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Depends upon Matter was not 
the order of listed In May 
Hon'ble High 2025. 
Court of On 15.04.2025, 
Delhi Hon'ble High 

Court of Delhi 
was placed on 
record by the 
counsel for 
respondent 
whereby the 
present 
proceedings have 
been stayed till 
08.08.2025 so 
proceedings 
before Irall court 
have been stayed 
till the next date 
i.e.)O~0I!.~025. 

July, 2025 On 20.02.25 
lawyers are 
abstaining from 
work. Matter was 
adjourned for 
purpose fIXed on 
18.03.2025. 
On 18.03.25 
complainant 
submitted the 
electronic 
evidence 
regarding 
defamation and 
list of witnesses, 
matter adjourned 
for further 
proceedings on 
28.03.25. 
On 28.03.25 
complainant 
submitted the 
electronic 
evidence 
regarding 
defamation and 
lIst of witnesses, 
matter adjourned 
for Pre 
summoning 
evidence on 
09.04.25. 
On 09.04.25 
complainant and 
witnesses were 
not appeared 

Apopriate steps Stay of 
will be taken by proceedings by 
giving shortest Hon'ble High 
possible dates for Court of Delhi 
expeditions 
disposal of the 
case. 

Apoprlate steps --
will be taken by 
giving shortest 
possible dates for 
expeditions 
disposal of the 
case. 

~ L 
D':hlir-OLl 

Adillion.1 Chief JudiCial if, ~gl~i: · ·o.04 
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20. DLCTl2- Cr. CASE No. 186/35313521 4 EX.- 16.09.2015 ---- --- PE 23 -- 18 3 - - -- No No ---
000040-2025 0112025 1471148/49/4 MLA (Actual) 

27IPC (Bijender RBTon 
RBTon Singh) 20.01.2025 
20.01.2025 

STATEvs 
VIVEK& 
DRS. 
FIR NO. 
244/12 
PS 
MIANWALI 
NAGAR 

(~/ Page 13 of 16 
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before 
undersigned. Last 
and final 
opportunity was 
given to 
complainant and 
matter adjourned 
for purpose 
already fixed on 
21.04.2025. 
on 21.04.2025. 
two witnesses 
alongwith 
complainant were 
examined. Matter 
adjourned for 
further PSE on 
26.04.2025. 
On 26.04.25. 
undersigned was 
on leave. so 
matter adjourned 
for purpose fixed 1 
PSE for 
03.05.2025. 
On 03.05.25 
matter fIXed for 
evidence on 
22.05.25. 
On 22.05.25 son 
of complainant 
untoward incident 
has been taken 
place on 16.05.25 
thats why matter 
was adjourned for 
10.07.25. 

Matter is at the Apopriate steps --
stage of will be taken by 
prosecution giving shortest 
evidence. some possible dates for 
witnessess were expeditions 
not appearing disposal of the 
before the court case. 
even after 
repeated 
summons. Now a On 05.06.25 
strong action matter has been 
taken against disposed off as 

/ 
these witnesses Acquittal. 
and bailable 
warrants issued 
against them. 
Matter was fixed 

~~~~~'"3iIiT-04 
Ad&ionaJ Chief JU(tiCJI .'~ ';r-:. ; " '0 .04 

~~h"-·'; .-.:;;:;ir 
Rom Avenue C >;:1 . . '\'('i Ci'nl; 



up for PE on 
12.03.2025. 
On 12.03.25, 3 
eye witnesses of 
Delhi Police 
examined and 
discharged and 
matter adjourned 
for argument on 
27.03.25. 
On 27.03.25 
arguments have 
been heard on 
both side. Ld. 
APP has drawn 
the attention of 
undersigned that 3 
material witnesses 
of Police need to 
be cross examined 
so 3 main 
witnesses was 
summoned for 
evidence for 
03.04.2025. 
On 03.04.25 two 
material witnesses 
examined and 
deferred for next 
date and 3 more 
witnesses 
summoned for 
evidence on 
16.04.2025. 
on 16.04.25, two 
witnesses 
examined and 
discharged, 4 
witnesses 
summoned for the 
next date for 
evidence on 
24.04.25. 
On 24.04.25, two 
material witnesses 
were examined, 
cross examined 
and discharged. 3 
witnesses were 
summoned 
through DCP 
concerned for PE 
for 06.05.2025. 
On 06.5.25 Pw-
16, Pw-17 and 
!'w-=18 examined 

(Ahl~..t) Page 14 of 16 
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cross-examined 
and discharge. 
Matter is put of 
for P.E on 
15.05.2025. 
onI5.05.25Ld. 
APP submits that 
there is no witness 
to beexamined, 
henceforth, PE be 
closed. In view of 
the 
submissions given, 

PE stands closed . 
Matter put up for 
recording of 
statement U/S 313 
CrPC of all the 
accused persons 
on 21.05.2025 
On 21.05.2025 
Statement under 
Section 313 CrPC 
of ali theaccused 
persons have been 
separately 
recorded. The 
accused persons 
do not wish to 
lead 
defenceevidence. 
Put up for final 
arguments on 
23.05.2025. 
on 23.05.2025 the 
undersigned was 
on leave. Matter 
fIXed for 
24.05.2025 
on 24.05.2025 
Final arguments 
heard. Matter Is 
reserved for 
judgment.matter 
Put up for 
judgment/any 
clarifications, If 
required,on 
05.06.2025. On 
05.06.25 matter 
lias been di BQ.sll!! 
off as Acquittal. 

'" / 
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DLCT12- Cr. CASE No. 
000088-2025 0812025 

CaseRBTon 
11.03.2025 

STATEvs 
RoshanLal 
Verma & 
ORS. 
FIR NO. 
91212015 
PS: 
BHAJANPU 
RA 

/(~~~9 . 

(Ahlm\'''J 

419/420/4671 
468/471/120-
B/341PC rlw 
3/4/5 
Gambling 
Act, 30 
Arms Act, 
66(0) IT Act, 
and4!7 
Name & 
Emblem Act. 

28 Former 18.11.2015 Argume 77 -- Not 
MP& (Actual) nts on record 

(3 MLA charge ed 
abat RBTon 
ed) A-19 11.03.2025 

(Dharam 
Pal 
Yadav@ 
OP 
Yadav) 

. 
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- -- No No July , 2025 on 10.06.25 The Apopriate steps RBTon 
court has allowed will be taken by 20.01.2025 
oral exemption giving shortest 
for accused Saki! possible dates for 
Ahmed, but expeditions 
directed him to disposal of the 
remain present for case. 
the next hearing. 
A report from the 
OCp, North-East, 
revealed that non-
bailable warrants 
against Arshad slo 
Ashfaq, Mohd. 
Hasib slo S!ui 
Basiruddin, and 
Mohd. Nazim slo 
Mohd. Liamo 
remain 
unexecuted. The 
court believes 
these Individuals 
are concealing 
themselves or not 
appearing hefore 
the court despite 
coercive 
processes. The 
court has ordered 
proclamation 
proceedings 
against them 
under Section 84 
of BNSS, 2023, 
and directed 
publication in two 
dally 
newspapers. put 
up for procedlngs 
under section 84 
BNSS,2023 on 
11.07.25 

-~~mrim;rfr'04 
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